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LOK SABHA
Tuesday, 25th March, 1958.

The Lok Sabha met at Eleven of the
Clock.

[MR. SpEAKER in the Chair ]

' ORAL ANSWERS TO QUESTIONS

Drug Research Laboratory of Jammu
and Kashmir

+
S Shri 8. C. Samanta:
1184 3 Shri Subodh Hansda:

Will the Minister of Edncation and
Scientific Research be pleased to
state:

(a) whether there is a proposal

.. before the Council of Scientific and

~ Industrial Research for taking cver a

'" section of the Drug Research Labora-
tory, Jammu and Kashmir;

(b) if so, the terms end conditions
offered by the Jammu and Kashmir
Government under which the section
of the Laboratory will be taken over;
and

{c) the approximate date by which
the final decision about the matter will
be taken?

The Deputy Minister of Education
and Scientific Research (Shri M. M.
Das): (a) to (c). A statement giving
the reqiured information is laid on
the Table of the House. |See Ap-
pendix V, annexure No. 128].

Shri 8. C. Samanta: May 1 know
whether ary estimate of the ascets
and lebilities of the laburaiory has
been made and if so, what are they?

Shri M. M. Das: No estimate was
tisde, but 1 think the laboratory has
% o liabilities, I am not definite

it.
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Shri V., P. Nayar: As the laboratory
has been taken over by Government,
may I know whether Government
have any scheme for the extraction of
useful alkaloids from plants found in
Jammu and Kashmir, just as the ex-
traction of Santonin or akkaloids from
Artemesia?

Shri M. M. Das: This laboratory
had two sections, one research sec-
tion and amother mdustrial section
and medicinal farm. In the farm
medicinal plants were cultivated and
in the industrial section, medicines
a3 referred by my hon. friend were
extracted. This industrial section
and the farm have been retained by
the State Government of Jammu and
Kashmir. We have taken over only
the research section.

Shri Subodh Hansda: May 1 know
why this particular section alone of
the laboratory is taken over and not
the whole of ijt?

Shri M. M. Das: The Council of
Scientific and Industrial Research is
a research organisation, and not an
industrial organisation. So, the in-
dustrial sections of this laboratory
were retained by the Kashmir Gov-
ernment and the C.S.IR. took over
only the research section.

Shri Subodh Hansda: May I know
whether any grants are given to the
Jammu and Kashmir Government in
the past by the Government .f India
and if so, what are they?

Shri M. M. Das: During the last
three years. for which 1 have got
figures, no grant was given to the
laboratory as it is. But grants were
given by the Council of Scientific and
Industrial Research to Col. R. N
Chopra for carrying out research in
some particular line--cultivation and
commercial development of medicinal
plants of the northern, western
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Himalayan region. The total amount
during these three years was
Rs. 37,000 and odd. Some grants
were given by the Indian Council of
Agricultural = Research and the
Indian Council of Medical Research.

Grants to National Laboratories/
Institutes

4+
I Shri R. C. Majhi:
*1185'1 Shri S. C. Samanta:

Will the Minister of Education and
Scientific Research be pleased to state:

(a) whether it is a fact that sepa-
rate grants are given to some of the
Directors of the Counci] of Scientific
and Industrial Research for conduct-
ing research outside the grants given
to the Laboratories for their regular
programme of Research;

(b) if so, the policy and purpose
underlying the above special grants;
and

(¢) the details of the grants regard-
ing their amounts and the Directors
to whom these grants were given
during 1957-58 and the subjects of
research for which they were given?

The Deputy Minister of Education
and Scientific Research (Shri M. M.
Das): (a) Yes, Sir.

(b). To carry out Scientific Re-
search on special ad hoc schemes
which, though allied in nature, do not
form part of the regular programme
of work of the laboratory.

(¢) A statement giving the re-
quired information is laid on the
Table of the House. [See Appendix
V, annexure No. 129]

Shri R. C. Majhi: What is the
authority that determines the ad hoc
research programmes taken up by
the laboratories?

Shri M. M. Das: Each laboratory
has got an executive council. This
council determines what extra work
should be takem up by the laboratory
for research,
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Shri Tangamani: In the statement
we find that these ad hoc grants vary
from institute to institute. For the
Central Leather Research Institute,
Madras, the ad hoc grant for the next
three years will be about Rs. 1,22,000.
Is it based upon the grants which
are being made in the previous years?

Shri M. M. Das: These grants are
not given by the Government as it
is. They are given by the particular
organisation which wants that a
particular research work should be
taken up by the laboratory. It is
given for meeting the expenditure of
the research work.

Dr. Ram Subhag Singh: May 1
know whether our national labora-
tories are doing their reserach work
to full satisfaction?

Shri M. M. Das: Certainly, Sir.

Shri R. C. Majhi: May I know
whether schemes from private par-
ties are also accepted for research?

Shri M, M. Das: Yes, Sir; if some
private business organisation or in-
dustrial organisation wants to carry
out a particular research, the labora-
tories take up that work, provided
the expenditutre comes from that
private party.

Shri S. C. Samanta: May I know
how the money received for carrying
out research upon ad hoc schemes is
utilised?

Shri M. M. Das: That money is
spent for meeting the expediture for
carrying out the research.

Dr. Ram Subhag Singh: May I
know why the solar cooker which was
experimented by one of our national

" laboratories many years ago has zot

been improved so far?

Shri M. M. Das: Research are still
being carried on in the National
Physical Laboratory to improve this
solar cooker as well as to utilise the
solar energy in various other works.

Shxi V. P. Nayar: I find from the
statement that a grant is made to the
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Central Food Technological Research
Institute in Bangalore. May I know
if the Food Technological Research
Institute has been asked by the Food
Ministry to solve any of the specific
problems in the matter of food and
if so. what are the schemes?

Shri M. M, Das: It is a very im-
portant question no doubt, but I
want notice from the hon. Member.

Shifting of Villages on Jamuna Banks

+
J Shri Gajendra Prasad Sinha:
1 Dr. Ram Subhag Singh:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Unstarred Question No. 2043 on the
20th December, 1957 and state:

*1186.

(a) the progress so far made to-
wards the shifting of 12 villages on
the banks of the Jamuna which are
exposed to annual floods, to higher
level areas; and

(b) the cost involved in execution of
the plan?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
The final award in respect of the cost
of acquisition of the land required for
the new sites has been announced in
most of the cases. The work of demar-
cation and allotment of residential
plots hag been completed in some of
the sites and is in progress in others.

(b) Rs. 16'66 lakhs approximately.

Shri Gajendra Prasad Sinha: What
is the number of families that are ex-
pected to be shifted from these
villages?

Shri Datar: The number of families
is fairly large. There are 8 villages
on the left bank and 4 villages on
the right bank,

Shri Gajendra Prasad Sinha: What
are the civic and other advantages
which are going to be provided there?

Shri Datar: They will be provided
with all the necessary advantages in
the first instance.
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Dr. Ram Subhag Singh: May 1
know whether it will be possible to
shift all the villages to the new sites
before the coming monsoon?

Shri Datar: Yes; that is the inten-
tion.

oY WFF TEA: TT GEET | T ITAT
g2 W IS &7 GEET ¥ O A
HZAFT T Ggma o o7 Wl g !

Shri Datar: I am not aware of any
need for any co-operation with the
U.P. Government. This relates to the
Delhi Administration.

Shri B. K. Gaikwad: May I know
whether the amount will be spent for
providing plots or whether it is being
given for the construction of houses?

Shri Datar: In the first place, plots
will be provided for them and then
they would be given materials either
by way of loan or by way of subsidy.
Thus the total amount is Rs. 16 lakhs.

Price Structure of Petroleum Products

-+
Shri Rameshwar Tantia:
Shri V. C. Shukla:
| Shri L. Achaw Singh.
| Dr. Ram Subhag Singh:
| Shrimati Xla Palchoudhuri:
*1187. 4 Shri T. K. Chaudhuri:
| Shri Muhammed Elias:
| Shri Raghunath Singh:
| Shri Heda:
Shri Mohan Swarup:
Shri A. K. Gopalan:
LShri N. R. Munisamy:

Will the Minister of Steel, Mines
and Fuel be pleased to refer to the
reply given to Stared Question No.
87 on the 13th November, 1957 and
state the stage at which the negotia-
tions with the Oil Companies to bring
down the prices of oil and petroleum
products stand?

The Minister of Mines and Oil (Shri
K. D. Malaviya): Discussions are still
continuing with the Oil Companies
with a view to revise the present sys-
tem of pricing of petroleum products



6463 Oral Answers

and if possible to bring about a re-
duction in these prices.

Shri Rameshwar Tantia: May I
know whether the Government is
aware that the prices of petroleum
products produced in India are higher
than in some of the other countries
and if so, whether some considerations
are being made to import such pro-
ducts from Russia or its allied coun-
tries?

Shri K. D. Malaviya: So far as the
ruling prices in some other countries
are concerned, it is a fact that our

prices here in India are somewhat
higher, ’
Shri Heda: May I know whether

Government are aware that in the in-
terest of the company, they might
delay the talks? Therefore, may I
know whether Government are expe-
diting these talks and if so, by what
time it will be complete?

Shri K. D. Malaviya: We are doing
our best to expedite the talks and I
share the anxiety of the hon. Member
and a little impatience also; we hope
that something might come out soon.

Shri N. R. Munisamy: May I know
the stage at which the present nego-
tiations are, the negotiations between
the Government and the 0il companies,
and whether the oil companies have
created any deadlock as not to con-
duct negotiations in a successful man-
ner?

Shri K. D. Malaviya: I have not got
that feeling of a deadlock having been
reached between the Government and
the companies.

Dr. Ram Subhag Singh: This nego-
tiation has been going on for a long

time, perhaps for the last two and a -

half years. May I know the factors
which are delaying a final decision on
this matter?

Shri K. D. Malaviya: The discus-
sions have been going on for about a
year, or I think perhaps a little more
than a year. It is not two and a half
years. But, as I have stated on pre-
vious occasions, there is an agreement
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with which we are bound, and it is
the effort of the Government to per-
suade the oil companies to appreciate
the reasons and the arguments that
we adduce in order to reduce the
price.

Suri Khadilkar: May I know whe-
ther, in these negotiations, the Gov-
ernment have come to any conclusion
regarding the basis on which the
prices are fixed in respect of o0il?

Shri K. D. Malaviya: Yes, Sir. We
have thoroughly understood the basis
which is put forward by the oil com-
panies for the prices that are ruling
today, and we try to appreciate all the
basis that have been adduced, and put
forward our own alternative sugges-
tions.

Shri Khadilkar: May I know why
Russian petrol is cheaper in Bombay
than the ruling prices in the market?

Shri K. D. Malaviya: I am not
aware of the prices of Russian
petrol or of any basis that they might
have arrived at in order to fix their
price.

Shri Narayanankutty Menon: May
I know whether the Government are
aware that since the negotiations start-
ed there has been a tremendous re-
cession in the world oil market with
a consequent reduction of about 15 per
cent. in the prices and whether the
Government have at 1least on this
account demanded of the companies
to bring about a reduction in price?

Shri K. D. Malaviya: There is a
drop in the price of oil in the world
market, but I do not share the view
of the hon. Member that it is so much
reduced.

Shri Sadhan Gupta: May I know
on what basig the Government wishes
to have the price fixed? Is it on a cost
of production basis or has the import
parity price also got something to
do with it?

Shri K. D. Malaviya: May I request
the hon. Mentber to have a little more
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patience so that we may be able to
give him a fuller statement, a picture
of the whole thing?

Shri Hem Barua: In view of the
fact that the Assam Oil Company re-
fused to furnish relevant information
about the cost of production and the
price to the Location Expert Com-
mittee appointed by the Government,
may I know if Government have gone
into the balance-sheet of the compnay
so as to determine effectively the
pirce structure?

Shiri K. D. Malaviya: I do not know
what the hon. Member means. We
try to get information from the Assam
Qil Company just as we get from other
companies. We do get some infor-
mation, but it is not always easy to
get all the information that we would
like to have, There are perhpas some
difficulties on their side also, but we
are trying to get all the information.

Shri Hem Barua: But the Expert
Committee did not get any informa-
tion.

Shri Jeachim Alva: There is the
UXK. company and there is the U.S.A.
company. I want to know whether
they are maintaining a united stand in
regard to the prices, or, whether the
UXK. company and the US.A. com-
pany have a different approach in re-
gard to the price.

Shri K. D, Malaviya: So far as I
am aware, they present the same pat-
tern of difficulty in our negotiations
when we want to reduce the prices,
but I presume we are just now nego-
tiating with only one company which
is the predominant company.

Shri Ramanathan Chettiar: May I
know whether Government have got
a special agreement with the Burma
Shel] Compnay who determine the
internal price in India and, if go, will
the Government take steps to review
the situation and have an agreement
with all the three o0il companies
operating in India?

Shri K. D. Malaviya: The former
part of the question is correct. The
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position with regard to the latter part
is that we are trying to get reduction
in the prices. When the prices are
reduced by the Burma Shell Company,
the other prices will also come down.

Shri C. R. Pattabhi Raman: In view
of the heavy incidence on the poorer
men, may I know whether the Gov-
ernment will expedite the negotiation
in respect of kerosene and diesel 0il?

Shri K. D. Malaviya: Yes, Sir. we
are trying to do that.

Landour Cantenment

-+
#1188, J Shr'i Bhakt! Parshan:
3 Shri 8. C. Samanta:

Will the Minister of Defence be
pleased to refer to the reply given to
Starred Question No. 1089 on the 23rd
August, 1957 and state the progress
since made in regard to the proposal of
maintaining Landour as an indepen-
dent Cantonment or integrating it with
Mussoorie Municipal area?

The Deputy Minister of Defence
(Shri Raghuramaiah): In 1954 a
decision was taken to denotify Lan-
dour Cantonment. The decision could
not be implemented before the dis-
posal of Defence Ministry Buildings
in the area had been satisfactorily
effected. The survey and demarca-
tion of lands as well as the buildings
available for disposal have now been
completed. Government will review
the position in the light of this sur-
vey and the present circumstances.

Shri Bhakt Darshan: May I know
by which time a final decision is ex-
pected on this subject?

Shri Raghuramaiah: I have already
indicated in the answer that Gov-
ernment will have to review the
whole position in the light of the
present circumstances and then, after
the review only, a final decision can
be taken.

Shri S. M. Banerjee: May I know
whether there is a proposal to ex-
clude the bazar area, which was net
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previously in the cantonment, from
the Cantonment Board and join it to
the Corporation?

Shri Raghuramaiah: It would ap-
pear that there was some such sug-
gestion sometime back, but as I men-
tioned in the answer just now, the
whole position has to be reviewed
now.

Shri S. M. Banerjee: I was asking

a general question.

Skri S. C. Samanta: What were the
suggestions made by the inhabitants
of Landour, and have they been duly
considered? :

Shri Raghuramaiah: I am not at the
moment  personally aware of the
particular question which has arisen
out of the main question.

Shri Bhakt Darshan: Has it come
to the notice of the Government that
the residents of this cantonment are
suffering on account of the uncer-
tainty about their future, and may
I know whether a decision will be
taken very soon?

Shri Raghuramaiah: Government
are themselves, apart from all other
things, most anxious to arrive at a
final decision on this matter, which,
of course, can be taken only after
reviewing all the circumstances.

New Ordnance Factory

+
fShri D. C. Sharma:

*
1189'1Sardar Igbal Singh:

Will the Minister of Defence be
pleased to refer to the reply given to
Starred Question No. 493 on the 26th
November, 1957 and state:

(a) whether any final decision has
since been taken in regard to the
selection of a site for the proposed
ordnance factory; and

(b) if so, the approximate time by
which the factory will start function-
ing?

The Deputy Minister of Defence
(Shri Raghuramaiah): The matter
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is still under examination and no final
decision has yet been taken.

Shri D. C. Sharma: May I know
what sites are under consideration and
what criteria are adopted for a final
choice of the site?

Shri Raghuramaiah: Various sites
are under consideration. But I do not
think any fruitful purpose will be
served by disclosing them until Gov-
ernment are able to make up their
mind as to the site on which they
want the factory to be established.

Seth Govind Das: Are the Govern-
ment aware that the present ordnance
factory at Jabalpur is so big that other
things can also be produced there, and
have the Government considered the
amount which would be spent on a new
factory or on any improvement to the
present factory at Jabalpur?

The Minister of Defence (Shri Kri-
shna Menon): We fully agree that
there is both capacity and space at
Jabalpur which ought to be used
more fully. I can only give the as-
surance that in the shortest space of
time the full capacity will be utilised.

Use of Oxygen in Iron and Steel
Production

*1190. Shri Ajit Singh Sarhadi:
Will the Minister of Steel, Mines and
Fuel be pleased to state:

(a) whether Government have con-
sidered the suggestion of Prof. Ivan
Bardin, the Soviet Scientist at the 45th
session of the Indian Science Congress
about the usefulness of Oxygen in the
increased production of Iron and Steel;
and

(b) if so, whether measures are
being taken to introduce the system
in the three Steel Plants under con-
struection?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) The
usefulness of oxygen in the increased
production of Iron and steel is a fairly
well known proposition.

(b) The L. D. Process (Oxygen
Blowing Process) in the manufacture
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of iron and steel will be used for the
bulk of the production in the Rour-
kela steel plant. Certain new methods
of using oxygen to assist the Open
Hearth Process have been incorporated
in the plants to be put up both at
Bhilai and at Durgapur.

Shri Joachim Alva: The Austrians
have specialised in this kind of steel
production, the oxygen blowing pro-
cess, May I know whether the Aus-
trian factory, through their Govern-
ment, have made any offer of assist-
ance or whether any enquiry has been
made as to whether they could help
us in the production of steel through
this process?

Sardar Swaran Singh: The L. D.
Process is very much used in West
Germany also, and the Rourkela plant
is being put up in conjunction with
West German technicians.

Shri Dasappa: Is not the same pro-
cess being adopted in the new Mysore
iron and steel project for the manu-
facture of steel?

Sardar Swaran Singh: I am not sure
if the L. D. procecss is being used. But
oxygen blowing is an essential part of
the production of steel.

Shri B. Das Gupta: May I know
whether the steel factories like the
Tata Iron & Steel Company and the
Indian Iron and Steel Company have
incorporated this system in their fac-
tories? If not, do they intend incor-
porating this system?

Sardar Swaran Singh: I do not think
they have udopted the LD process as
such. They have got their plants.
The LD process is going to be employ-
ed in Rourkela. The other steel plants
in the private sector have not yet
adopted the LD process.

Shri V. P. Nayar: The hon. Minister
says that in the Rourkela plant this
. Process is going to be resorted to. 1
" want to know whether there is any
scheme in the Rourkela plant for the
production of the required quantity of
oxygen in the steel plant area or
whether it will be bought from other
producers.
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Sardar Swaran Singh: It will be
produced there. It will not be bought
from any other source,

Foreign Exchange
.+.
Shri Naushir Bharucha:
Shri Bimal Ghose:
Shri Damani:
Shri Yajnik:
Will the Minister of Finance be
pleased to state:

“1182.

(a) whether a tentative estimate of
the foreign exchange necessary upto
the end of the half year ending the
30th September, 1958 has been made;
and

(b) what is the present size of esti-
mated gap between available foreign
exchange resources and the require-
ments for the Second Five Year Plan?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) and (b). As
hon'ble Members are aware, it has
been estimated that the foreign ex-
change gap for the period October,
1957 to March, 1961 for implementing
the plan will be of the order of Rs. 700
crores. This gap will be reduced
somewhat on account of the fresh
assistance since available. The Gov-
ernment are engaged in the task of
calculating what will be the gap for
the period April, 1858 to March, 1961
and it is not possible to say what it is
likely to be or what will be the foreign
exchange necessary during the next
six months.

Shri Khadilkar: Would it not be
possible to prepare a budget for six
months’ period regarding the foreign
exchange position, as it has not been
found possible to indicate what would
be the requirement and what would be
the gap for the next six months?

Shri B. R. Bhagat: As I said, it is
being attempted, and we are having a
foreign exchange budget, not for one
year but only for six months. In adds-
tion, we have one for the whole Plan
period. A full statement has been
given to the hon. House only a few
days ago by the Prime Minister
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the ex-Indian rulers and, if 20, whe-
ther they have got any comtrol over
that? - -

Shri B. R. Bhagat: That is 3 separate
questi

Indian Economic and Statistical
Services

*1185. Dr. Ram Snbhag Singh: Will
the Minister of Home Affairs be pleas-
ed to state:

(a) whether Government propose to
set up an Indian Economic Service
and an Indian Statistical Service at
the chtn;

(b) it 30, whether the schemes for
the same have been prepared; and

(c) when these schemes will come
into force?

The Mnister of State in the Minis-
gydnmnm«mmnm
es.

(b) and (c¢). Schemes are being
drafied and will be implemented as
soon as they are approved.

Dr. Ram Ssbhag Singh: May I know
whether there will be a common cadre
for the two services or whether they
will be two different ones?

Shy! Patar: They will be two dif-
ferent services,

Shri C. R. Pattabhi Raman: Will
entry into the services be on competi-
tive basis?

Shri Datar: All that is under con-
sideration,

Local Bodies in Manipur Stste

am:m

Shel Rameshwar Tanka: uw!m;___j-.
mthedovmmtwmw-:
ides of the foreign exchange heid by

Oval Anss PP

(k). whether lections io.the ﬂlhu
authorities have been mma,

{c) ‘the tota} amount spent" en the
election to these local bodies? - '

The Mlnhht of State in the uw-
try of Home Affairs (Shri Datar): ’(n) )
525.

(b) Elections to 42 Village Authori-
ties in the Kuki villages are peuding.

(c) The information is heing com-
piled, and will be laid on the Table
as soon as possible.

Shri L. Achaw Singh: May 1 know
how many election disputes have arisen
out of the elections to the village
authorities so far?

Shri Datar: In all, these authorities
are going to be established in 567
villages. Out of them, 42 villages re-
main still unattended to.

Mr. Speaker: The hon. Member
wants to know how many election dis-
putes have arisen.

Shri Datar: 1 am not aware.

Fires in Tripura

*1201. Shri Bangshi Thakur: Will
the Minister of Home Affairs be pleas-
ed to state:

(a) whether it is a fact that very
often fires break out in big bazars
situated in different parts of Tripura
causing great loss to the shop-keepers;

(b) if so, whether any enquiry has
been made to find out the general
causes of such fires; and

(c) the steps proposed to be taken
in this regard?

The Minister of State in the Minis-
try of Home Affalrs (Shri Datar): (a)
and (b). No; there have been some
cases of accidental fire in.the bazars

catch fire easily.
(c) Neeelury steps are bch‘ m
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conducted for the treatment of bamboo
and wood used as building material,
so as to make it fire -resistent.

Shri Bangshi Thakur: May I know
the steps that Government are going
to take regarding the prayers of the
shop-keepers of Dharmanagar Bazar,
Manik Bhandar Bazar and Teliamara
Bazar of Tripura, who have sustained
heavy losses due to breaking out of
fire more than once? The prayer
relates to the pucca construction by
the Government in exchange of bhitis

in bazars which will be mortgaged to .

the Government till the repayment of
cost is made by =2 long term policy.

Shri Datar: I cannot answer ques-
tions relating to a specific place. But
I may inform the hon. Member that
Government are taking all precau-
tionary steps, and the number of fires
is not so large as the hon. Member
suggests.

Sales Tax Composition Scheme

+
#1202, J Shr.i N. R. Munisamy:
3 Shri Shobha Ram:

Will the Minister of Finance be
pieased to state:

(a) the westimated loss the Delhi
Administration would suffer as a re-
sult of the implementation of the
Composition Scheme agreed to bet-
ween the trade and the authorities
regarding payment of sales-tax by
the dealers on the non-duty paid
stocks of textiles during the period
from the 14th December, 1957 to the
31st March, 1958; and

(b) how this scheme is to be im-
plemented? '

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) and (b). A
statement is laid on the Table of the
Sabha. [See Appendix V, annexure
No. 130.]1

Shri N. R. Munisamy: From the
statement I find that the answer to
part (a) of my question is rather eva-
sive. I had put a specific question
about the amount that is likely to be
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suffered by the administration on ac-
count of this Composition Scheme on
the non-duty paid stocks of the dea-
lers and the wholesalers.

Shri B. R. Bhagat: It is hardly fair
to describe the answer as evasive.
As T said, there is no loss. From the
date on which we have abolished
sales-tax, we have levied additional
excise duty. So, in that way, there
is no loss.

Shri N. R. Munisamy: What is the
duty that is likely to be collected
from the wholesale and retail dealers?

Shri B. R. Bhagat: That, at best,
can be described as the additional
revenue, and that is calculated by the
Delhi State Administration to be
about Rs. 7 lakhs. But, from the
point of view of the compounding
scheme, the figure would be some-
where about four to five Iakhs of
rupees.

Shri N. R. Munisamy: May I know
on what basis or on what principles
this composition scheme was evolved?
Were there any set principles?

Shri B. R. Bhagat: This scheme was
based on the Bengal scheme of sales-
tax, because the Sales-tax Act appli-
cable to the Delhi State is the same
as the Bengal Sales-tax Act. Under
this scheme the amount is one-fourth
of the duty every year for the whole-
saler and one-twelfth of the duty for
the retailer.

Shri Tangamani: May I know how
many dealers have availed themselves
of the scheme before the 15th of
March 1958 and how much lump sum
has so far been collected from such
dealers?

Mr. Speaker: There must be notice
for such specific questions.

Shri Tangamani: In the statement it
is stated that the dealers were asked
to submit their names before the 15th
of March 1958. On submission of
that, they have to deposit a Ilump
sum. I want to know how  many
dealers have so far submitted their
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names. Also, what is the amount so
far deposited?

Mr. Speaker: We have not come to
the end of March.

Shri B. R. Bhagat: Till 15th of
March, 1958, 1,400 dealers have ap-
plied for compounding of the tax. As
for the actual payment, it will take
some time to calculate it, because it
deals with specific accounts.

Shri Hem Barua: From the state-
ment it is seen that efforts are being
made to realise as much of sales tax
as possible on the old stocks with the
traders. May I know the amount
so far realised from these
old stocks lying with the
traders?

Shri B. R. Bhagat: I can give this
only with regard to Delhi to which the
question relates. As regards the en-
tire country, I want notice.

Shri Hem Barua: In the statement
it is said....

Mr. Speaker: Whatever the state-
ment might say, the question is this.
Next question.

Excise Ranges in Tobacco Growing
Areas

*1203. Shri D. A. Katti: Will the
Minister of Finance be pleased to
state:

(a) whether it is a fact that the
existing central excise ranges in the
tobacco growing areas that were
created for the administrative con-
venience have been abolished and
new ranges comprising larger areas
have been created; and

(b) if so, the reasons therefor?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) and (b). It
is fact that certain re-organisation of
range jurisdictions have been recently
effected with a view to rationalise the
administrative set up of the Central
Excise Department, particularly with
reference to control over tobacco
growing areas. This has been done
after very careful consideration and is
designed to increase effective control
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over the heavy tobacco growing areas
while eliminating irksome and un-
remunerative control over a large
number of marginal cultivators. It
will also be conducive to economy in
expenditure and at the same time
will redress cadre imbalance.

Shri D. A. Katti: May I know
whether, before reaching the decision
abolishing the existing Central excise
ranges, the Government sought for
the opinion of the officers below the
rank of Assistant Collectors as regards
the usefulness of such a scheme and
if so, what was the opinion?

Shri B. R. Bhagat: A conference of
Collectors was held and it was decid-
ed to enforce this scheme on an ex-
perimental basis. Then, the scheme
was introduced in a few places and it
has been successful. After that, on
the basis of this experience, this
scheme is being introduced all over
the country. I do not know if it is
customary to take the opinion of
every officer, particularly the lower
officers.

Shri D. A. Katti: May I know whe-
ther the Government have considered
the important point that the forma-
tion of more excise ranges will occa-
sion more blackmarketing, more cor-
ruption and more inconvenience to
the people?

Shri B. R. Bhagat: No. Our experi-
ence is just the reverse. So far, the
representation that we have received
about this is only with regard to the
headquarters of these ranges and not
about the merits of these ranges.

Education in Regional Languages

-+

*1204. I Shr.i Tangamani: .
2\ Shri Vasudevan Nair:

Will the Minister of Education and
Scientific Research be pleased to
state:

(a) whether Government
plan for providing education
ties for boys and girls in regional
languages like Tamil, Telgu, Mala-
yalam, in Delhi during the next finan-
eal vyear;

have a
facili-



- (b) i »o, how many new schools
v_rﬂlbeopaned!orthepurpou;md
" (¢) what help will be extended to
private institutions teaching such re-
. gional languages?

" The Minister of State in the Minls-
try of Education and Scientific Re-
soarch (Dr. K. L. Shrimall): (a) No,
Sir. But if there is a demand for such
faciilties, the local educational autho-
rities will be asked to consider it
sympathetically.

(b) Does not arise.

(¢) Government usually gives 80%
grant-in-aid on approved expenditure
to private recognised schools.

Shri Tangamani: May 1 know whe-
ther the Government is aware of the
Madrasi school which is running a
High School and also branches in
Delhi and there is a danger of that
being closed unless more aid is given?

Dr. K. L. Shrimali: At present we
have been giving 90 per cent. of the
approved expenditure. We expect the
private institution to raise 10 per cent.
I do not know exactly what difficulty
this particular institution has. If the
hon. Member would kindly let us
know that, I will certainly look into
the matter.

Shri Tangamani; May I know whe-
ther the plan for expansion of educa-
tional facilities in Delhi during the
next financial year, which has been
drawn up, includes eduocaion in regio-
nal languages also?

Dr. K. L. Shrimali: Government will
be glad to consider if there are any
proposals made in thig connection.

Phrl Dasappa: May I know whether
this 80 per cent. of expenditure refers
.only to recurring expenditure, main-
-tenance, etc. or also non-recwrring ex-
penditure, if it becomes necessary for
building end equipment?

" Dr. K. L, Shrtmall: This is for all
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Shri Tyagi: In view of the fact that
many of the aided schools are being
managed by managing committees of
private persons either of a communal
nature or on the basis of religion,—
the Government is giving 90 per cent.
of aid to them—why should the Gov-
ernment not take over these institu-
tions rather than give 80 per cent. aid?

Dr. K. L. Shrimall: Government
does not propose to take over the pri-
vate institutions. It is the policy of
the Government to encourage private
enterprise in education. I think it will
be wrong to take over all the private
institutions. Certainly we do not want
to encourage communalism or caste-
ism. All the institutions which are
receiving grants from the Government
do not make any discrimination as
regards admission of children. We do
not allow them to do any kind of
propaganda inside the educational
institutions.

a3 sifex oo w=T AT S oY
®Y ag am AT § fie foey ¥ fawlt &
T B ¥ 1007 Ty wreTel ¥ T
R g, W O g F T e
g & #E qAT T fis agh o
&Y ATarirdy AT & fag T TER®
apet wr yaw fear W ?

o wro®ro sivwrelY : off gf, ATHIT
¥ g rfr & 1 afew orgt ot v acg w7
AT T GAT § gHR ga T NAAqEN
wt o firar § af% 9% 78 K R
Pt 74T Qe i W B Y gt 4%
TH WIST %) 917 T 1T N fi5qr a4,
WYC & Ty aawT BT wrgang fiv feeelt
# 21 e G § orgt arfrer agrely e &
R g% W Qur § wgt dwp qgndt
IR g P ag Afa @y fe
Wi s ¥ @ W7 aet
wrpar gara € forwy € ariy wifigg
Shri Ramanathan Cheifiar: What is

the financial help rendered to this in-
stitution in Delhi last year?
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£ Shri N. B. Munisamy
1208, 1 Shrl Moban Swarup:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether it is a fact that the
price of stainless steel has gone up
by one rupee per pound;

(b) whether it is also a fact that
the quota allotted to licenced dealers
of stainless steel has been decreased
and no new licences are being issued;
and

{c) if so, the reasans therefor?

The Minister of Steel, Mines and
¥Fuel (Sardar Swaran BSingh): (a)
This information is not available.
Price of stainless steel is not control-
led.

(b) and (c). Import Licences for
Stainleas Steel are now issued on &
restricted basis due to foreign ex-
change shortage.

Shri N. R. Munisamy: Stainless
steel is used as raw material by cer-
tain industries. May I know whether
the Government have reserved a cer-
tain quota for the industries and some
other quota for retail dealers?

Sardar Swaran Singh:: Import li-
cenecs after this restriction was intro-
duced have been either to actual
users or to established importers.

Shri V. P. Nayar: I want to have
an approximate idea of the value of
the import of stainlesz steel per year
and I want t0o know whether Govern-
ment have taken any steps to see
that the requirements of the country
are met by indigenous production.

Mr. Speaker: It was asked yester-
day or the day before yesterday.

Sind V. P. Nayar: No. We have no
iden,

My. Speaker: It was given. Per-
sent. )

zsmm

Pr. K, L. Shrimall; Ihvealrcmdy'
sajd that the Goverament pays 99.yier:

Shrl V. P. Nayar:  The evinniercial

-statistics do not give any idea of the

-bnlkupotimpuﬂ&mhhulhﬂ.

Sardar Swaran Singh: I have got
some fgures. If they would be of
help to the hon. Member: During
1956, about 6000 tong of stainliess steel
was imported. Its value was a little
over Rs. 3§ crores. In 1837, 3500 Mnl
approximatelly were imported.
value was Rs. 3,44,00,000. As regu'd'
the other question about the proposal
to establish a stainless steel plant,
this question was answered at
considerable length some days
ago.

Shri Khadilkar: Is the Govern-
ment aware that a process of develop-
ing stainless steel has been made
available at the metallurgical labo-
ratory at Jamshedpur? May I know
whether the Government has any pro-
posal of commercial exploitation of
that process?

Sardar Swaram Singh: This ques-
tion also I answered the other day.

Mr. Speaker: The hon. Members
will see the previous proceedings.

Shri N. R, Munisamy: The answer
given to my question was ambiguous.
I could not make out. My particular
question was this. Stainless steel is
used as raw material by certain in-
dustries. Unless we get raw material,
we cannot produce finished goods and
export them. I want to know how
much has been allocated for such of
the industries which require stain-
less steel as raw material, after this
foreign exchange difficulty.

Sardar Swaran Singh: There will
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Some Hon. Members: In English

also.

Shri Datar: (a) A committee to
examine the question of grant of re-
lief to Political Sufferers of Himachal
Pradesh has been constituted, and it
held its first meeting on January 6,
1858. The Committee desired to be
furnished with more details about the
cases before making their recom-

- mendations. The required informa-
- tionn is being collected by the Hima-
chal Pradesh Administration, and will
" 'be placed before the Committee at its
kuext meeting. The Administration is
i making evdry effort to complete this
‘work as early as possible;

(b) It is not possible to state at
this stage the number of political
sufferers who are likely to receive

assigtance.

=t qaw @ FWI-HAT Sy T
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Shri Datar: The question relates %o
Himachal Pradesh Administration.

it qEw W TE NG AHT A Ay
yaert o @, 7g frar sy Dwer Fiy
F g A &, a1 vif sxfmny A 9T
fedy amiaR ¥ ar feary &1 &,
g g A afaw & ?

Shri Datar: Political sufferers are

those¢ who have taken part in the
struggle for Independence.

Mr. Speaker: Whoever has suffer-
ed knows who a political sufferer is.

Pandit G. B. Pant: Sufferers in the
struggle for Independence.

Iron and Manganese Ores in
Mysore
*1208. Bhri Neswi: Will the Minis-

ter of Steel, Mines and Fuel be pleas-
ed to state:

(a) whether it is & fact that large
deposits of iron and manganese ores
have been discovered in Mysore State;

4



(b)ltuo.the estimated. qmw

and value of the ores and the sites

where the deposits are located; snd
(c) how these ores are to be utilis-
N .

The Minister of Mines and Oil (Shri
K. D. Malaviya: (a) The existence of
large deposits of iron and manganese
ore in Mysore State has been known
for the past severaul years. No large
deposits have been discovered recent-
ly.

(b) The reserves of iron ore in My-
sore State are of the order of 1100 mil-
lion tons. The reserves of manga-
nese ore are not known. The value of
these ores also cannot be indicated.
The deposits are situated at Bellary,
Tumkar, Shimoga, Chitaldrug and
Chikmagalur districts.

{c) At present part of the iron ore
mined is exported and part is utilised
by the Mysore Iron and Steel works.
Most of the manganese ore is export-
ed and only a small portion is used
by the Mysore Iron and Steel works.
As to the (future, the uti-
lisation of these deposits will depend
upon the industries that can be estab-
lished in the State.

Shri Neswi: Is it fact that it has
been estimated that five million tons
of ores can be exported every year
it the four ports of Karwar, Malpy,
Bhatkal and Mangalore are develop-
ed and railway links are provided for
these ports?

Mr. Speaker: How does that arise
out of this question as to how these
ores should be utilised?

Shri Achar: Is it not a fact that in
& hill near Karwar iron ore has been
found very recently?

Shri X. D. Malaviya: Near about
Karwar, it is known that we have got
qguantitatively and qualitatively good
iron ore deposits, but the utilisation
depends on the local industries and
the transport facilities in the country.

" Shel Achar: My question was this.

Is it not a fact that very near Karwar

Mmlm

ndt;ig luu nas been romﬂ& lﬂmnr-'
e
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Mr. Speaker: What if it has baen
discovered?

Shri Achar: It is iron ore.

Shri Joachim Alva: Have Govern-
ment laid down any priority in re-
gard to applicants who want to ex-
ploit these deposits, that mainly the
citizens of that particular area will
have preference over outsiders with
big finance?

Shri K. D. Malaviya: Unfortunate-
ly, there is no such preference given
to local people, because miners are
selected on a nation-wide basis.

Shrl Wodeyar: May I know whe-
ther it is a fact that the Japanese
Government have offered financial
help for the construction of a railway
from Hubli to Karwar since & heavy
source of maganese ore is available
at Karwar in Mysore State?

Shri K. D. Malaviya: I am not aware
of any proposal from the Japanese
Government in regard to development
of rail-roads or ports on the Karwar
side.

Shri Dasappa: What are the routes
that they have selected for transport
the iron ore, and what are the ports
by which they are going to tranship
the ore?

Mr, Speaker: I have disallowed that
question.

Industrial Credit and Investment
Corporation
»1p9p, J Shri 5. M. Banerjee:
\ Shri Tangamani:
Will the Minister of Finanoce bo
pleased to state:
(8) whether Industrial Credit and
Investment Corporation of India iIs

‘likely to approach the Worlid Bank

for an additional credit; and -



ﬂb) if %o, the purpose and smount
’ tll ﬂn Tosn?
© The. Depuly Minister of Finanoe
(Shri B. B. Buagat): (a) The Corpo-
tion has not informed Government of
India of any intention to spproach
the World Bank for an additional
Joan.
~ (b) Does not arise.

Shrli Joachim Alva: Have Govern-
ment seen the reported statement of a
representative of the World Bank in
Madras that the long-term credit by
the World Bank is for utilisation in
the U.S.A. itself for purchase of manu-
factured articles? And may I know
whether we are entitled to buy them
in countries other than the USA, when
we ask for loan and loan is granted?

Shri B. R. Bhagat: This is a separate
question, and I want specific notice
for that.

Shri Tangamani: May I know how
much money has been advanced by
the Industrial Credit and Investment
Corporation during the current year?

Shri B. R. Bhagat: Money advanced
to whom?

Shri Tangamani: To various con-
cerns.

Mr. Speaker: It is an industrial
finance corporation which gives fin-
ance to persons who apply for it.

Shri B. R. Bhagat: I want notice.
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Shrimati Violet Alva: 10 per cent.
sample survey was to be made. That
was the original plan. But we had
to take another attitude and make it
a cent per cent. survey since the
10 per cen.t. survey would not yield
precision results,

ot wear xda : WU A AW g f
fir o= wit % ag Fafer Al & T
fe fag® ant & gie ¥ s o7
WY, i STITR O I WY gy wE,
at e gy awl %% gt feg aw
¥y arH E?

Shrimati Vieolet Alva: That is ex-
actly what we are having analysed
by this cent. per cent. survey in
the States of West Bengal, Madras
and Bombay.

Mr. Speaker: Shri S. C. Samanta:

it wew v : 4 dae v A
& Y & wd ¢ ?
ST VY wrrewr ¢ oot e AT Y R_W
w2 W § 1
Mr. Speaker: Shri S. C. Samanta.
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Shri B. K. Gaikwad: May I know
the two States from which replies
have been received?

Shrimati Alva: Madras and West
Bengal. Bombay's will be coming
any day.

Shri B. Das Gupta: May I know
whether a survey is also being made
or will be made in the State of Bihar
regarding these backward classes?

Shrimati Alva: The survey for
these three States was undertaken to
find out the meaning of backward-
ness. This was a sample survey we
had undertaken unrder the direction
of the Deputy Registrar General.

Birla Science and Industry Museum,
: Calcutta

*1211. Shri D. C. Sharma: Will the
Minister of Education and Scientific
Research be pleased to refer to the
reply given to Starred Question No. 481

- on the 26th November, 1957, and state
further progress made in the establish-
ment of the Birla Science and Industry
Museum, Calcutta?

The Deputy Minister of Education
| & Scientific Research (Shri M. M.
" Das): Approval for the construction of
a workshop has since been obtained
and preparation of detailed estimates
- is in hand. Machinery, equipment
- and small tools necessary for the set-
ting up of the workshop are being
purchased by the Council.

25 MARCH 1953

Oral Answers 6488

Arrangements are being made tu
fabricate a few models in India and
to import a few from abroad.

Shri D. C. Sharma: Who has been
entrusted with the work of fabricat-
ing these models in India?

Shri M. M. Das: A planning officer
has been appointed and wunder his
guidance, all these things are being
carried out.

Shri D. C. Sharma: From which
countrv are these models being im-
ported?

Shri M. M. Das: I am sorry I have
got no information at my disposal at
present.

Shri D. C. Sharma: What is the total
expenditure estimated to be incurred
on this museum and how much of it
has been utilised so far?

Shri M. M. Das: Rs. 20 lakhs was the
estimated expenditure to be spent
during the Second Five Year Plan.
I think very little expenditure has
been incurred upto this time.

All India and Central Services

*1214. Shri D. C. Sharma: Will the
Minister of Heme Affairs be pleased
to state the progress made in the work
of the Committee of Secretaries ap-
pointed to examine the report of the
Special Officer, regarding recruitment,
training etc. of the All India and Cen-
tral Services?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): The
Committee has so far considered ques-
tions relating to qualifications for
recruitment to the Public Services.

Shri D. C. Sharma: May I know
who are the members of this Commit-
tee?

Shri Datar: They are officers from
certain Ministries.

Shri V. P. Nayar:
names?

What are the
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Shri Ranga: Is it necessary for us
to ask a separate question against as
to which are the Ministries and so
on?

Shri D. C. Sharma: Who are the
members of this Committee?

Shri Datar: The Secretary of the
Home Ministry, the Secretary of the
Finance Ministry and certain other
Secretaries or officers are the mem-
bers of this Committee. This is a
question dealing with the Services.
This Committee of Officers has to
examine it and make recommenda-
tions. Then Government will consi-
der the whole question.

Shri D. C. Sharma: To what is the
delay in deciding this question due?

Shri Datar: Government had ap-
pointed a special officer to review
the present conditions governing Cen-
tral Services and the All India Ser-
vices, Certain rules had been made
long ago, in 1952, and the question
arose whether the whole thing should
not be reviewed so as to make the
rules up-to-date. That is the object
of this.

Shri Ranga: Does it mean that the
personnel of this Committee is a fluid
one and from time to time additional
Secretaries will be invited to take
part in it as members or as invities..

ar e

Shri Datar: They may be invited.

Shri Ranga: .... Why is it that the
hon. Minister is not prepared to say
who, in addition to the Finance and
Home Secretaries, and the other mem-
bers of this Committee, who are the
other Secretaries and of which Minis-
tries?

Mr. Speaker: We are going away
from the question. Anything can be
asked. Merely because a question is
tabled, anything in the world can be
asked. This relates to the progress
made in the work of the Committee
of Secretaries. I shall confine this
question only to the progress, and not
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to who are the members of the Com-
mittee.

Shri Tyagi:
Committee?

Composition of the

Mr. Speaker: No, no.
L]
Shri Ranga: He should be pre-
pared to give it. .

Mr. Speaker: He need not be pre-
pared to give it. We are straying
away from the question.

Shri Ranga: How could it be stray-
ing away from the question?

Mr. Speaker: The hon. Member
will be a little patient. The question
definitely relates to the progress made
by the Committee of Secretaries. Do
we go into the question as to who are
the Secretaries, are they competent
and so on?

Shri Ranga: Yes, who are the mem-
bers?

Mr. Speaker: No. This relates to
progress and not to members. If it is
allowed, we will go into various other
questions such as, whether they are
competent, if only the Finance Secre-
tary is there, why not the Scretary
of Irrigation and Power and so on,
All sorts of questions will be brought
in on any question, for the matter of
that.

Shri Ranga: Then we need not ask
any supplementaries,

Mr. Speaker: Supplementaries ought
to be relevant. I won’t allow irrele-
vant questions.

Shri Ranga: May I submit that this
is a relevant question? You were good
enough to permit the question as to
who are the members of the Com-
mittee. It was after that that I asked
my supplementary question.

Mr. Speaker: If one irrglevant
question escaped my notice, that is no
reason why other irrelevant questions
should be allowed.
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Shri S. M. Banerjee: May I know
whether this Committee has also re-
viewed the various provisions of the
government servants’ conduct rules
governing the service conduct of vari-
ous officers?

Shri Datar: The special officer dealt
* with all these questions and prepared
notes. They are being looked into
by this Committee. After this Com-
mittee has looked into them, Govern-
ment will consider the whole matter,
including the one the hon. Member
has suggested.

a5 MfarT a@ @ 78 Y 9= § A
mifeas & fogede & g, ST
T ¥ Y graey w@ard | F s
TEAT § SIgh aF S wwad &7 2fA
X T F T 37 0 AT e forar
ST @1 & fF 9 Wil wesfa, e
sfagre arfe fawet & oY sawra s
sTq o 5 o foaor & 3w & wfa
FG TH A &1 AR §F TAT T GG
a7 IR 5T G FT A I @Y &,39 F1
T & fau o w1 F15 fage a1
Fr i & a1 arer g 7
Mr. Speaker: We are going into
qualifications and other things. Hon.
Members know what is relevant and
what is not.

|z Mfare ov| © 99 MW Ts 1
gt fear AT § 1 gafew 9 SrAET
=gt § B fow s @ 2f &9
F1 afasr ¥ syaeqr 7 o1 @r g |
TOd A7 A9 IS¢ | UF a1 W 69N
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a8 S 9% g 78 M F AR 4 g
qarfafmdera sarfs F a1 9 a8 787
a5 &1 afx = g A fred ¥ an
4 Fg Jm@Ar AT & a1 T ¥ WA
@fag 1
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Shri N. R. Munisamy: May Iknow
the special grievances that have been
brought to the notice of Government
in respect of recruitment and train-
ing which necessitated the appoint-
ment of this Committee to go into
those questions?

Mr. Speaker: He wants to know
about the special officer’s report,

The Minister of Home Affairs
(Pandit G. B. Pant): The appoint-
ment of this Committee has nothing
to do with any grievances. The Com-
mittee has to deal with fundamental
matters relating to the reorganisa-
tion of services, their training, the
structure of services and the like. Of
course, whatever defects exist today
would have to be remedied and
whatever changes are called for in
the light of existing circumstances
would have to be made. That is the
purpose of the Committee.

WRITTEN ANSWERS TO QUES-
- TIONS

Delhi District Jails

*1191. Shri Vajpayee: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of prisoners who
escaped from the Delhi District Jails
during the year 1957;

(b) the number of prisoners who
had escaped during 1955 and 1956;

(c) whether any enquiry has been
conducted into the reasons for these
escapes; and

(d) the steps taken to guard against
them?

The Minister of State in the Minis-
(Shri Datar):
(a) Three.

(b) Nil

(¢) Yes. Ag stated in reply to
Starred Question No. 466 on 30th July,
1957, with regard to the first inci-
dent of the escape of two young

ol



(Qd) Certain steps taken to guard
aguinst escapes like the first one were
" memtioned in the reply given on 30th
July, 1957, viz., the outer-gate of the

and

been made in other places in the jail
The guarding of the garden gangs has
been tightened. The warders-in-charge
and convict officials whose negligence
was responsible for the escapeg have
been sent up for trial,

Bullding Sites for Scheduled Castes

*1193. Shri Raghunath Singh: Wil
the Minister of Home Affairs be pleas-
ed to state how many States have
so far asked for Central grants for
providing building sites to Schedulde
Castes?

The Deputy Minister of Home
Affairs (Shrimat! Alva): Only three
States viz,, Andhra Pradesh, Kerala,
and Mysore, have so far asked for
Central assistance for this purpose.

“Tolls” in Tripura

*1184. Sbri Dasaratha Deb: Will the
Minister of Home Affairs be pleased to
state:

(a) whether it is a fact that Izara-
dars collect tolls from the public
while they cross rivers by ferry in
Tripara; -

- .- (b) whether representation has been
made for the sbolition of 1zara System;
and
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The Minister in the Ministry of Hom
Aftalrs (Shri Datar): (a) Yes.

(b) No.
(c) Does not arise.

Imported Fruit Trade

*1196. Shrimati Renu Chakravarity
Will the Minister of PFinance be
pleased to state:

(a) whether Calcuita and Bombay
Customs recently unearthed some
illegal transfer of licences, falsification
of documents and bank transsctions in
imported fruit trade;

(b) whether contracted prices of
fruits with foreign countries were
altered;

(c) the estimated loss of customs
duty; and

(d) the action taken by Government
thereon?

The Deputy Minister of Fimance
(Shdi B. R. Bhagat): (a) One group
of cases involving alleged ill.legal trans-
fer of licences, falsificatiorr of docu-
ments and bank transactions in
imported fruit trade was detected by
the Calcutta Customs House in the
yvear 1957. One case of transfer of
licence was also detected by the
Bombay Customs.

(b) No, Sir.
(¢) Nil

(d) The Calcutta cases referred to
in (a) above are under investigation
by the Trade Control authorities to
whom they were made over by the
Caleutta Customs. In the Bambay
case, the goods were confiscated and
fines and penalties imposed under the
Sea Customs Act.

Thefts in Ammunition Depet, Puigaon

*1197. Shri Balkrishna Wasnik: Will
the Minister of Defemoe be pleased
to state:

(a) whether it is a fact that there
bhave been thefts in the Ammunition
Depot, Pulgaon in the near past;
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; (b) if 50, the detdils thereaf; and
s (¢) whether the stolen material has
seen traced?

- The Deputy Minister of Defence
f'Slnl Raghuramaiah): (a) Yes, Sir.

t {b) (i) Bombs Pistols—2081 Nos. in
March 1957.

! (ii) Safety Clips—16,168 Nos. in
::)ctober 1987,
. (iit) Safety Wires—3,882 Nos. in
October 1957.

(iv) Tool Box~1 in October 1957.

(c) The quantities so far recovered

are as follows:—
(i) Bombs Pistols—106 Nos.

| (ii) Safety Clips—5402 Nos.
(iif) Safety Wires—3582 Nos.
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Committee on Drug Countrol and
Custom Laboratories

©1199. Shri Shree Narayan Das:
Will the Minister of Finanoe be
pleased fo refer to the reply given to -
Unstarred Question No. 1067 on the
4th December, 1957 and state:

(a) whether the recommendations
made by the Expert Committee on
Drug Control and Custom Laborato-
ries have been finally considered by
Government; and

(b) if so, the decision taken there-
on?

The Deputy Miunister of Fiaance
(8hri B. R. Bhagat): (a) and (b). The
report is still under consideration.

Archaeciogical Survey in Bombay

*1207. Shri Pngarkar: Will the
Minister of Education and Sclentific
Research be pleased to state:

(a) whether there is any proposal
to conduct a survey of places of ar-
chaeological and historical importance
in Bombay during Second Five Year -
Plan period; and

(b) if so, when the survey will
commence?

The Minister of State in the Ministry
Education and Scientific Research
(Dr. K. L. Shrimal): (a) and (b).
A survey of places of archaeological
and historical importance in the State
of Bombay is already in progress.

Allahabad Municipal Museum

*1212. Shri Vajpayee: Will the
Minister of Education and Scientifie
Research be pleased to state:

(a) whether it is a fact that the
Curator of the Allahabad Municipal
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Museum has approached the Govern-
ment with a request to take over the

\ museum immediately; and

£ ')’will be laid on

i (b) if so, the steps proposed to be
taken in respect thereof?

The Minister of State in the Ministry
of Education and Scientific Research
(Dr. K. L. Shrimali): (a) Yes, Sir.

(b) It is not considered feasible to

> take over the museum.

Historical Forts in Bombay

*1213. Shri Pangarkar: Will the
Minister of Education and Scientific
Research be pleased to state:

(a) the steps that are being taken
by Government for preservation and
maintenance of historical forts in Bom-
bay; and

(b) the amount proposed to be
spent during 1958-59 in this regard?

The Minister of State in the Ministry
of Education and Scientific Research
(Dr. K. L. Shrimali): (a) and (b).
The information ig being collected and
the table of the
House.

Pakistani Nationais in Delhi

1624. Shri Vajpayee: Will the
Minister of Home Affairs be pleased
to state:

(a) the total number of Pakistani
Nationals who visited Delhi during
the year 1957;

(b) the number of those who over-
stayed in Delhi even after the expiry
of their visas during the same period;
and
which

main

(c¢) the number of cases in
’wsas were extended and the
reasons for such extensions?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
8,020

(b) 54

(c) 5,955;  extensions were given
mostly on medical grounds and in

some cases on account of social
engagements.
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Propagation of Hindi

1625. Shri Ram Krishan: Will the
Minister of Education and Scientific
Research be pleased to state the total
amount of grants given to various
Hindi Organisations of all-India
character for the purpose of propaga-
tion and development of Hindi during
1957-58, organisation-wise?

The Minister of State in the Ministry
of Education and Scientific Research

(Dr. K. L. Shrimali): A statement
giving the tequired information is
laid on the Table of the House.

[See Appendix V, annexure No. 131.]
0il Survey in Heoshiarpur

1626. Shrl Daljit Singh: Will the
Minister of Steel, Mines and Fuel be
pleased to state: .

(a) whether it is a fact that explo
ration for oil has been undertaken in
an area on the Hoshiarpur-Gugra’
road in the Punjab; and

(b) if so, the progress made so far?

The Minister of Mines and OQil (Shri
K. D. Malaviya): (a) and (b). Explo-
ratory surveys were undertaken in
Shivalik foothills adjoining Hoshiarpur
plains during 1956-57 field season.
Detailed mapping of the area has
been continuing since 1957. If the rig
building team arrives in time, it will
be possible to start drilling at Hoshiar-
pur in April, 1958.

Jwalamukhi Drilling Schemes

1627%. Shrl Hem Raj: Will the Minis-
ter of Steel, Mines #nd Fuel be
pleased to state:

(a) the number of Class III and
Class IV personnel employed in the
Test Drilling Project at Jwalamukhi;

(b) the special qualifications requir-
ed for such appointments;

(c) the number of technical and un-
skilled personnel separately;

(d) the emoluments paid to each
class or category of the employees;
and

(e) the number among them

belonging to the project area?
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The Minister of Mines and Oil (Shri
(K. D. Malaviya): (a) Class III: 85
Class IV: 20.

(b) No special qualifications are
required in respect of Class IV posts.
Special qualifications required for
posts in Class III are given in a
Statement. [See Appendix V, annex-
ure No. 132.]

(c) Technical

Class III: 73 Class IV: 1
Unskilled
Class III: 12 Class IV: 19

(d) Details of emoluments paid to
each class or category of the emp-
loyees are given in a Statement [See
Appendix V, annexure No. 132.]

(e) Class III : 2

Class IV : 10 : '
Monuments in U.P.

1628. Shri Sarju Pandey: Will the
Minister of Education and Scientific
Research be pleased to state the
total amount spent for the protection
and improvement of monuments in
Uttar Pradesh under the supervision
of the Central Government during
1956-57?

The Minister of State in the Ministry
of Education and Scientific Research
(Dr. K. L. Shrimali): Rs. 3,95,278.

Multi-purpose Schools in U.P.

1629. Shri Sarju Pandey: Will the
Minister of Education and Scientific
Research be pleased to state:

(a) the total number of multi-pur-
pose schools at present in U.P.; and

(b) the amount contributed by the
Central Government to the Govern
ment of Uttar Pradesh during 1956-57
and 1957-58 so far for the Multi-pur-
pose schools?
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The Minister of State in the Ministry
of Education and Scientific Research
(Dr. K. L. Shrimali): (a) 67.

(b) 1956-57—Rs. 3,17,608.
1957-58—Rs. 7,58,200.

Training of Community Deve-
lopment Officers

1630 J Shri Subodh Hansda:
"7 Shri 8. C. Samanta:

Will the Minister of Education and
Scientific Research be pleased to
state:

(a) whether the training of officers
deputed by the Ministry of Commu-
nity Development for short term
courses at the National Laboratories
or Institutes has since been started;
and

(b) if not, when it is expected to
commence?

The Deputy Minister of Education
and Scientific Research (Shri M. M.
Das): (a) No, Sir.

(b) The programme has not yet
been finalised and so it is not possible
to say when the training would
commence.

Textile Colouring Matter

1631 J Shri Subodh Hansda:
* | Shri 8. C. Samanta:

Will the Minister of Education and
Scientific Research be pleased to
state:

(a) whether it is a fact that the
Applied Science Department of Delhi
Polytechnic has invented a new
colouring matter for dyeing textiles
from Henna leaves;

(b) if so, whether the cost of dyeing
has been assessed; and

(¢) how far this matter is
used in dyeing textiles?

being

The Depufy Minister of Education
and Scientific Research (Shri M. M.
Das): (a) In the Applied Science
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Department of Delhi Polytechnic, a
student carried out some studies on
the possibility of utilizing the colour-
inz matter of Henna leaves in textile
dyeing, as part of his thesis for M.Sc.
(Tech.) degree of the Punjab Univer-
sity. He found that the dyeings
obtained were moderately fast to
washing, chlorine bleaching and
light.

The results of the work are pub-
lished in the Journal of Scientific
and Indusirial Research,

(b) and (c). These aspects have

not been investigated.

I. A.S. Special Recruitment
Examination

Shri D. C. Sharma:
Shri N. R. Munisamy:
1632. { Shri Bhakt Darshan:
[ Shri S. C. Samanta:
LShri Ajit Singh:

Will the Minister of Home Affairs
be pleased to state:

(a) when the final result of the
competitive examination for special
recruitment of candidates to 1Indian
Administrative Service will be
declared; and

(b) the nature of training that is
proposed to be given to the selected
candidates?

The Minister of State in the Ministry
of Home Affairs (Shri Datar): (a)
The results are expected to be dec-
lared by the end of March or begin-
ning of April, 1958.

(b) The training to be imparted to
these candidates is proposed to be of
four months duration and will be
similar to the training imparted to
the recruits selected on the results
of the annual Combined Competitive
Examinations.

25 MARCH 1958

Written Answers 6502

Taj Mahal, Agra

1633. Shri D, C. Sharma: Will the
Minister of Education and Scientific
Research be pleased to state:

(a) the amount spent during 1957-
58 so far on the maintenance of Taj
Mahal at Agra; and

(b) the amount proposed to be
spent during 1958-59?

The Minister of State in the Ministry
of Education and Scientific Research
(Dr. K. L. Shrimali): (a) Rs. 44,772
upto the end of February, 1958.

(b) Rs. 1,03,300.

University Grants Commission

1634. Shri D. C. Sharma: Will the
Minister of Education and Scientific
Research be pleased to state:

(a) the annual establishment
expenditure incurred for the Univer-
sity Grants Commission;

(b) the total number of employees
working in the Commission, grade-
wise; and

(¢) the method of their recruitment?

The Minister of State in the Ministry
of Education and Scientific Research
(Dr. K. L. Shrimali): (a) 1956-57
Rs. 2,89,870-15-9.

1957-58: Rs. 3,01,606°01.

(b) A statement is attached. [See
Appendix V, annexure No. 133].

(c) The recruitment is generally
made by transfer from other offices, or
by requisition from Employment
Exchange or by advertisement or by
promotion.

U.K. Investments in India

1635. Shri D. C. Sharma: Will the
Minister of Finance be pleased to state
the amount of private capital invested
in India from the United XKingdom
during 1951 to 1957 separately for each
year?

The Deputy Minister of Finance
(Shri B. R. Bhagat): Foreign business
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investments from the United Kingdom
in India are as under;—

Rs. in crores
As on 30th June, 1948 209.95

As on 31st December, 1953 347.28
As on 31st December, 1955 391.99

The figures are collected only perio-
dically and not annually. Hence
figures for each year or for later years
are not available.
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UK. Bank Rate

1638. Shri Damani: Will the Minis-
ter of Finance be pleased to refer to
the reply given to Starred Question
No. 81 on the 13th November, 1957
and state whether it has been possible
to assess the impact of the rise in
U.K. Bank rate on the cost of defer-
red payment arrangement that India
is seeking with UXK.?

The Deputy Minister of Finance
(Shri B. R. Bhagat): During the period
up to 19th September 1957, imports of
a total value of about Rs. 885:26 lakhs
were approved, in 16 cases, from the
UK, on deferred payment basis. Of
these, only in three cases of import
of goods, of the wvalue of about
Rs. 435°59 lakhs in all, was the rate of
interest specified namely 6 per cent.
In none of these cases involving a
total import of Rs. 885:26 lakhs is the
rate of interest expressed as being
linked with the Bank rate and hence
the cost of these deferred payment
arrangements is in no way affected by
the subsequent rise in Bank rate.

From 20th September, 1957, the date
of rise in the U.K. Bank rate to 7 per
cent.,, up-to-date, imports of a total
value of about Rs. 434:21 lakhs were
allowed in 15 cases from the UK. Of
these only in four cases of imports of
a total value of Rs. 25100 lakhs were
interest rates specified. These are:

VALUE OF IMPORT RATE OF
INTEREST

Rs. in Lakhs
1. 7463
2. 13500

+

7 per cent.
2 per cent.
bank rate.

above
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3. 897 8 per cent. (1 per cent.
above bank rate).
" 4 3470 7 per cent.

It will be observed that the rates of
interest in the cases for which interest
rates are separately available are
higher during the period after 20th
September, 1957,

In the other cases the deferred pay-
ment arrangements specify only the
gross instalments payable and no
particular rate of interest is specified.
It is therefore not possible to specify
exactly what the impact of the rise in
the Bank rate has been on the cost of
the deferred payment arrangement in
these cases.

The Bank of England rate has been

reduced to 6 per cent. from 20th March
1988.
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Technical Education

1640. Shri Jhulan Sinha: Will the
Minister of Education and Scientific
. Research be pleased to state:

{a) the amount of grant sanctioned
for expansion of technical education
in Bihar during 1957-58; and

(b) the amount actually utilised
and the amount likely to lapse by the
.. end of the year?
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The Deputy Minister of Education.
and Scientific Research (Shri M. M..
Das): (a) Rs. 18°70 lakhs.

(b) The amount actually utilised is
not known but as the grants are non-
lapsable the unspent balance will be
carried over to the next financial year.

Hindi Teleprinter

1641. Shrl Ram Krishan: Will the:
Minister of Education and Scientific
Research be pleased to state the main
details of the report submitted by the
committee set up by the Government-
of India to standardise the Hindi tele-
printer?

The Minister of State in the Minis.
try of Education and Scientific Re--
search (Dr. K. L., Shrimali): The-
salient features of the key board for
the Hindi teleprinter evolved by the
Committee are given below:—

1. It closely resembles the Hindi
typewriter keyboard so that it will be
quite easy for a person familiar with
the latter to operate the teleprinter:
key board without any undue effort.

2. It is meant for a five unit code:
teleprinter which is at present being
universally used in India. There is
Also a six unit code of telecommuni-
ce.icn that is in use in some countries
like Japan. With a six unit code it
will be possible to have identical key-
boards for the Hindi typewriter and
teleprinter. But so long as a five unit
code is used the maximum number of
keys in the teleprinter keyboards is.
limited to 55 to 56 as against 92 keys
in a typewriter keyboard.

3. There is only one character in
each key in this keyboard as against.
two per key in the typewriter key-
board. There are teleprinters with
two characters per key alsc, but after
a good deal of experimentation and
investigation the Committee came to
the conclusion that for a five unmit
code teleprinter, the arrsngement of
one character per key is better.
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4. The script used in keyboards is
that recommended by the Lucknow
Conference of 1953 whose recommen-
dations have been accepted by the
Government of India.

Schools for Deaf and Dumb

Shri 8. M. Banerjee:
1642. {Shrl Tangamant:

Will the Minister of Education and
Scientific Research be pleased to
ptate: :

(a) whether any proposal has been
received from the All India Federa-
tion of the Deaf and Dumb for open-
ing of separate schools in each State
for training of deaf and dumb girls
jn cottage industries; and

(b) if so, the action taken thereon?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimali): (a) Yes,
§ir.

(b) This suggestion has been for-
warded to State Governments for
econsideration.

Proocess Servers of Tripura

1643. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the travelling allow-
ance concession admissible to process
servers of the Tripura Administra-
tion was withdrawn in 1955; and

(b) if so, the reasons therefor?

The Minister of State in the Minis-
tyry of Home Affairs (Shri Datar): (a)
Yes,

(b) They are employed for the pur-
poses of serving summons, issuing
notices etc. Their pay hus been so
fixed as to compensate them for the
cost of all journeys, within their sphere
of duties, .
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1644, Shri Dasaratha Deb: Will the -

Minister of Home Affairs be pleased
to state:

_ (a) whether the Tripura Govern-
ment Employees’ Association has been
recognised since its inception; and
(b) if not, the reasons therefor?
The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
The Tripura Government Employees’
Association was accorded recognition
by the ex-Ruler of Tripura in 1847
before the State was merged with the
Indian Union. The Association has

not so far been recognised by Govern-
ment.

(b) The Constitution of the Associa-
tion, as it stands, does not conform to
the conditions laid down by the Gov-
ernment for recognition of Associa-
tions.
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Promulgation of Section 144 in

Manipur

1646. Shri L. Achaw Singh: Will
the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that Section
144 has been in force in the New
Churachandpur sub-division in Mani-
pur after the 1ith February, 1958; and

(b-) i so, the reasons therefor?

The Minister of Home Affalrs
(Paadit G. B. Pant): (a) and (b). Yes,
an order under Section 144 of the
" Criminal Procedure Code was promul-
“guted on the 13th February, 1858 to
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deal with the situation arising out of
the incident, details of which have
alresdy been furnished to the Lok
Sabha on the 12th March 1938 In reply
to Starred Question No. 906. This
order remained in force for a period
of seven days.

Evasion of Excise Duty

1647. Shri Jadhav: Will the Minis-
ter of Finance be pleased to state:

(a) whether it is a fact that most
of the oil mills with one expeller or
baby expeller which manufacture non-
essential oils have evaded payment
of excise duty during the years 1956-
57 and 1957-58;

(b) whetht;r the Government have
taken any measures to check such
evasion; and

{(c) if so, the nature thereof?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) As far as
Government are aware it is not a fact
that most of the oil mills with one
expeller or baby expeller, manufac-
turing vegetable non-essential oils,
have evaded payment of excise duty
during the years 1956-57 and 1957-58.

(b) Suitable measures are taken by
the Government to prevent evasion of
duty when it is attempted.

(c) Although no duty is charged on
the 75 tons of oil cleared by a manu-
facturer, to exercise a preventive
check, mills with an installed capacity
of more than 20 tons of oil per year
are required to take out a licence and
to maintain accounts in prescribed
forms. These are checked regularly
as well as by surprise. In addition
certain statistical and other checks
with a view to preventing evasion,
have also been laid down.

Defence Services

1648. Shri XKumbhar: Will the
Minister of Defence be pleased to state:

(a) the number of Scheduled Castes
and Scheduled Tribes persons work-
ing in various Defence establishments
at present, grade-wise;
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(b) whether their reserved gquota
for the yeur 1858-57 has been filled
‘up; and

(c) if not, the reason therefor?

The Deputy Minister of Defence
(Shri Raghuramsaiah): (a) to (c). The
information is being collected and will
be laid on the Table of the Lok Sabha.

Census of Gold Used for Ornaments

Shrl Ghosal:
1649. {sm-i B. Das Gupta:

Will the Minister of Fimabce be
pleased to state whether Govern-
ment have taken any census of gold
used for ornaments and deities in
India?

The Deputy Minister of Finance
(Shri B. R. Bhagat): No, Sir.

Library Movement in Rajasthan

1650. Shri Karni Singhji: Will the
Minister of Education and Scientific
Research be pleased to state the
amount of financial aid and grant given
to the Rajasthan Government to
encourage Library movement in the
State with particular reference to the
Bikaner Division from 1952-53 to 1956-
57?

The Minister of State in the Minis-
fry of Education and Scientific Re-
search (Dr. K. L. Shrimali): The
Government of India gave a grant of
Rs. 4,88,343 to Rajasthan Government
for their Library Development Plans
during 1852—57. No grant from this
was earmarked by Government of
India for any Division of the State.

Research Institute in Assam

J Shri Bhagavati:
\ Shri Basumatari:

Will the Minister of Education and
Scientific Research be pleased to
state:

1651

(a) whether there is a proposal for
establishing & Research Institute in
Assam;
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(b) if so0, what staps wmre
‘taken in this regard; angd being

(c) what subjects will be tlken up
for research there?

The Deputy Minister of Education
and Sclentific Research (Shri M. M.
Das): (a) Yes, Sir. The CS.LR. pro-
pose to set up a Regional Research
Laboratory in Assam. :

(b) The Council is8 in correspond-
ence with the Government of Assam
regarding the scope of the Regional
Laboratory, the most suitable place
for its location and the assistance that
could be expected from the State
Government.

(c) The Laboratory will mainly
deal with research problems on the
natural resources of the State viz.,
forest, agricultural, mineral and water
resources, and building materials,
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Minerals of Punjab

1858. Shri Hem Raj: Will the Minis~
terotsuel,uhuml"ndbepkued
to refer to the reply given to Unstar-
red Question No. 1070 on tl:c lth
December, 1987 and :hte'

(a)whieholtbemimuhm
to in the report have been found .te
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be of commercial value with the
names of the places where they are
found in the Punjab; and

(b) which, if any, of these specified
minerals will be exploited by the
‘Government of India?

The Minister of Mines and Qil (Shri
K. D. Malaviya): (a) The names of
the minerals of commercial value and
the places where they are found in
Punjab are as follows:—

Glass sand: West of Atela and
Kaliana, Mohindergarh district.

Iron Ores: Chhapra—Antri—
Beharipur, Mohindergarh dis-
trict.

Limestone: Dharamkot near
Dharmsala, Kangra ° district,

Tundapathar 10 miles of Chandi-
garh, Ambala district, Malla and
Dabsu in Narayangarh Tehsil,
Ambala district.

Kaolin: Sikandarpur, Gurgaon

district.

(b) Iron ore is the only scheduled
mineral which could be exploited by
‘the State. The Government of India
will decide this question in due course
in the light of the availability of finan-
cial resources, foreign exchange and
‘technical man-power.

Rehabilitation Finance Administration

1654. Shri Bangshi Thakur: Will the
Minister of Finance be pleased to state
the total amount sanctioned to dis-
placed persons from East Pakistan in
Tripura by the Rehabilitation Finance
Administration so far?

The Deputy Minister of Finance
(Shri B. R. Bhagat): Rs. 17,55,000 upto
31st December, 1957.

Emergency Relief Officers of Tripura

1655. Shri Bangshi Thakur: Will
the Minister of Home Affairs be
pleased to refer to the reply given
to Unstarred Question No. 146 on the
13th February, 1958 and state how
many persons from Tripura who
were trained at the Central Emer-
gency Relief Training Institute, Nag-
rur, belong to the Scheduled Tribes,
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Scheduled Castes and other Back-
ward Classes respectively?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
None.

Improvement of Indian Army

1656. Shri Daljit Singh: Will the
Minister of Defence be pleased to state
the steps that have been taken to
improve the Indian Army during 1957-
58 so far?

The Minister of Defence (Shri
Krishna Menon): It is not in the
public interest to disclose information
on the improvements effected in
regard to weapons, efficiency or tacti-
cal skill. As regards the improve-
ments in the conditions of service, this
is a subject which comes up for dis-
cussion during the debate on Defence
Estimates every year.

Minerals found in Himachal Pradesh

1657. Shri Daljit Singh: Will the
Minister of Steel, Mines and Fuel be
pleased to lay on the Table a state-
ment showing the following details of
minerals found in the Himachal Pra-
desh during 1957-58:

(i) names of the minerals;

(ii) estimated quantity available;
and

(iii) quantity extracted?

The Minister of Mines and Oil (Shri
K. D. Malaviya): No mineral investi-
gation was undertaken by the Geologi-
cal Survey of India during 1957-58 in
Himachal Pradesh.

Multi-purpose Schools in Punjab

f Shri Daljit Singh:
1\ Sardar Igbal Singh:

Will the Minister of Education and
Scientific Research be pleased to
state:

1658.

(a) the total number of multi-
purpose schools at present in the
Punjab State; and

(b) the amount contributed by the
Central Government during 1957-58
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for the mulu-i:urpon schoéh_ in
Punjab? -

The Minister of State in the Minds-
try -of Education and Scientific Re-
search (Dr. K. L. Shrimall): (a) NiL

(b) Rs. 1,56,900.

Houses for Scheduled Castes in
Panjab

1659, Shri Sadhu Ram: Will the
Minister of Home Affairs be pleased
to state:

(a) the total number of colonies
for Scheduled Castes and other Back-
ward Tribes proposed to be con-
structed in the Punjab State during
the Second Five Year Plan;

(b) the sites selected for the con-
struction of such colonies;

(c) the amoumnt allotted for the
construction of each; and

(d) the total number of families
that are proposed to be rehabilitated
during the course of the Plan?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) to (d).
The required information is being
collected and will be laid on the Table
of the House as soon as received.

Multi-purpose Projects for Backward
Areas in Punjad

1660. Sardar Igbal Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of special multi-
purpose projects started for the deve-
lopment of backward areas in Pun-
jab; and

(b) the assistance rendered by the
Central Government in this regard?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) Nil.

(b) Does not arise.

Ssr..,

PAPERS LAID ON THE TABLE

NOTIFICATION UNDER ALL INDIA Sznvices.
Acr T

The Minister of State in the Minle-
try of Home Afizirs (Shri Datar): I
beg to lay on the Table, under sub-
section (2) of Section 3 of the All
India Services Act, 1951, a copy of
each of the following Notifications:

(1) G.S.R. No. 115, dated the
16th March, 1958, making certain
amendments to the Indiun
Administrative Service (Recruit-
ment) Rules, 1954, Indian Police
Service (Recruitment) Rules, 1854,
Indian Administrative Service
(Regulation of Seniority) Rules
1954, Indian Police Service (Regu-
lation of Seniority) Rules, 1954,
Indian Administrative Service
(Cadre) Rules, 1954, Indian Police
Service (Cadre) Rules, 1854,
Indian Administrative Service
(Pay) Rules, 1854, Indian Police
Service (Pay) Rules, 1854, Indian
Police Service (Uniform) Rules,
1954, All India Services (Discip-
line and Appeal), Rules, 1855, and
the All India Services (Provident
Fund) Rules, 1955.

(2) GS.R. No. 122, dated the
15th March, 1958, making certain
amendment to the Indian Police
Service (Uniform) Rules, 1954.

(3) G.S.R. No. 123, dated the
15th March, 1958, making certain
amendment to the Indian Adminis-
trative Service (Regulation of
Seniority) Rules, 1954.

(4) G.SR. No. 124, dated the
15th March, 1958, making certain
amendment to the Indian Police
Service (Regulation o! Seniority)
Rules, 1954, 4

v (5) G.SR. No. 125, dated the
15th March, 1958, making certain
amendment to the Indian Civil
Service Provident Fund Rules,
1942,

(6) G.SR. No. 126, dated the
15th March, 1838, making certain
amendments to the Indian Civid
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Service (Non-European Members)
Provident Fund Rules, 1843,

(7) GS.R. No. 127, dated the
15th March, 1968, making certain
amendments to the Secretary of
State's Services (General Provi-
dent Fund) Rules, 1943,

{Placed in Lidrary. See No. L.T.-611/
58.3

12 hrs.
ACCIDENT TO IAC. DAKOTA

The Minister of State in the Minis-
try of Transport and Communications
(Shri Humayun Kabir): I am very
sorry to give intimation to this House
of an aircraft accident which, it is
feared took place at approximately
12.25 hrs. IST yesterday (24th March,
1958). The aircraft involved was
. Dakota VT-CYN. It belonged to the
.. Indian Airlines Corporation but was
leased to a private firm, 1. A.C. Asso-
ciates, and was being operated by
them. The aeroplane was in passen-
.ger-cum-freight service and it departed
from Simra at 12.08 hours 1ST. The
expected time of arrival at Kath-
mandu was 12,35 hrs. The last radio
contact of the aeroplane was at 12.19
hrs. stating that it was landing at
Kathmandu in about 10 minutes.

. There was a crew of 4 consisting of
;: Commander Capt. Sarin, Co-pilot
Capt. Moitra, Radio Officer Shri Rao
and Steward Shri Bose. There were
168 passengers but their names are not
yet known. A search aircraft, the
King's Dakota aircraft VT-CVC took
off at 16.00 hrs. followed by two other
1.A.C. Dakota aircraft. All aircraft
returned without being able to locate
*he missing aircraft yesterday.

I would also like to add that the
~siormation so far received is very
uncertain. We had earlier received
'information this morning that the air-
craft had crashed and had been located
though the exact site was not inti-
'mated. Then, unconfirmed reports
gwere received that one person was

lled and 12 injured and 7 not yet

to Question

accounted for. But, since then, a few
minutes ago, a further report has been
received that this news is not correct.
1 am mentioning this so that there may
be no speculation. No definite infor-
mation has yet been received. A Heli-~
copter has already been despatched
by the Kalinga Airlines arnd IA.F.
Dakotas have also been requested to
take up the search.

Shri Biren Roy (Calcutta—South
West): Will the hon. Minister place
before the House any further report
that may be received?

Shri Humayun Kabir: As soon as
any information is received, I will
place it before the House.

Shri Joachim Alva (Kannara): Sir,
it is well known that the Nepal and
Delhi Kashmir routes are abnormally
bad in weather for flying. 1 want to
know whether Government or the
Director of Civil Aviation has drawn
up a list of instructions for pilots
before they take off?

Shri Humayun Kabir: I need hardly
add that every precaution is taken
and the pilots also care for treir own
lives. Nobody would like to fily unless
safety measures are taken.

CLARIFICATION OF ANSWERS TO
QUESTION

The Minister of Mines and O}
(Shri K. D. Malaviya): Sir, 1 rise
to make a statement in clarification of
answers which I had given in reply
to certain supplementaries to
Question No. 764 on the 8th of
March 1958, about the postponement
of outstanding payments for the
Rourkela Steel Plant.

I understand the correct position is
as follows: .

The agreement is in respect of the
payments outstanding fo West
German firms, for the supply of plant
and equipment to the Rourkela Steel
plant. It is between Government of
India' and the Government of the
Federal Republic of Germany. Under
this agreement, the Government of
India have to deliver to the German
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firms concerned, in lieu of payments
in actual Deutsche Marks, promissory
‘notes expressed in Deutsche Marks
‘and maturing three years after the
-date the payments fall due. The
"German firms will be entitled to
negotiate the promissory notes in the
Federal Republic of Germany. In
-other words, the Government of the
"Federal Republic of Germany will
ensure that the firms are able to get
‘paid by negotiating the promissory
‘notes. On the dates when the pro-
missory notes mature, they will be
"handed over to the Government of
India and in return the Government
of India will pay the face value, in
"Deutsche Marks.

DEMANDS* FOR GRANTS-—Contd.
MiINISTRY OF IRRIGATION AND POWER

Mr. Speaker: The House will now
take up discussion and voting on
"Demands Nos. 69, 70, 71, 124 and 125
relating to the Ministry of Irrigation
and Power for which 6 hours have
“been allotted.

Hon. Members desirous of moving
cut motions may hand over at the
"Table within 15 minutes the numbers
of the selected cut motions.

"DEManp No. 69—MINISTRY OF IRRIGA-
TION AND POWER

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 18,03,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1959, in
respect of ‘Ministry of Irrigation
and Power’ ”.

"DeEmMANnD No. 70—MULTI-PURPOSE RIVER
SCHEMES

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,17,40,000 be granted to the
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President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1959, in
respect of ‘Multi-purpose River
Schemes’ ”. .

DEMAND No. 71—--MISCELLANEOUS
DEPARTMENTS AND OTHER EXPENDI-
TURE UNDER THE MINISTRY OF IRRI-

GATION AND POWER

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 96,34,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1959, in
respect of ‘Miscellaneous Depart-
ments and other Expenditure
under the Ministry of Irrigation
and power’”.

DEMAND No. 124—CapitarL OUTLAY
ON MULTI-PURPOSE RIVER SCHEMES

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 3,86,83,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1959, in
respect of ‘Capital Outlay on
Multi-purpose River Schemes’”,

DeEMmanp No. 125—OTtHER CAPITAL
OuTLAY OF THE MINISTRY OF IRRIGA-
TION AND POWER

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 5,11,95,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1959, in
respect of ‘Other Capital Outlay
of the Ministry of Irrigation and
Power’ ”,

*Moved with the recommendation of the President.
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Shri Surendranath Dwivedy
(Kendrapara): Mr. Speaker, Sir, this
Irrigation and Power Ministry holds a
very important position in our plan-
ning. We need irrigation and power
both for increasing food production
and for expanding our industrial sec-
tor. But, the way this Ministry is
functioning for the last several years
has not been satisfactory. It was ex-
pected that the Government as a
whole would pay much more attention
and importance to this Ministry to see
that the plans and projects that have
been undertaken are completed with-
in the scheduled time. But, we find
that there is a change in the Ministry.
The Minister took charge only a year
back and he seems to be very energe-
tic. When he replied to our debate
last time, he was very eloquent. He
gave a description of the river wealth
of this country and I was thinking
that he would not be disturbed and
that he would have more time to go
into the entire problem thoroughly.
But changes are made and like ICS
men, the Ministers also are shifted to
other places at any time. But, let us
not feel that with the change of the
Minister the plan allocations are also
adjustéd or changed.

If you look to the economic survey,
it has been hinted that there will be
a shortage of power in certain areas
and some of the larger irrigation pro-
jects which have not yet been started
might have to be delayed. I will
come to the power position later on
but let me refer to this irrigation
aspect first.

The magnitude of this problem can
easily be understood, if we realise
that only one-sixth of the entire area
is fed by rain water and the other
five-sixths needs to be looked after.
If we view it from the point of view
of achievements, I would say, the
achievement is very little. I will not
go into that aspect but I will confine
myself only to the plan projects.

In the first Plan, it was expected
that irrigation facilities to the tune of
8.5 million acres would be available;
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but, actually, our achievement was
only 6.5 million acres. And, out of
that, only 4 million acres were utilis-

. ed. The annual report that has been

presented to us does not indicate how
much more has been available to the
people within these one or two years.
I will be glad if the Minister also
gives us information whether the 7
million extra acres that were expect-
ed to come after the completion of
the first plan projects are at all going
to come and, if so, within what time.

It is, of course, a proud achievement
to see that so many dams and other
great projects are completed. But,
there are serious lapses and flaws not
only in the planning but in the ex-
ecution aspect of it also. Various
Estimates Committees have comment-
ed on this. Previously, you were the
Chairman of the Estimates Committee
which went into great detail into
some of these projects. But, I do not
think that any serious attention has
been paid to the irregularities and
flaws that were pointed out in the
estimates of these projects in order to
remove them. There are disquieting
reports all through. I will only cite
the instances of a few selected pro-
jects.

The original cost of the DV project
was Rs. 55 crores and now, it is
Rs. 128.42 crores. Kakarpara weir and
canals, Bombay was originally esti-
mated to cost Rs. 6°5 crores and now
it costs Rs. 11.6 crores; the Rihand
dam was estimated to cost Rs. 35.2
crores but it now costs Rs. 45.26
crores. I agree that the rise in prices
of the imported components is the
principal reason behind it. But the
fact remains that there has been an
element of gross under-estimation in
several of these projects. Even after
taking into consideration the inclu-
sion of new schemes, the irregulari-
ties are there as evidenced in the
Report of the Public Accounts Com-
mittee which has been submitted to
the House only yesterday. I will also
read out fo you the irregularities in
this regard which are mentioned in
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In the report they say that although
the project was started in 1948, no
project estimate has been sanctioned
80 far.

“A complete financial stock
taking has also not been done for
a period of about 13 years...The
earlier examination revealed that
inspite of the fact that more than
12 years have elapsed, no action
has been taken against any officer
responsible for the neglect of these
important items of work.”

! This report was made public only a
few days back. The Government
should pay more regard to public
funds. It has been very clearly stated
in the report of the Public Accounts
Committee of the Parliament that the
delay in the execution of the scheme
by the DVC and the consequent in-
crease in costs could have been sub-
stantially curtailed with proper plan-
ning and foresight. They go on to
say that the details of the estimates
and the phasing of a project of such
a magnitude should be worked out
well in advance before it is taken in
hand. It will, therefore, be seen that
proper regard is not being paid to the
points mentioned by various Commit-
tees—Estimates Committee, Public Ac-
counts Committee, etc.—from time to
time. We are to be assured that it is
the responsibility of the Government
to see that money is properly spent
and full value is obtained by the
people.

I may say that the progress in
regard to irrigation projects has also
been very slow and I feel that the
- facts and figures given to us cannot
" be relied upon. About the slow pro-
gress, I will again refer to the report
of the Public Accounts 'Committee.
Here it is said that although the

‘rihynnmmemhﬁ-dhnm
berlsn.ithunotbemiom’ud-
ble to utilise the water for irrigation
purposes even now. All that has been
achieved during the last five years is
that a high level irrigation scheme
casting about Rs. 35 lakhs has been -
worked out with the concurrence of
the Bihar Government and it is under.
the consideration of the Gov "3
of India for the last five years.

According to the First Plan, it was
estimated that in Orissa, from Hirs-
kud alone, we would be able to pro-
vide irrigation facilities to about 281
thousand acres. But we have been
able to provide by the end of the Plan
period facilities for only one 1lakh
acres. It is in the annual report that
has been presented to us. It was
originally estimated that by the end of
March, 1961 10,07,000 acres would be
provided with irrigation facilities in
Orissa by all the irrigation works.
But nothing has been mentioned in
this reportt Has there been any
achievement except the one lakh acres
said to have been covered by the
Hirakud project? I want also to point
out that the target to be achieved with
the help of state projects in Orissa
was 480 thousand acres in the First
Plan period. But the achievement was
only 115 thousand acres.

Only the other day, there was a
reply from the Minister regarding
irrigation projects in Orissa. Out of
Rs. 7 crores of shortfall of expendi- -
ture, four crores was the shortfall in
the expenditure on irrigation and
power projects. I do not know whe-
ther there is any more concrete ex-
ample of neglect of people’s need.
Then we also read reports that the
Madras Government has not taken
Rs. 14 lakhs provided by the Central
Government for rural water supply.
What is the reason? The reason is that
the grant previously sanctioned by
the Indian Government was not fully
realised. In Orissa the reason for the
shortfall is given as “technical par-
sonnel and the schemes for irrigation



weirs on the Sutlej is now included
in the area under the Bhakra-Nangal
irrigation system. That is not shown
separately. So, the area supposed to
be irrigated by this project is inflated
to that extent. In the same way, the
area formerly irrigated by Anderson
weirs, about a lakh of acres in the
Damodar velley, is now shown as
being irrigated by the DVC scheme
dams. It is the same kind of account-
ing. Probably, it is the same in the
case of some other major projects also.
So, instead of being told that progress
is being made in such a large scale
and so on, we want to know actually
what the drawbacks and difficulties
are and what the people in the coun-
try, the Opposition and the country as
a whole should do in this matter and
also why the State Governments are
not fulfilling their task.

I welcome the emphasis given to
medium projects in the Second Plan.
But in view of the failings of the
major projects, I doubt very much
whether the medium projects would
also be successful. At the same time,
I would like to know whether it is
prudent to cut down the expenditure
on the irrigation projects. The medium
projects also require technical per-
sonnel. Some of the States are com-
plaining about it I am doubtful
about the achievements of the medium

_projects as well,

We have all through forgotten and
Plected the small irrigation sector.

As early as 1932, the Grow More Food
Enquiry Committese remarked that
many minor irrigation works were
constantly falling into a derelict con-
dition and special measures were
necessary to ensure their satisfactory
maintenance. The Planning Commis-
sion also realised its importance and
drew the specific attention of the
Government to this aspect and recom-
mended proper survey and planning.
It is interesting that in the reports
presented by the State Governments,
we do not find any concrete figures
about the achievements in these sec-
tors. We do not know how many of
the previous wells and tanks have
collapsed or gone out of use. There
is no report about that. The latest
body that went into this matter is the
Asoka Mehta Committee which has
observed:

“There has been a general ten-
dency to neglect the maintenance
of old works with the result that
the net increase in irrigation is
less than the figures of new con-
struction would show.”

It is really a matter of concern. 1
want the Government to place before
us brief reports about the achieve-
ments in this fleld also. This is not a
difficult task. If that is not available,
proper assessment of the irrigation
facilities can never be made.

The annual report that has been
presented to us refers to flood control
schemes and how they have been im-
plemented in the States. There should
also be a brief report about the
success or completion or progress of
the small irrigation schemes. The
last thing that I want to refer to in
this respect iz the betterment Ilevy
and water charges. 1 had referred to
them in great detail on the last occa-
sion. Many hon. Members pressed
that. There should be a scientific and
a rational study about this so that a
practical way could be found out for
having the rates if not on a uniform
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basis. I find, Sir, that there is no reply.
,Neither tbe Planning Commiasion ner
'l;he Trrigation and Power Ministry
.have taken this mater seriously into
consideration. Moreover, I find that
in the present Budget that has been
laid before the Qrissa Assembly very
recently they propose to realise about
Rs. 5 lakhs out of the irrigation cess
from canal irrigated areas. The can-
als have not been widened, new water
has not been given, but still they
propose to realise this amount within
the coming year. This sort of thing
is going on. The peasants are not
utilising it, not because they do not
want it but because the rates are
very very high. Therefore, I would
rather suggest, if there is any diffi-
culty regarding money, it would be
better if we levy the cess—as we
levy on the textile industry—on the
sugar and jute industry which would
also be benefited by these irrigation
projects, to pay towards the cost of
construction of these projects. That
way it will be helptul. I think, as the
Orissa Government would find it
very difficult to pay the interest. on
account of the loans incurred in the
Hirakud Dam project and that can
also be written off. By levying this
cess we would be able to help State
Governments also.

Regarding the power projects, 1
do not know how many of the powsr,
projects we are going to abandon on
account of the foreign exchang
shortage, but I feel that it will seri-
ously hamper our industrial growth.
I want to draw your attention, Sir,
specifically to the eastern region.
Three new steel plants are coming up
in that region. We will have a
machine tool factory in Ranchi. We
are also having electrification of the
railways, which alone will consume
ahout 2,00,000 kw. of power. On
a rough estimate of the figures that I
got from the research department, I
find that from the eastern region at
best we will not be able to get more
than 400,000 kw. of power including
a portion of the power that will be
available from the Rihand Dam.
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not being given to fully utilise the
power. The Machkund Project has
been completed, but 30 per cent. of
the power generated is lying waste.
The Orissa Government is not able to
utilise it because there is no trans-
mission line. It seems they gave a
contract to one Kamani & Co, in 1954
which was not able to put up the
lines. Now I am told that another con-
tract has been placed with an Ivish
firm called S.E.A. It all depends on the
availability of foreign exchange, but
it requires only Rs. 60 lakhs. I under-
stand that the Government of India is
not prepared to give this much. I
it does not do it, Orissa would not be
able to utilise this portion of the
power which is already available
there. The Government should at the
same time think of and discuss with
the State Governments the uniform
rate for power utlisation both for con-
sumption and for industrial purposes.
In Orissa, I know, it is too high for
both the purposes and I have received
complaints from industrialists about
it.

I want to refer to two other things
and then I will conclude. Regarding
the flood probiem, I reslly welcome
the empahsis that is given to the flood
control schemes. In the First Plan it
was only Rs. 18 crores, now Ra. 60
crorves have been provided in the
Second Plan. Control Boards have
been established and there is also
Flood wing functioning. That is all
right. But what I want to stress is
thut, probably we de not take a full
view of the entire thing. In this res-
pect I would say that Orissa is one of
the States whose econemic progress
is much rvetarded an account of occs-
sional floods. But I find in the Budget
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" that only Rs. 40 lakhs as loan assis-
" tance has been provided for the year
1957-88. it the

I am sure that the ficod
2ontrol aspect is not taken into consi-
- deration seriously mno progmcln

Orissa ig possible; it will upset every-
thing.

In this connection I would also like
to refer to another thing. It is all
right that the Hirakud Dam has been
able to some extent to prevent the
flood occurrences. But that is not
enough because, as you know, the
second stage of it has not yet been
taken up. Brahmani, Baitarani and
Kharaswan are the three rivers which
have not been controlled. What hap-
pended in the flood of 1955? In spite
of the Hirakud Dam the flood went
high and caused devastation.

At the same time, for the last three
years it has caused another problem,
and that is with regard to the dry
areas. Because there is no flood for
the last three years the dry , areas
which were being fed by flood waters
are not getting any water at all. These
areas which are not irrigated have
been deprived of water and also the
silt. The water that is available in
Mahanadi is controlled by the Hira-
kud reservoir. They have not let
that water go in order to feed these
areas which entirely depend on this
river water. I do not know whether
that aspect of the question has been
taken up. If that has been taken into
account, if water has been released
from the Hirakud reservoir in time
I believe the present drought condi-
tions in Orissa, which mostly prevail
in the flood affected areas, would not
have arisen at all. I would like the
Flood Wing to take this aspect into
‘consideration, about which the Plan-
ning Coramission said:

“There is a danger that the
- total utilisation of catchment
.waters in lower areas by canal
systetns or storage réserviors may
deprive aress which cannot bene-
fit froln canal irrigation of the
uuofmterthroughdry—hm—
--wmuw '

I want the Government to do some-
thing in this regard.

Then, Sir, we are all concermed
about the question of technical per-
sonnel. I see from the Report that as
early as June, 1957 in a conference of
Ministers it was decided that there
should be an All India Service of
Engineers so that we can properly
assess and take into account the per-
sonnel or the resources that we poss-
ess. I also find from the Report
that solne State Governments have
accepted this proposal and some
State Governments are considering
itt I want to know hnw long they
would go on considering this impor-
tant aspect. Not only that. Even the
present personnel, to my mind, are
not properly utilised. If you visit the
Central Water and Power Commission
Office, Sir, you will find that all the
technical personnel are, I would say,
wasting their time in desk work. If
they are given out-door work we
would be able to remove the short-
age of technical personnel to a very
great extent. I would like to know
what is being done in that respect.

Lastly, this Parliament passed two
Bills—the River Board Control Bill
and the Inter-State Water Dispute
Bill. I find from the Report that al-
though the Bills were passed as early
as 1956 the rules in regard to them
have not yet been finalised. It was
contended when the Bills were
moved—because the Planning Com-
mission also realised the fact that
for the irrigational water we want to
have an integrated development—that
all States should come to some forum
where they can discuss their problems
before anything is finalised and there
is no dispute among the public, but
I am suprised to find that the Irriga-
tion and Power Ministry has not yet
finalised those rules.

st wowem wowewy  ( fearst)
e wdnee & gt wic Wl
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{sit weraw o]
wraw ar fear omar § 1 wfere wror
% foed gf § o1 @@ § wiw www
fr w1 ¥ wnfr @)

dRgw forew & a How fraw
T wveewTe o gfewm ¥ wodlt wied
Ao gror A el § W N T ot
ofew guT § SR TR X ¥y a9 A
wf wgea W fie §F e saww
wwer § wRagag § 5 wim &
Rl S grom oY a9 afeat §
W faw & sraww oy W
WA KR F W ¢ AR AW
¥ wgT W wrew qrd ok § 1 darew
TR & wg WY AN www A R
ey g @ & 1§ & fam w
higw #mew T oRt € W
fowté & fig ®TH o T W
wYe &t #7 gk firar saT & ot SER
W T@ W G FEA AG) 8 §Ha T |
T v ug 26d & f5 wim A am
Wit & | A WA A a wwog ?
F oo fod o o w4 @ g
wrr ug & fr gl faurd &Y dAmew
«TE WA § SEF ATY A WX FAA
fereesr Y w=wT e A1 A% A AR
AR S S g1R 4 gaET g
o anfer s et Ear dAw weey
7 7 qorg ¥ ag W WK IEa
wog ¥ AT A o 9 § 1 g
fad & @ 1 9T 67 ol §F ot
I SgRT §ar AT § 4 ARl
oy wig el §  FAw @ ol
& wgu O grww gy § 1 s & o
oy w1 oW Y v Ak § e firalt
& avE & gwaw wadt ft | o oW
wgt & Piw feww w1 guorer o sfew
- wff oY Wl o A% wgt ol wew
. g | ww wf wg o §
o wed xw Wl § 1 e ofonw
ot § s~ @ flw IR A

a1 v wwn § wgt 1S qw oy dar
i & W ol sl Y o o ATl aw
AT §Y AT & 1 W ey W
% fomg Fogare qrl wff 1 Faw
ez # g & fog ot saey o
A & o e & WY e 4
Afer gat e SR s ad &
wik BT qTeT ¥ a<e ¥ wie @
a1 &€ g W fad @ gue
qwar ¥, seaer g Al g /At o

# Hafty qoT ® gaw fag ok
Zav § fr wonew Y. agt §Aw faww
® FOHT W Y SW g ge §
fer wa¥ qU wrE A g gwar )
¥y woeR W T s &
frg 0% Wl @S W ooy & W
ST FTOT A @Y feramd goemY
¥ fac A @ 3
Y & ara afs T & = q Ag
arw Nt G fr elligw $ew & g
ara §w faeesr Y o @ sarar
A GoT &Y gEwar § 1 (Forw g wor gw
ST i &Y AT G2 H @ & w6 g
o ¥ JwY Hw Fhw A aET %



" § sud gl ferEt Wit S oaw
g Y waare § xed A § & fafree
gy ¥ gfee @ s wgar g

7 fa¥ § ¥ eidiggedh
or AR A1t dre ¢ foly wreRe e
A 1wy d & wew g gy
gL AW g A § Wi arel  Qwy
ot F dey ey & 1 wET dz S Y W@l
A% fawew Y wA1 & w707 Wy ¥ FT0
oF T FTT wHE @ g et &
&Y WTTT FTEHET AT YA & gqh AT
® urafea sr g 1 I A
AEYEY FT =T TH AN %Y W fremr
Ty 91 §T I TG 9 6 R awd
forg %1€ g @ =i =N fog sl
FOFTX WL 1€ 7&Z ATRAT § AT W
T a1 iz ¥ 7 9 27 & faw dac

TAR T T T AT § forawy
AIME® Fgd § | A« @A A wAA §AC
Y & a7 7T 7 OF 7 a7 WA
2 o Het /Y wTE FEnd ¢ Y
2 3o A | fegET #Y qrn
FEEE g § AT 9F I qA@AE
AFE 1 THF AT H T[T Y g
TG | Y 919 & TEH FIHG F ARC
AT FR feaE F d 99 g
f* wolY aR o 9T W 9E & fag
¥ frar s 1 frardt ¥ g7 et ar
fs @Sy fadm @t W@ ST W@
¥ OF T FE@AIY w1 &H wT A
T &R ¥ FY qrAT e § Iawy faemk
® SR § arx #y wfrw w95 @
W FT qrgar F@ AN AT E |
Ay R asa A g s ax
T ¥y qoere o gfie § ag am
R 9 W gH w@d W % gewa
il iy 8 + wrorre Fawwerar ft Rrwerar
L L '

g QY F Wt wiew ¥ ¥E ww

TE WM T WA €7 I a

¥ IR vy o s 98 S TR
¢ W Wil e T W WY
T Wi WX IEwY e T aneTe,
ot o7 Suwt wew 3R & fad g
& g 1 g xaw Wt F B daaw
aff &1 ® ol e ¥ q@ wwet
wgar § fe v Wt F Wi e
¥ go gwig v WK W e i
wraak § e wmr o€ §1 W
£q At @R W gt AT Wi Ty
T %X faurE & fad e (e fear
g A g w9 fadr F gEw e
q¥t g€ surer i § vy w0
THH W WRT R X 36 aww
LI ® Y HaEr m 5K Iy
T &Y o7 YT I HTHIY
A v g ¥ W W@, 9 e
¥ ¥ & (X IV AT H AE@
aE I | BT UTH R @ W
W QU S I | E@E AT gAY
AT I | R WE AF O & W
WA WA I A T o® #X

W AT 47 wewe W F I H
wgr &, oW "Wy 7 o Y faw g%
a7 T3ar siw € faEi e
q¥AT § Wi SATET AT G2 EET ¢ 0



G355 Deidnds for Ghints

- [ awon g}

BT 1 xafeR b ot F welt @
g% w1 fr wifgd 1 e diw
® Y arft agx dmaT § IuY wgw TveR
T X & S el ® wqx F A
* TR A & ) W W W g W
TAG ¥ AF W O R W AT
wrft & 1 gafed & wgen g S et
T o=t § aF W Hew W & o
W Idw fArw W wher Wi T
& Jav I F aqx §F (rerer foar
mum&mnﬁwma’rw&

131341
2yl
172417
14,24
144l
EETEY

wOF ¥ Tw Pew F o wow wmar
§ o< o Gt ¥ 7 e s
¥ fis war «F, Wl aoered oF vl
:'u’itin wie W fhenr, wifed o
e ol wie Ty § ol el

25 MAKEH 1990 Detnindd for Gitoile- 6536 -

o frad g fifigwe §—A Aot
beded districts & — ¥ WiWt
 qoeY ¥ fad gwiwy W
& fud faweflr & yrawawar § ¢ WX
oy forelt & qoark w6, O wi ¥
R T qR ¥ S TET W W
T A WX W §Fee By fadi
o ¥ g T T WA ¥ T
G | W AT ¥ f a9 aw e
FE ¥ A QA 9E § | uw ey
I fewT ¥ w1d G A fvad sraew-
war § 1 afx I A0 #Y wgraeT W
o€, O ¢F T &7 TG A F AN
# oY w9d ® w7 AW |

W AEIEY, W W Y w6
feqr €, Sa% T & ATew) weaATE v
ga WO AR qH F@T E

Shri T. Subramanyam (Bellary):
The most impressive and remarkable
achievement of free India under the
Plan development has been in irriga-
tion and power. Not that it has been
without shortcomings. It has had
shortcomings, and very recently the
Public Accounts Committee has point-
ed out the defects with regard to the
drawing up of estimates, revising
them very often, implementing them
late and not being able to reach the
target on the scheduled dates. All
these defects are there. But, in spite
of all these, bearing in mind all these,
you take the full picture, I feel! that
it is a very impressive record.

The basic need at present is to
stabilise and strengthen the agricul-
tural sector if our economy is to be
sound. Our agriculture is today a
gamble in rain. The dependence of
the ryots and the aggiculturists on the

‘Wdhmhm

pathetic. Now, if this difficulty
to be got over, the largest m

- fsctor which would remove the jm-
_balance between inadéquacy of food
and the incréask In population Ii the



extension of facilities for irrigation
h&mhnh&uﬁmm

"It 15 estimated that in India the
dkhuil flow of water in the various
“pivers 1s of the order o2 about 1,346
milflori dcre-feet. It is also estimat-
#d that out of this, about 450 million
acre-feet of water could be used. At
the beginning of the first Five Year

Plah, our irrigated area was only 51
. million acres, out of 351 million acres
of cultivated land, and by the end of
the first and the second Plans it is
prdphedtotddﬂmﬂhmaerea,tbat

16 million acres under the first
i’un and 21 million acres in the
second Plan. Out of 16 million acres,
10 million acres: are estimated to be
from the small projects and six mil-
Tion acres from the major and medium
projects. In the second Plan, out of
the 21 million acres, 12 million acres
are estimated to be from the major
projects and nine million acres under
the smail projects.

In this connection, I would like to
mention that irrigation must be made
the responsibility of one single depart-
ment or single ministry. Now, there
is a lot of confusion in regard to this
matter. There are nearly five depart-
ments which look after irrigation
now, and hence it makes for confu-
sion, ineffectiveness and delay. These
five departments are: the Planning
Ministry, the Irrigation Ministry, the
Food and Agriculture Mmistry. the

major projects, the medium projects
md the minor projects. All these pro-

a large mmjor project
tike the Twngabhadera. There must
e smndiwsa projects and minor pro-
* jects -aleoy, vhich ghouid not be negle-
€ted; I Mystre, in Mellres and in
ofber States of-Sowth Indla, minor
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projects have got a very important
role to play. Therefore, all these
should be integrated and be made the
responsibility of the Irrigation Minis-
try.

The next problem that I shall take
up is the problem of development of
ayacut under the various projects.
We are now told that there are four
million acres of land to which water
is made available but which have not
utilised this water. The Public Ac-
counts Committee only very recently
have drawn our attention to this fact,
namely, that the Tilaiya project
which wag completed five or six years
back is yet to utilise the waters.
There has been a scheme to utilise
the water at a cost of Rs. 35 lakhs,
and that has not been utilised. In
West Bengal also there is a demand
that the waters of the DVC project
should be utilised. There are other
similar cases also.

1 am now coming to the Tunga-
bhadra project. In the Tungabhadra
project the figures are very revealing.
I shall not go into many detsils. In
Mysore, on the left bank, 580,000
acres will be irrigated. That is the
target. On the right bank, 92,339
acres are to be irrigated. In Andhra
State, 1,48,725 acres will be irrigated.
Out of this, if we take the area actu-
ally irrigated, in Mysore, on the left
bank, it is 27,000 acres. On the right
bank, it is 40,000 acres. In Andhra it
is 35,613 acres. Water is yet to be
made available, and the distribution
system has not been completed for a
large acrage. The distribution sys-
tem is not completed for 4,12,000 acres
on the left bank in Mysore and for
38,679 acres on the right bank in the
same State. In Andhra it has been
completed.

In this connection, I submit that the
Goveinment should: get periodical re-
mmtmem'eum I am
only Mustrating 4nd am not ex-
Miwsting e, Thée sarhe story can
be heard from other projécts as well
Wherever the dstifbutioh systein has
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not been completed steps should be
taken to see that the distribution
system and field channels are pro-
vided for, and that water reaches
every fleld. Every fleld does not
mean that every sub-division of every
fleld with a survey number can have
a channel. It is not possible. But all
the acres to be irrigated must receive
the water and the Government must
provide financial assistance, improved
implements, seed, manure and all other
necessities required by the ryots if
they have to bring the ayacuts under
irrigation. I submit that this should
be treated as on war footing and as an
urgent measure if we have to solve
our food problem and achieve the

targets.

I shall next deal with power. The
expenditure for irrigation and power
projects in the first Plan was Rs. 661
crores. Under the second Plan, it
is Rs. 913 crores. The programme of
power development is integrated with
the nation-building schemes under the
two Plans. At the beginning of the
first Plan we had 23 million kw and
we added 1°'1 million kw to that, but
the demand for power has been ex-
ceeding all anticipations. We have
been experiencing this everywhere.
In Bhakra-Nangal it is the same story.
In DVC it is the same story.

In 1953 we went to the DVC and we
saw that they had only one unit, at,
the Bokaro Thermal Station. 50,000
kw. had been produced there, and two
other units were lying idle, and fears
were then expressed that the load de-
velopment was not commensurate,
and not in keeping with, the installa-
tion of power. But now the actual
load development has exceeded all
snticipations, and there is now a sch~

Durgapur with 150,000 kw, It is the
ssme story in Mysore, Madras,
Andhra, Xerala, Bombay and other
States. In Mysore the present

total instalied cepucity is 1,790,000 kw-
42,000 kw from Sivasamudrem, 17,000
kw from Shimsha and 1,230,000 kw
from Jog Falls. It is expected thet
by 1960-61 our load would be of the
order of 1,50,000 kw. Therefore, if
that area is to be developed and if the
development needs are to be satisfied,
if the rural electrification is to be
satisfled, then we have to produce
1,50,000 kw. Where are we to get it
from? In the Tungabhadra project, on
the right bank there are two stations—
one at the dam ajte and the other at
Hampi. There are four generating
units, each producing 9,000 kw.
Therefore, the total production is
36,000 kw. Out of this 36,000 kw,
Mysore now gets one-third, that is,
12,000 kw, and Andhra gets two-
thirds, that is, 24,000 kw.

Therefore, the power generation
would not at all be adequate for our
needs. Sharawathy is the only source
to meet our increasing demand for
power. It is gratifying to know that
the Ministry have taken up this pro-
ject. I must congratulate the Minister
for that. When it is completed, it
would be the largest project in India,
producing cheap current. In the first
stage there would be two generating
units of the project, below the present
Jog scheme, each producing 89,000 kw.
At the first stage, the capacity would
be 1,78,000 kw. But, as we proceed
from five year plan to five year plan,
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mywhere near that srea, I request
. top priority should be given to
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repeat the suggestion that
be an all India grid with
to the development of power.
It is possible that all these wvarious
power generating systems on the
various regions could be integrated
into an all India grid.

|
EE

The CWPC have also taken up the
responsibility of drawing up schemes
for the development of inland naviga-
tion. The report says:

“For the gemeral development of
navigation the Central Water and
Power Commission have under-
taken detailed studies relating to
the proposal to interlink wvarious
rivers. A report, together with a
rough estimate, regarding the pro-
posal to connect Calcutta with
Mangalore by coastal canals was
submitted to the Inland Water and
Transport Commission at their
request. Estimates for undertak-
ing preliminary investigation and
surveys for improving the naviga-
bility of the rivers Ganges,
Jamuna, Tapti, Godavary, Maha-
nadi, Orissa canal and the West
Coast canals have been prepared
at the request of the Inland Water
and Transport Commission."

Sir Arthur Cotton, great engineer,

navigation for the whole of India. I
suggest to0 the Ministry that that
scheme may be taken up. It is grati-
fying to know that the Central Water
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Bervice of Engineers should be started
and the scheme should be given effect
to fully. Now some States have joined
it and some have not. I suggest that
the States that have not so far joined
should be persuaded to join the ser-
vice, 30 that we can have an All India
Service of Engineers,

As regards trained and untrained
prsonnel, arrangements must be made
to absorb them in the new projects as
and when they are started. The
National Projects Construction Corpo-
ration, which was started to ensure
the optimum utilisation of available
trained personnel and to assist the
State Governments in the execution
of big projects, should be made an
effective agency for this purpose.
Here again, some States have taken
shares in this Corporation, whereas
other States have not  Big States
like Bombay, Madras, Mysore and
Uttar Pradesh have not joined this

Corporation. 1 suggest that those
States should also be persuaded to
join this and make it a success.

Finally, I will submit that there
should be balanced regional develop-
ment. This can be achieved if we
develop the power and irrigation pro-
jects in all the areas.

dfea se o armw (fzEr)
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wayr fr g ¢ Wik ag @ @ W
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A g weary # oy Freran fear o
ug WA A RRAX W ¥ a7 w0
qUd N EARES gadew § &
qt @ wmET Y LeUN § | AfieT IH
BT &Y A & AT gg A THAL AT 4T
w7 ¥ forar mar w W ag W
far R O qEmiw A & g g
ot Y v o Ak wE
§ f donw e g T @ fag
8 7 ¥y W W wex ¥ Afes
mtqmmﬁm{a@i’mtl
& wngar § domw e} gy o fie
it WY o T o e F i
~ & Yorg ot € § 3ot Fpr ey weRteTr
fivar war § s wat vy Broww QR
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I w1 et v gt
o ot 7dY qgar 3 1 vy # fq W
R ¢+ W WA A & A
Rl 47 a4 S arg 9T R s @t
g 3 | axddz o Tl ) T oaw
HEUHY N TAEAT CF STH | W
o 9T uTq T AT wrgd § Y & wAf
a1% %2 & fir wv o | A QAR
et weat ot s s wo geifew
7Y & 1 & g § gt wraw fafreex
|TEC qTH W% W & WX EW WA 9%
0 atg & Ay wre fir st e
sTRrdrT R ar @

13 hre.

uX § OF {H TR § AT Wy
e F w5 o s e ) faww
AT ¥ fad & A F AR WA
fafaeex a2 & A% aq ¢ waq A
T AR o o g7 1 F 7 S F fagwa A
gt & 5 forar qr f oY faar sno
#fe IgIR wF7 g vy o I WX
fararaft ot & F gy qgw gt o iy oy
oF N W = Y O F W § 1 /e
FRomwnr g7 Fmaragg feaar
qrit & frr W A & faoet Wi
gk e fafeee wrew gat €
fearedz & awQw & or @ & 1 forw
fordded wraz m @ M o
- ag WX vz wRaT wg WA gF Aw-

- fufidir Fearsie B oed qg +d g

P ag oo feorditz g1 wrdare v @
*few & grx feemar s fie 3 arm

QI N NS i S .
.. O S ATAT.AY g F e wPAr Q)
-+t 1 Fve gy o & Rg wewr

wg frarlt tficar § 1 ome F e
49w o § W T W T HTEHT

. Aoy aar 1 T e RS
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Fear€ wf g fir Faarft agdiw & v
qrlt wreer /e @ ard F Wil Y
T o, vy www @ ok @ Ryl
wgdrer w wrerer &% o wftn § & Frerer
fear war ¢ ) swiferomT wgT ot fis <o
sqF *97 qF FOR IqAAT o
avid 1 AfwT o aw @ ew w0
R ® zwdew wff 9T T4 W o
S agi et s o &
Tt FTETE & T F gy faorelt §
gty o € oY | gES aR AW
. wreyH foeg rar oY vt o s drgAaer
qvya ) 7€ § | T S1gFoT GweT
R & a2 A i T Giew TE W
TaT T R 5 w9 G W Raer
qWEIA W) qoNw & a9 § )
X 9% 3\ 4k § mgrAE feg g
g &Y 43 o 537 91 fr gH uF A AR
Nmaad U e AT H 0
w9 Y WIS HATT GEIT ) HUT gArA
ag & | 9w F g AGIHZ ® qF q9qT
WX w8 gy 5 Angre w1 gERT I
g feggr g & A1 wrgr o foe sy
& gra fawdy amé s gt & =W
fawrely wat A &9 § oY I 7A@ q@Ar
f& v amAdr oy ) et &€
fory &t oftar & s faaeh § ST 2
70 ¥\ A B[] WA W) O
o T ?[T |rEd 1 X T own
FY 73T 9 A AIN & WY NgAAE
¥ fafaeet #Y fozwa & w7 Wi s
# per f5 g dawr W @ w9 §
W WO BEAT 7 F@ 5 A
qHETT F Wr ¢ O wr ue fawsy
/7 § & g Y £g wrEr g o
M IR oy fe Jomy a1 FaA AV
e A s@ & W ¥ Awa
i &% § + ww Wy & ao fe gm ow.r
®X 1 Ty o oy oy gf g W
el S wevk § wriTE w e (7
TR GO S JIE A O
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T oI T FOTC AT GTHTL
N U dT § wam Q)
wigrE & 7 ay faoely of o a & a@i
IR B gl § | o w9E mT Aar 2 e
T&® a1 7 ot ary Y £+ F T AR
g1 91 f %5 arag WYL gATSEEz gRi
o< Agre % s 7 faorslt ] & T
# g wa ) W W O € X H
fet Far woa 1 fasr o7 9z8 fad,
qret & ¥R A foT s w< &F 1 arewm
EY ATTAT FFT HTAT GWT | G FY,
| 1 WE qg AT § | 7 AT Y AL
9% & wag & fav aql aweay €1 98
FATHT TATE T AR & T & | awi Y
A e § 9 o 1w agi
a1y 9= sva ¢ faerely & g1z ay sy
derary agq SaraT A9 FHAY } 1 TEH
e &7 ) AT R SR A E s
fad

wia gag & Pt & @ anw
T § WX TEA Y6 @y g e sasy
arY faar fasr 4% oY fiyerar a g
e Rz @ g faer #
ot fad a% ager af famer adew
gz g d e fam s Y Wl e
« ardy greweT @ Y TE & 1 9@ I
qTHY 7 GEAA ¥ q9g 9y awens 75
fir 7gt & aga g3 o Age i (w
fafaes AqrT & If @ TEm Ay
fsar gs1 ar 3E&Y Y fT oAt e b
& AgE ® O 3T ® feoerw T E,
IgwY qrY frgar wifed o |fex w®
ATE BY AT FEd G 9 W W )
agi 9 9t fuar s g § Seww
& fod I«Q wzr mar 47, 8} fag &
e fapar i by fe oy faem 1 agl
&1 fas wx @ ot § wiife ot «ff o
T R R aR g A A md e
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[afow sge wre aniw]

v ¥ 7% 9@ A @ a2 F e
e § fir Forerd: w3 & woopre e
Four s7ar @ i § s wafesm
wrafagl & & § foere arefr fagr omam o
Rfww iy @ wafieamefy o & i q
R fererae wodY ax @Y & 1 A8 ug

fereray gt ageiw & e are ¢fama &

at & 1 fore figare o1 giedy o7 g
g Far v § Y fgare § s
wEefiR WAy 9w qv ) foy ag ®
afgm ww I8 ¥ATR F agl 9 99 W@
w I qE & oW gl § o TR w0
off fued & 1 = g¥ F oF w7y wld
A worw qUAT Wi § dar g o,
o @ e A fawrn ff A8 | W
WAL WY AGT AT HT & 4T W9®Y qar
<@ f i ¥ vy qag g 9% & a
1 @ of@T AR ETE R I E 1 Ay
*% a8 MR AT A aFw 97t 9T 4,
& fre @ & 1 7wl g o Y aga g
Zrea & 1 9T doTH & W AT § SYTET
AR AR T A A ag ag €1 ¢
& argan ¢ fa-wvé ommg s @i & grew
[\ 1 9 g@ 1F A 77 § fr Foret @@
FHATT WHET A AT A% qET AT BT
it oy A GG & | wE A
T TE F AR T £G T HG WA
F|EAT LT IGHTA & I LATR H HRTAY
w% %8 a1 ¢ afva @ aufrwma o
A 1€ yTAT AFY FAT | T AHAE BY
JYT FE ATE | IHHT THTAL H & F/T
) faad & 1 agt & 9w IEE g@a
‘faw ATy At F=wr Sroar for ey ot
STaT 9nar v A | fgwiT uw dar
wzfigena forem @ o A o foad ot
fafreT uiq & SR IuwT W ware
N warY A wgA § fr v } Sfe oy
gor afl & o o $ amgw N w? wiz
zwe W 1 dfwr gt A aew aur g
oot Y e N awE v @ ot N

et 2 ¥ wol xR &, € owy

wff &k & 1 & g § W @ O
AWAE & )

O AE T AT &7 qAY v ¢,
JG¥ AT { ¥ 9181 AT W& T wTEat
£ | T AFE T MR FT aY agr O
w gt wm qd s a2 quw ge fe
gy Y o e & 1 ag qufeand
¥t ar ¢ fs 39 womd 7 wgh g A
AT Efaw T3AT 97 AF g BRI g AT
T ¢ | BF OF AT FETET § A wry
FAW TEAAT F gAd 2w @ fe a3
I7% fog wart w1 1w faay § W sad
frema & qeT &MAT § WX A4 9 faq
QAT A gur ¢ fie AR ggr qu
wgegA g7 &@a &1 #F woelh
folt & & ot &t T
2t foreY "G TTH IW XETH & WY
e 1 A I AT T R I R
TR g | T HE v it & fored
T g & gaiagfea sonfaad, fecdy
wfaed WX W WEEwIK WY §

14
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2
E{

1
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¥ owd T w7 § WX o> fRr 99
ZEaT g e N w0 aor § Sy qarfas
domw ¥ gwEOT SRR & Ifd
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o w7 AT ag g @ & fs W wrht
et T W W i T P
Wesw ¥ ug w1y firefy e Y Y fear
T wwar § 1 AR freeht adwaw o o
wgr a1 W s f & S fiw W
U T § 5 W e W fow
X ¥ WX WM ¥E [WEH AT

gk ¢

#3 fagelt wdar 9 T ¥ AR
farewa § o w4 frar a7 fis 3
¥ ¥g v o= * qw fes fewm @
fis g agt ot T g A @
Tgh TaT 91 T AT FT I fewwa
T | 47 fechr s WX TR
wyfer oftforae *Y @i T I g
* fod wgr Wk I ¥ fod o
& araar it frgy SfeT 47 a1 w1 2w
fis & qg I @ W FE W
g ¥ A 4, faarg s Aiw ¥
formmy fr arly =Y ogwar v AT ¥

-~

TTEAT &7 W IFIA AGAHT HIAT
& gl wefmml &7 F9 w57 A
IT FTH ® FATAT WX IT AR K
23 g AN g gt fF faw fawe
w9 & FTOT T A qgwar @
TFeH g @Y 7 o 3w T &
sagraTy & ux fefaws § wawY oF
wTe w7 wfww gy faw wy R §
e § fe wa dw & fewrl Wt
waaw fear arr @y v fgare i
¥ WY ¢ SrE TA SqTeT A fae
oEAT §, T2 T ST AT wEAT € W« |

¥ qu qIoEY wx o foeed aarar
g N fir xw faafa® § gard wreerd
! wggw Ot § 1 ow fowew O oo
¥z 3w 7 ¥ & wrow iy §, W



3 6552 Demande for Qrants

{vfon srg e wrdw
wreewz g ¥ wvey frwr e §

o wff ag 2 awa Wy ey fear
wrar § frad el ¥ mr vy . L L

W WENAR . AYwA T W
s y?

qfexr sex  Tw W
atvwr e aviw w fig §F g
| off § Wi Az ot iz § WY Wi
At a1 wWww e #Y O
wEY ¥ goaw A & o ag A afeai
TR F wfrgg 3w @
wg § fs v xw grew & Lo o Wil
AT FHT FF €T 37T A 9 WX
g X7 Wrgd sk wrew fafawex
AT TE Q02 WIEHI T Wy & fod
W @T FT YT OT AG AT IF ATTRY
FT AEIH TF W & WAL AT g
axft § + g7 o feee w1 W™
AR F aqat § A A & qg qraAy w<an
g 1 Sfer d@r 93 @ aam fe
war ag § fe orfwgfer goftfrax
% 9 WY B wrIedT aff  aadrer
* ge&ar e WA T FA AT
wgaR gifed g & WX S99 aF
gefeefen ghfax v oo &
A A ¥MT gy T T uRiwfer
gAfAac IaeY s Ad) wwar | sTIwr
FEAAIT ®F § | felt A 7 =g
Ay & ag STF €F W | 7. (=9l
& o #7 $37 T JAT qT I AW
i fevm ¥ Wk ow qofew @ @
§fwr o dnx ¥ AR s § W
I T & gt X fr wresr dw §
aYF I T & WY gEr v wnfed
Wik fedragdaq & g7 ® v
w  guferifen gNfad &Y s
v aafey 0HFad ¥ g omd &
wy wawar gofeefenr {Afvad st
whw ged w1 wiewe §f W

Tuq A% YR Qoo FAN ARy 7 WE

AT TE I IAHT TE T THAT | FEA
W ® ¥ ee WEE oA ¥ Qoo ¥
too R TR I WY WY gTAR
% g% ¥ QW Wifgd aw wTw w Y aw
@M o ag W B s R ?

WA werar gafoefer gffat
®Y AIA 6AT s faar & faad oz
U FAF a2 A FW feqA™ aATeAY
N & e fifage M w91 &
TN AMEYT AEY F JFAT | HA 59T
wigi & 2ar § f5 o2 A 9 fiF
T TEY § AT SATRT ETAA § | WA
FEE T aF %, 2 fFrgw s &
§ qadidy %3 | & wew § w5 w&u F
Y EH TATH Hi QT &7 qTEY WA
I M2 wEAAT F qEdT oA
& ¥ 9 e 9w 9t & o7 ag
awdfifaar eT wT §

[Mr. SpEAxkER in the Chair)
13°15 hrs.

9% waraT § U Hid T M7
qiowT qaeeg feamr wgEr § W
ag 17 § fr gt X 7 wafoder
€ war § o< sEh @9 ¥ 7 W few
el T @ w7 W W Uz @
¢ e s fea sorg M &ft oY, &
Tt & & 7 i a7 W oE ¥ FELr
wed Wi wa ot B, * ol &Y
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ot sy § o 7 Frer Y e §
qoft WPT AT 9T TEATd
& W wwrely @ 4 & WK
i ot Wy fowrr ff & Wi A
R fadmre WiT 3o A w
Y ¥ ww aw ag fowed
I §F STTHTA B TR
| W9 T I EW qIG WY Few
¥ AR I W & fad
R v AR o AT AR i
arfe wroY ax feeed e Y WRoww
FT ¥ IF T A% | [T ORI B
g & fog wrw feard &1 AR

%@%giﬂﬁ

ﬂ%ﬂ’hmw@%ﬁm’r

¥ w5 ad | gl R N S

Fedam § ST qx Fom Tfed o

| wew ¥ u& &7 wrHar g fE
#3F frafr 7w W wd o ar Afex
fedt & 1 qU Y g B 1 F S
oz Sremraefagl & & € fe oY aer
9T FEY H MR T XX AT § W
TART AR 9T YE FEASAG g gy &
arft 1 77 fagar awr w3 fear a1
& w3y 9gh § fv g & A
F80 angi § sarEr s J&T oA
oY g9 Tade B fad T e
# ol v § AT W9 AT
T wifEEl ¢ aTaeR SaTE WA
& 7 wTowkw ) & T (e F
A wen SrEar 1 &t faee & &% §
I4 Fr o€ swddr A w3 Awar
A oft w7 W 7w 9w aw fr
W w1 w1 gafeaETen (hfac &
¥ vt wgfen e & god off
W@ M ¥ g ¥ o fedzany
- w1 figare & guforEfer -
T wm  fadk oy wre by a1
fem & Wi o a3 gefoetor G-
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Prac & A WiC g8 W waR &
& i | vy Wy I fr oewer A g

Tredt ¥ YE AW W dar WK sy
fis ag gz & Q& o0 gk & 5 Ty
@ Y §FA | wq qg AgL W

w4 WY faar e @ sorg
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[fsa 3mgR are wrm)

q q9mE F FH A QO A ¥ G @
SR 9T F1 QT 4 AL fEamr |
99T § ST 4% FAWT o IFF AR
§ ST gL §%F & F T gAY A8 A |
g9 afeT & qur & ST Frer fgear
o o =anfgd o1 ag =Y fwar
oz st e % § awer @ | qA
FgET 7w ¢ 5 9 9% F S d|en
faar Sy gHHr &9 9T 3 A e
9 | &% I § B oo & aw O
Afqer g we § sam & wifer
W FAT AWl AT WT § | gg FAr
Yo ATE &YAT ARMAT § HIT FHT FS
TT fas dwew & fod wimar &
W T HAG A AqOH FH CEES
T T QY G5 ATt 7 gFawr g |
I F W W § G 1EEds
@A 9Tfed #IT AwAre qrfadr T8y
sfeqaTe & =1fEd

# O#Y  gas9g  UH A &Y
a6 WX feerr agar § 1 92 98 @
& st femre § #iT qu¥ Toml | o
wigt & wraer S #t T T & gt
T HET HAHe A9 @ ¥ AW A
deHe O F a1 fage qw o=
T A A WAST AT AT AV mIE
fafaeex aga § o feamar ar &
Fewde & et sdomfas a0F &
T AL A STAA | SEE FET AT
fF 77 wew a0F ¥ fomd et #1
HIIAT NI, 9 T ST | ST F
oS F% fF 79 9g AT g I a%
TE AT § AR TR g SHIRIT
A fFam 78 weg@ T w e & &
JeTHE G I 7 7 G & 7 ASET
¥ & wew ¥ o wEw B oww g
SEAT AT | qUN SHE § dSe §
TR 7 ot 7§ Tq% a9 9
T deTHe @ A aga ) S F

\
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STt § FF o g9t ag i 3T Anfad o
qg AR FIT TH A 71 FA1 § | FlFA
a0 A & Br S g B age A
ST g qorfae T+ § a9a 7 d ¥
TR FadeHfae ads § aga &
STt &t fgame ® AT g@d el 7
T Yade GA TR AT GE WEe
g s fF foed @m ag §=a
F fof MafiE F qET Q1 aAT SET
AN deTHT W agd SaET A9 &
ST @ 1 & w9y S w5 A gAr
tHF comaTH oz F REa I a”
B oFEA F T A oqIET g 17
T g feamr sgar § & =
quﬁﬁﬁﬁwq@

ugtﬁt%ﬁ?ﬁl %T%W@qraﬁ:ﬁ

2 1 =mad wrEer $9 Ay GraAr wife-

aq & & #R feodr Reda, dAfedr
STEHT & EHST a7 § | § Argar
g f5 o dewie &1 3@ e
E ¥ Fga &Y affd ST WTEsT §W
F Fnfefrads € § oo AmET
gl 1 T gL &1 FT 9U wEET G |

Shri Panigrahi (Puri): During the

First Five Year Plan and during the-

two years of the Second Five Year
Plan which are now over, most of the
shortfalls in planned expenditure have
been recorded under the Ministry of
Irrigation and Power. I shall just
cite a few instances. In West Bengal,
the total patential for irrigation was
of the order of 3,50,000 acres, but the
actual area irrigated was 2,23,000
acres.

The Public Accounts Committee has
given a very categorical and clear
report on the use and the progress of
the DVC. I need not quote from the

M
s
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report of the Public Accounts Commit-
tee, but I would just cite one instance
about the Durgapur barrage. The
Durgapur barrage was opened for irri-
gation in August, 1955, and it made
water available for irrigation for one
Jakh acres, but there was actually no
irrigation and the water was not
utilised.

The DVC Administration in recent
months has become synonymous with
corruption. In West Bengal almost
all the daily papers are coming out
many times with allegations of corrup-
tion and misappropriation of public

-funds against the DVC Administra-

tion. Here are some categorical alle-
gations against the Administration of
the DVC. To many people in West
Bengal and to many common people in
India, the DVC now assumes a new
name. It is no longer called as the
Damodar Valley Corporation, but
rather as Damodar Valley Corruption.

And here are these very definite
charges. Taking advantage of the
further World Bank loan to the DVC,
outside agencies are interfering in the
administration of the DVC, that is, in
the internal administration of the
DVC, and the name of ** ®%*%x 4
foreigner has very often appeared in
the press in West Bengal as being
involved in this.

Secondly, there are definite allega-
tions against the chairman and some
other officials of the DVC very often
in the press in Bengal, which are not
being contradicted by the Government
of India.

I would like to have a categorical
answer on these points so far as the
DVC Administration is concerned.
Firstly, what action has the Govern-
ment of India taken on the Auditor-
General’s enquiry report on the alle-
gations against the chairman and the
officers of the DVC? Secondly, what
positive steps have been taken to
enquire into all the allegations that
are being made publicly against the
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DVC Administration and what parti-
cular steps have been taken to improve
the Administration of the DVC?

Thirdly, there is a consistent demand
that **  *%  kx &%  jnterference
by foreigners should be put an end to.
What particular steps have been taken
to look into this grievance?

Fourthly, there was the 1956 tour
report of the World Bank Mission
which came and visited the DVC; and
one Mr. P. P. Varma made some
comment on this report. What action
has been taken, and how far has Gov-
ernment taken this report into con-
sideration?

Fifthly, there were the minutes of
discussion on the preliminary negotia-
tions for a third loan from the World
Bank. We would like to know what
those minutes of discussion were when
the third loan was sought for from the
World Bank,

T would again cite instances to show
how we fixed targets, but they have
never been achieved. In Madhya Pra~
desh, the target was 1,14,000 acres; as
against this, the actual area irrigated
was only 10,000 acres. In Madras, in
1955-56, as against a target of 4,35,000
acres, the actual area irrigated was
2,21,000 acres. In Orissa, it was
decided that by the end of March,
1956—and the target was also fixed
accordingly—that from Hirakud
waters, we shall get additional irri-
gation for 2,61,000 acres and from
other projects for 4,80,000 acres. The
other projects have afforded irriga-
tion for 400,000 acres. But so far as
the State of Orissa is concerned, the
position is this. Before the First Plan
began, the area under irrigation in
Orissa was 12,75,000 acres while the
area irrigated in Orissa in 1956-57 was
13,52,090 acres. So, you can easily
see how much of the target we have
achieved and how much of the irri-
gation potential created in the First
Plan and during the two years of the
Second Plan has been utilised. I need
not explain it.

**Expunged as ordered by the Sp eaker.
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[Shri Paniarahi)

The Hirakud Right Bank Canal has
been designed to carry 4,800 cusecs of
water, but it is now found that it will
not be able to carry more than 3,800
cusecs while the discharge actuslly re-
quired to meet the demands will be
more than 10,000 cusecs. When the
Sivaraman Committee went to meet
the Chief Engineer, Hirakud, he said
that Hirakud had provided water for
irrigation for 1,650,000 acres. But I
can tell you that that is a complete
misstatement of facts and figures. You
can just verify how many acres of
land have been irrigated from the
Hirakud waters during the second
year of the Second Plan. The Chief
Engineer, Hirakud, assured the Siva-
raman Committee that Hirakud would
supply water to 1'5 lakhs acres for
spring paddy cultivation. But, yester-
day, the Chief Minister of Orissa has
made a statement on the floor of the
Orissa Legislative Assembly that only
8,210 acres of land have been irrigated
under spring paddy cultivation. So, you
can verify the statement of the Chief
Engineer with that of the Chief Minis-
ter.

So far as Punjab is concerned, I
need not quote the figures. The target
was 6,66,000 acres, but as against this
only 4,66,000 acres have been irrigated.
In UP, the target for additional irri-
gation during the year 1955-56 was
16,74,000 acres, but as against this
target. the area actually coming under
irrigation up to the end of 1956 was
7.40,000 acres.

Recently, some three or four months
ago, our Food and Agriculture Minis-
ter, Shri A. P. Jain, had been on a
tour to the drought-affected areas of
Bihar, and after his return from the
tour he said that he was shocked to
find that a large number of tube-wells
which had been constructed and ener-
gised were not irrigating any land.
What are the reasons for this? He
found that the farmers were not wil-
ling to pay the cost of the water.
According to him, there was reslly a
good case for supplying water freely

to the farmers for increasing food
production., I would like to know
mtacﬁmhnboenubentomyly
water freely to the farmers.

In some parts of UP, water is not
available even if the people are pre-
pared to pay money for it.

Shri Bishwa Nath Roy (Salempur):
It is quite right,

Shri Panigrahi: My hon. friend |is
just confirming what I have stated.
What is the reason for this? The
reason is, as recently some of the
supervisors have said, that because of
the chronic failure of power supply
the farmers are not able, even if they
pay money, to utilise the water. At
a recent meeting of the District Plan-
ning Committee in Gorakhpur, the
District Magistrate has said that he
went on tour to visit some of the tube-
wells. He visited 40 tube-wells and
found that the supply register maint-
ained for these tube-wells was not
being properly maintained by those
who were in charge. He asked the
supervisors. They said: ‘What can we
do? Power supply is not available. So
we are not able to have the records’.
He informed the Executive Engineer
about it and got the reply: ‘We have
no such knowledge. We supply all the
power’. Afterwards, it was found out
that some lizards had crept into the
switch-board and made it their home
causing frequent short-circuits. Natu-
rally, then power is not available.

If lizards have already begun to
feature in supervisors’ and executive
engineers’ files, it will not be long bed
fore they become a preoccupation.af
the Cabinet Ministers also! Nltumna-
the bureaucrats in the UP adminls:
tration need not have to be asked Yy .
the Central Cabinet or the UP Cabinet
to remove the lizards. At least they .
can tpke the responsibility for pes:
moving the lizards, as it does not te<:
quire sanction from the Cabinett



ot o o

The District Magistrate has himself
. said that in UP, a tube-well only sup-
ples water to 45 acres. He himself
says this return is very poor. 1
think all these charges must be in-
quired into so that really food pro-
duction can increase.

I leave aside the huge wastage in
expenditure in all these irrigation and
power projects. But even with this
huge wastage, the money allotted
during the First Plan period was not
utilised fully. In the First Plan, the
allotment for multi-purpose projects
was Rs. 258 crores and the actual out-
lay on that account was only Rs. 241
crores. The allotment for irrigation
was Rs. 213 crores; actual outlay on
this account was Rs. 181 crores. The
allotment for Power was Rs. 178
crores, the actual outlay being Rs. 133
crores.

The experience of our planning
shows that the cost of projects is not
properly assessed, the expenditure is
erratic and the scope for wastage and
corruption very great. I quote here the
observations of two expert engineers,
Shri N. S. Joshi and Prof. B. R. Dhek-
ney. In their book, they have said:

“The cost and target calcula-
tions in many instances seem to
be haphazard and conjectural. For
instance, in Bundelkhand, Rs. 47
lakhs have been allotted for the
construction of contour bunds on
about 10,000 acres during 1951-58.
This means that the cost of con-
tour bunding would be Rs. 470 per
acre. This appears fantastic even
after making reasonable allowance
for variations in soil conditions,
when compared with the Bombay
State where the cost is Rs. 40 to
Rs. 60 per acre™.

1 just want to give a few figures
with regard to the expenditure on
miner irrigation per acre in different
States, The expenditure on minor
irrigation per acre provided for in
Bombay is Rs. 221, in Madhya Pra-
desh Rs. 724; on wells, expenaiture

~
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provided for in Madhya Bharat is
R:. 340 and in Mysore Rs. 1400. So far
as pumps are concerned, the expendi-
ture in Madhya Bharat is Rs. 400, and
in PEPSU the provision is Rs. 5200.

This wide disparity in expenditure
is the resuit of many factors. The
most important factor is that these
schemes are being implemented solely
through the bureaucratic machinery
without popular control and associa-
tion of the villagers themseives with
them. If such programmes are under-
taken by popular organisations, like
the village co-operatives, and people
are associated with them, they will
look to the benefits and they will also
see that less money is spent on these
projects. But these projects are al-
ways being carried out by the bureau-
cratic machinery. Therefore, the cost
is always high.

Then I come to irrigation canals
which have already been completed.
The design discharge of these canals
was calculated and fixed at a certain
rate. But after five years of working,
we have come to know that many irri-
gation canals, completed, will be able
to carry only 50 to 80 per cent of the
design discharge of water. How did
this happen? .

It has been calculated in the Re-
view of the First Five Year Plan that
the three largest river valley projects,
Hirakud, Bhakra and DVC, irrigated
only about 12 lakh acres against about
22'2 lakh acres to be irrigated. This
is how we fix a target and this is what
we have achieved! But the expendi-
ture has not gone down. In fact, it
has gone up. Originally, the Hirakud
project was estimated to cost only
Rs. 45 crores. Now I think it has ex-
ceeded Rs. 120 crores, In almost all
the projects, the expenditure has gone
up. And the result is that we did not
achieve the targets fixed, we are not
achieving them and we are not going
to achieve them. There are reasons
for this.

Shri V. P. Nayar (Quiton): Law of
inverse proportion!
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Shri. Supakar: Law of diminishing

returns.

Shri Panigrahi: Another aspect of
our river valley projects is about the
speed of construction. One of the
most important and longest irrigation
canals constructed in China in recent
years is the Grand Canal in North
‘Kiangsu. The bed width of the canal
is 420 ft. The length is 108 miles. It
was completed in a record time of 80
days. No machinery was used for
constructing the canal. It was all
done through human labour, with the
co-operation of the local people, vil-
lagers and farmers.

Let us compare this with the speed
that we have achieved in the construc-
tion of our river valley and power
projects. The Mettur system grand
anicut canal is 70 miles long and took
the Government of India 6 years to
complete. The Bhakra canal system,
108 miles long, was completed in 49
months. The Durgapur canal, length
121 miles, was buiit in 19 months.

I just ask this question: have they
given the basic amenities? Have they
created such conditions as can enthuse
the workers {0 complete the work in
the required. time? No, that has not
been done. In almost all the river
valley projects, you will find that al-
ways retrenchment is going on.
Labourers are not given amenities.
Basic wages are not given to them. It
has become a regular feature in the
river valley and power projects in
India. Construction labourers have
always to go on demanding suitable
wages and amenities for their living
and maintenance. They have not
looked into that. That human aspect
which will really help us in speeding
up our reconstruction programmes is
not there. Therefore, we are not
achicving this speed as they have
achieved in China. We sent our engi-
neers there. They made some sugges-
tions, but still these are not imple-
mented.

I would like to refer to the water
rates. The selling rate for Bhakra

water is Rs. 12 per acre in the peren-
nially irrigated areas and Rs. 7-& in
the non-perennial tracts. The DVC
will charge Rs.”10 per acre for the
kharift crop and Rs. 13 per acre for
the rabi crop. The rates for Hirakud
water are Rs. 16 per acre for sugar-
cane, Rs. 8-8 for paddy and Rs. 8 for
wheat.

Shri Surendranath Dwivedy: Rs. 20
for jute.

Shri Panigrahl: Yes, Rs. 20 for jute,

Besides this water rate, there will
be an increase in land revenue also
and it will vary from Rs. 3 per acre
in the Bakhra project area to Rs. 2
in the Hirakud region. There is again
the betterment levy. The increase in
betterment levy varies from Rs. 150
per acre in West Bengal to Rs. 75 per
acre in Bakhra area. In China the
projects do not pay interest to the Gov-
ernment. The projects like textiles
and consumer goods are paying inter-
est while river valley projects do not
pay. That is what our engineers have
themselves seen and reported. Here,
we want that the people should utilise
these projects but we go on taxing
them.

In West Bengal, the West Bengal
Government said that they were not
going (o charge betterment levy but
the Government of India forces them
to charge. How are the people going
to utilise these facilities? Even when
the State Government refuses to
charge, but the Government of India
is forcing them.

One more funny instance. In the
area worked by the Lower Bhawani
scheme, a licence has to be procured
if a farmer wants to grow foodgrains.
It is something strange. You want to
grow more food; but you ask the far-
mer who wants to grow food to get a
licence if he wants to produce food-
grains. I do-not know whether the
Minister knows it because many new
discoveries can be made also. He may
not kpow it.



. 1 wauld just refer to another special
festure of the water congervancy work
in Chins. It is really a very import-
ant work and our engineers have also
seen it and have recommended that to
be followed in our country. In Chins,
river committees are constituted tak-
ing the whole river basin and not for
provinces within whose borders the
rivers fiow and they plan accordingly.
‘Therefore, in China, the planning is
more efficient and it eliminates pro-
vincial rivalries and conflicts. In China,
these rivers become unifying forces;
but, in India, even the river becomes
a disturbing feature and creates pro-
vincial jealousies. It looks as if in
these irrigation and power projects we
are having a plan without much of
thoughtful planning in it.

Another problem with our Irriga-
tion and Power projects is the time
lag. We store water; we produce
electricity; but the time lag that we
have in utilising these resources is
there. This time lag has really and
undoubtedly had an unhealthy effect
on our progress and it also amounts to
unnecessary locking of capital.

Mr. Deputy-Speaker: The hon.
Mcmber must soon conclude.

Shri Panigrahl: 1 will finish in five
minutes. The Finance Commission
has also pointed out the unusual delay
in utilising our irrigation projects and
also our tubewells. What measures
have been adopted to minimise the
losses that occur in storage reservoirs,
in main canals and in the distributa-
ries? An assessment has been made in
the Ganga canals and it has been as-
sessed that losses take placce to the ex-
tent of 15 per cent in the main canal,
7 per cent in the distributaries and 22
per cent in village water courses. If

Pwe minimise these losses, then, with
L the existing irrigationa] facilities we
can irrigate much more land and we
scan cultivate many more crops. 1
yould put these problems in the light
this experience. It requires a very
ent orgenisation for river valley
E:iects. Secondly, there should be

omy in the use of raw materials.
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These projects are the biggest consu-
mers of steel and cement. What steps
have we taken? A sub-committee
was appointed to advise the Govern-
ment of India with regard to economy
in the use of steel and cement in these
river and power projects. What con-
crete steps have been taken by Gov-
ernment on these recommendations
and to follow them in the river and
power projects in different parts of the
country?

Thirdly, put all the available machi-
nery and equipment to the maximum
use. Each State must declare its sur-
plus machinery. In some States, some
projects have been completed and they
must declare the surplus machinery
so that they can be utilised in other
projects carried on in other States.
There is a tendency in some States,
even if they have some surplus, not to
disclose it or give it so that it may be
utilised in some other project. If
machinery is not used then it loses its
value, That fact must be taken into
consideration. :

There must be a master plan in each
State for some 20 years to come so
that we can phase our programmes.
We can take some projects in the
Third Plan and thus develop our re-
sources. It requires a greater amount
of co-operation between the different
projects and the Central Water Board.
It requires greater co-ordination so
that we can achieve maximum results
out of our investments.

In the Plan it was mentioned that
wherever canals are being excavated,
where unskilled labour is required,
maximum co-operation should
be taken from the wvillagers.
But, you will be surprised to find that
in almost all the canals that are being
excavated—I would specially mention
the Delta irrigation scheme in Orissa—
the contractors are being given the
same job again. I have also come to
know that people say that out of the
Rs. 15 crores sanctioned by the Gov-
ernment of India for this scheme, the
Executive Engineer who is placed in-
charge of this delta irrigation scheme
would pocket at least Rs. 2 crores by
the time the scheme is finished, If
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{Shri Panigrahi]
out of Rs. 15 crores, Rs. 2 crores go
to one Executive Engineer, some crores
would go to some other people.

Mr. Deputy-Speaker: Would the
"hon, Member belive it because people
say 30? Has there been any survey
or estimate of that?

Shri Panigrabhi: That is why I
say people’s co-operation is needed.
If the people do not want that this
fellow should do it, then they would
not co-operate.

Lastly, I will say this. Sometimes,
it is said that we are supplying elec-
tricity to villages. It is not enough
to supply electricity to villages. We
must look to how electricity is being
utilised in the villages. - 1 would just
mention the percentage of increase in
consumption of domestic light and
power. In 1955, it was over 50 and
now it is 64 units whereas for indus-
trial purposes, it is only 58 units. So,
are we going to supply electricity to
villagers at so much cost only to
light their homes without giving
them food or clothing? We must take
into consideration that to utilise one
kw. of power for agricultural work
requires an investment of Rs. 1,200{-
Is an agriculturist able to pay
Rs. 1,200]- and utilise power for irri-
gation? That aspect must be taken
into consideration.

And lastly,........

Mr. Deputy-Speaker:
been one lastly already.

There has

An Hon. Member: This is the last
‘lastly’.

Shri Panigrahi: This is the last,
Sir.

With regard to the employment
aspect of these irrigation and power
projects, we were told that these irri-
gation and power projects will give
exnloyment to 51 lakhs of people. T
want the hon. Minister to answer this

question, How 'mny iskhs of people
were provided employment by these
irrigation and power projects?

Dr. Pashupati Mandal (Bankurs—
Reserved—Scheduled Castes): Mr.
Deputy-Speaker, at the outset I wish
to draw the attention of the House
to one thing. All along it was desir-
ed that there should be progressive
decentralisation of administration.
Though attempts were made in this
connection, the common people feel
that the administration is becoming
more and more centralised. There-
by hardships and delay result. [
request the Finance Minister to take
a lead and decentralise the financial
power and make the administrative
heads more responsible for the funds
allotted to them. .

I have come across with many
Ministries and found that money has
reached at the fag end of the finan-
cial year and has been spent hapha-
zardly without meeting the target.
Thereby expenditure is increased
year after year to reach the target.
In this way wastage is increased in
the place of savings. You can well
understand my veiwpoint if you look
into the estimate of any project.

The Government is not moving m
the right way. We are spending
money without concrete plan and
programme, specially in the DVC. 1
am bringing to your notice a minor
thing. At Durgapur the DVC built
one storeyed inspection bungalow.
Then 1 found that some portion was
dismantled and a second storey is
built. Then the earthern dam, the cost
of which is more than Rs. 50,000, was
removed. You can see how the money
is utilised for this construction and
dismantling for. I come to understand
that this destruction and construction
are meant to have a picturesque pro-.
ject sight from this bungalow. After
all, the burden wiil fall on the com-
mon people. Such a wastage should
be stopped. The West Bengal Gov-
ernment has also brought wastage of
expenditure of the DVC to our notice.
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Seme top-ranking officers always
complain that the cultivators of West
Bengal are not interested in taking
water. This is not the 2act The
canals and the outlets are not yet
ready. I am bringing this point of
information to your notice from my
own experience in the fields of Ban-
kura district. The cultivators are very
anxious to take the water but they
are unable to do so due to the incom-
pletion of the canal. Nobody can say
with confidence as to when navigation
will start by the DVC though there
was an opening ceremony by Dr.
Radhakrishnan as long as four years
back.

Now, I come to the Kangsabati pro-
ject in Bankura district which is a
scarcity area. The project there was
formulated on account of the longstan-
ding desire of the people of the loca-
lity. It is a scheme costing about
Rs. 25 crores. In the Second Plan,
the allotment is less than Rs. 5 crores.
It is meant to irrigate Bankura dis-
trict, some portion of Midnapore dis-
trict which is a scarcity area also.
The Kangsabati Reservoir Project will
irrigate about eight lakhs of acres of
kharif crops and 1i lakhs of acres of
rabi crops. The scheme provided for
flood control for the lower valley of
Kangsabati including Ghatal area in
the district of Midnapore. In 1956-57,
a sum of Rs. 51 lakhs was allotted. In
1857-58 the allotment was Rs. 75 lakhs
but in 1958-58 it is only Rs. 35 lakhs.
See the fun. It will meet the cost of
establishment. The progress of work
will be retarded. The people there
are eager to have the project. But
if money is allotted in this way, there
will be total retardation of the pro-
gress. If the progress is retarded, the
people of the area who have so long
been anxiously waiting for this will
feel frustrated and there will be
serious repurcussion. It is understood
that this project does not require
foreign exchange except for spare
parts of machinery. It is also under-
stood that the project would not re-
Quire much of steel or cement during
the Second Plan period. If properly
Bnanced the project may irrigate from

19590 and under most favourable cir-
cumstances, it will start irrigation in
1958 also. The cost per acre here inclu-
ding flood control comes to Rs. 300
whereas in some other schemes the
cost is as high as Rs. §00 and the pro-
vision in respect of those project is
about Rs. 20 crores, without any irri-
gation benefit during the period of the
Second Plan. But, for this project,
less than Rs. 5 crores has been allotted
in the Second Plan. Substantial
benefits could be derived if the provi-
sion is increased to Rs. 8 crores.

Then 1 come to the short-term jrri-
gation projects, Large multipurpose
schemes were made without paying
much attention to short-termm and
cheap plans like well irrigation and
Check bands on KXhols or jars
which are likely to produce quicker
results at less cost and effort As a
matter of fact, a plan outlining the
advantages of large katcha irrigation
wells which have been partially tried
with great promise of success in the
constituency which I have the privi-
lege to represent, was submitted as
long as two years ago. The hon.
Prime Minister very kindly desired
that certain tests should be done and
the merits of the scheme fully assessed
thereby. The test has been made and
it has been established clearly the
merits in the scheme. It has intense
value. It is even more so at the pre-
sent juncture of food crisis when we
are striving hard to stop imports
of food We can conserve the
foreign exchange for better uses.
This scheme of well irrigation
is so Intensely practical and so much
within our resources and capacity to
complete that it can wipe out
the food deficit wholly within
the present Budget year itself. It has
immediate advantages of three kinds,
namely:—(J) it gives employment to
the people who are badly in need of
the same; (ii) it requires no specific
skill and materials for construction;
and (iii) it develops agricultural pro-
duction straightaway by giving the
means of irrigation which is their pri-
mary neced, and thereby it advances
permanent rural rehabilitation.
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" [Dr. Pashupati Mandal] . e
.14 hes. Ty fae i’ T e gur § vyt o
cleieny and power. s‘“"‘i‘?.“ e ,,‘“,,n“ f‘g"" TR s
. city an power. ir, ve

seen personally that electricity passes gt u |

through several villages but the people S oan . .

there are not getting electricity for o) o2 arara wrfy agi o !ﬂﬁ
- their domestic use and also for cottage wig + §F wqA foge wen § W
industries. There is one thing more. aTg o
Eleetricity is supplied to established TTETC W ™ W b
.private firms and it is they who dis- fie ey @ W wrframh WY o
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and per unit charge increase so much

- .that it is perhaps double. In Banku-
ra there is an electricity station run
by the State Government. That sta-
-tion charges only 4 annas per
~unit whereas the Elias Company,
which distributes electricity by getting
.the same from the DVC. charges 8
annas per unit. There is ‘only a dis-
.tance of one mile between these two
stations whereas the difference in
.charge is double. I am just pointing
this out to show how this kind of
. disparity is maintained.
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34
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AT 9T XEET w&r wfogw ww
qeT |

T s A WG faolt g
mE W oA foargmrdfr
Rt s ¥ fyehw Swadia g
& 07 & wgw (aoEt w1 v
3.39 Fo TR THo 9T Aiger 41
AR AT A & O I& IY ¥F1 §L
29 %o ¥To UTo FW ¥ fawarx
¢ W farde sl w=E T
# qT #ifger faoe #t qaa €3.€ o
To Qo § W AP F $R.¥ Fo
oo THo & | wElew cnfaw
w1 FHa @I T gAY
wsa &t wfys faadt sy gEr
Iifgd s ¥y q997 ® qg T
anfr  wfam & 39 aff eraar
AT 4T Hed TITT FT TUFR & Fq
¥ A w1 A ereAr afzd gt
fe meq R¥W QR WA WA AT
gy H AR T awfr &1 nwsq gEy
AT A |3 AnAY € qiAfal
g 1 [ UsEl &1 fham w7 o qmr
W FTAT T & S SAF Amd A
T SATT &7 WRIAT § AT Hey
smafa® A SA6T TT R § o
oY Fread d guIT U F FTL AT 3af
F Ay gy Fsur aE aRT A
a1z g ¥ feard wh et
darra 1 3z gRr Feiad &eE
arfid A faesdy 7 mifgs sk
afrra sz gEIe T a1 T
suk frd @vg P awar 72 T &
0 7@ ag Asy Rw W fadr
WY A § INw QW w Ay wfera
FGir wfg@ o

93 weg w3 F fad §92 WA
fay @I ¥ Y& d ¢ L% IR
vx¥ frarae fod 9t 1 s o
dYo R0 e € !ﬁf@ﬂicﬂ’ﬂ
7 AT F F9 &7 af o AR 593



[sh wed]

g farfoa MY & fs g ooy odw
¥ fag ¥ am, « gy, (ov fraame
faarely &Y e § A forafy S
HAToEr Ao QU M g g &
Faroig @ A frfm dxadix
g & wu § ysYe faamnz fasslr
w5 q3fr s ffewgy, =g
YT T ¥ KT WA HAeg A
&g A A fad &y & uevo feaman:
faowet 7 q¥fr 1 WX gHAT Wga
@ Wl @R frad wfat e a3
q@qr | gafed & swrew ¥ oy Aden
@ g fr %3 usT ¥ faoely ¥ aw
R 9 &L | QX TR AW
qT AT A & F 4 wgr &1 oUW
N ¢ ag v oaga feaR gd 0
g A H g WIQ A ¥I7 &9 TAr
%) A AT 9T IR FT ATIAE
€T /Y gWE™H] &t Q¥ ZT oA
g e ¥ A fagTiaw 2 a4
WA 38, & 3 I 33 9 A wmF
gmA wEr & Aam I yTiaT %
ey #§, 3 1 W@ U fEay o
dt ga  wifexrfi@l g w9 #T AR
'3 T 1 3k fRd Mg ¥
wer sfdigr &w fRard

TR A AT A A @GN TR
gt 97 @wfRE asi 7Y, § Am Ak
4T HYA AT A4 & www & azar
g, 6 W@ ¥ 1 5N AT @l wader
oaT ¢ | w.ar foer faaEtr fam &Y
qEAR dagde qar sweryc 53«
g q@hw ¢ T '\ F foaAr
ff  amgAT gEm A Qeend 879
g 4o & 9 HAT HI; &, 3T AT AT
g & Rrar afen afs g ood 97
qF FES WX M AW a3 W Ay,
o far T R ¥Y 395}, & Ay

T, wug W, I S Rl
e a% 1 w3 #r gugd
fawr wdt Y & ot W@ 1 AT
w ot Wiy i A, ¥few v
T W Fagd wolt e mddy
I AN aw @t | oW gEd
A 917 § wifod, fawsy I wmw
At § §fag, afeTr st ghaiegs iy
STHAZH ®Y ¥ A g avg ¥ gra
¥ A1 JEd 21

® gg Y aanar ager § fe ag
9 gn ERATT & AR AT & am
T 7 &, dfawr faas gu} areme gard
ST deqy FE, oY nA AW HF A NG
T w1 A wEar gwmTar § Al A
TET A ITFE § 3 8 g0y am
gt gafad == ¥ wrf foma af
W ¥ 9Ey guT ST K
Fagar § & g g amrat ¥ gt
A ey adw gfTar A4 4 s
femra A& W A F AR
AT XA ® AT 7 Ay W@ g
Y3 WL KA &1 AT wEA £ | AT
ATATd ST A KIAAY ¥ & mw
qUFTE AT E 1 A A EFA Tt
YA g3 IHTT U EIT AT JEIAT
z, A ¥ F | ar frdy A adw
¥, MR I N qERA F F
A i W i faar amm
St At oxz wfa & P agy
grxar Wi, o fE g g g1 oaar
37 fax 7 qe fwar ara ar Ao w1
Y AT ZT |
Shri D. R. Chavan (Karad): Mr.
Deputy-Speaker, the most important
problem of agriculture in India is to
increase the supply of irrigation water
for getting more food production in
the country. Since the advent of
freedom, we have been hearing all
the while that there is a shortage of

food in the country. It was also several
times announced by the Government



that our counfry would attain self-
suficiency in matters of food in the
yoar 1862. It was so stated by the
Prime Minister.

Since 1852, our first Five Year Plan
has been completed, and we have
practically completed three years of
the second Five Year Plan. What is
the result? The result is that the
shortage of food still continues in the
country. Not only that; it has assum-
ed very serious importance recently.
For the purpose of understanding the
relative importance of irrigation, it is
@ecessary to understand the food pro-
blem. It will be useful to examme
the quantity of foodgrains that we
have imported since 1946-47 up to
1956-57, and the total amount that we
have paid for that, which has drained
the country's resources.

It will not be out of place if I refer
to some of the figures concerning the
import of foodgrains. Between 1946-
47 to 1956-57, about 254.50 lakhs of
tons of foodgrains were imported into
this country. During the ten months
of last year, from 1st January till 3ist
October, 1957, 24.72 lakhs of tons of
wheat and rice were imported mto
India. What is the amount that we
have paid for this? In the five years
from 1948-49 to 1952-53, Rs. 7030
crores worth of food was imported,
while food imports were valued
at Rs. 68.2 crores in the year 1954-55.
Thus, since 1947 up to 1856-57, we
have paid more than Rs. 1,100 crores
rowards the imports of foodgrains into
this country. We have to understand
also how much freight we have paid
for importing these foodgrains. The
total amount that we have paid to-
wards freight on these imports exceeds
Rs. 189 crares. Out of this amount,
Ws. 157 crores were paid to the ships
of foreign countries, as against
Rs. 11.28 crores paid to the Indian
ships.  The amount paid to the
foreign ships has been paid from our
foreign exchange resources, which, it
. 18 admitted by everybody, are very
;l_neqne.

! Recently the hon. Food Minister
-made a statement on the floor of this
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House saying that the Government
propose to import 2.5 million tons of
foodgrains during the current year.
This is the condition concerning food
and its shortage, even though we have
been saying since 1962 that we are
going to attain self-gufficlency in
matters of food.

Shri Sonavane (Sholapur-—Reserv-
ed—Scheduled Castes): On a point of
order, Sir. Are we dealing with the
Demands for Grants relating to the
Food Ministry?

Mr. Deputy-Speaker: Production of
food is connected with irrigation.

Shri D. R. Chavan: Presumbaly my
Hon’ble friend does not understand
the relative importance of irrigation
in food production.

Mr. Deputy-Speaker: Why should
the hon. Member jump at that con-
clusion?

Shri Sonavane: He has not said a
word about irrigation so far for the
last five minutes.

Shri D. R. Chavan: Let him have
some patience and he will under-
stand the importance of irrigation in
food production. I am quoting these
figures in order that the hon. Mem-
ber may understand the importance
of irrigation.

Let us examine the extent of
damage that has been done to the
crops during the recent years. It has
been reported that the loss of
Bihar's kharif crop is about 40 per
cent; that of West Bengal and
Orissa is said to be about 20 per cent;
that of eastern U.P. is said to be
about 15 per cent. There was a total
failure of crops in rice-growing
tracts of Chhatisgarh and Rewa in
Madhya Pradesh. Thousands of acres
of paddy crops in Kashmir valley
completely perished through snow.
This loss is said to be in addition to
the lows sustained through floods in
June, July and August of 1867. It is
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- also reported that about 4,000 villages
in Gujerat, Kutch and Saurashtra
were hit by scarcity conditions
to failure of rains,
Twelve districts in Rajasthan have
been extensively affected by scarcity
conditions due to failure of kharit
crop. Now we can understand the
enormity of the problem. When we
consider that we have lost and suffer-
ed so much to the extent I have
enumerated, the importance of irriga-
tion will be clearly understood. The
foregoing analysis which I have sub-
mitted to the House will reveal the
enormity of the problem on the food
front.

During the last 11 years, India has
been suffering from food shortage.
Recently the Food Minister in his
address to the Conference of F.A.O.
in Rome said:

“Our difficulties are likely to
last during the whole of the year
1958 and with our present
reserves and future imports under
the two agreements, we are like~
ly to be left with no foodgrains
by the middle of 1958.”

This is the position of our reserves.

To improve this state of affairs, the
main remedy besides many others
lies in the development of our water
and power resources, In India there
are enormous water and power re-
sources. It is estimated that about
1,356 million acre-feet of water flows
down the great rivers of India, out
of which only 60 million to 76 million
acre-feet of water so far has been
utilised. This comes to about 5'6
per cent. It is also further estima.
ted that out of this enormous water
power resources, about 450 million
acre-feet of water could be utilised
for the irrigation purposes. The

most important problem, therefore,
in respect of agriculture in India
today is to increase the supply of

irrigation water. The productivity of
Jand, the total quantity of cereals and
pulses and the agricultural raw
raaterials which the farmer produces
very much depend on the supply of
fxrrigation water.

Having said so muwh and having
pointed out the importance of I.mca
tion in increasing food production in
this country, let us see what we have
done under the two Plans. In this
connection, instead of referring to
figures, I would like to refer to what
the hon. Minister of Irrigation stated
Tecently. The hon. Minister stated:

“During the last eight or nine
years India has done better than
any other country in respect of
irrigation and at the end of the
second Five Year Plan our irriga-
tion potential would be tremen-
dous. The irrigation facilities
available at the end of 1960-61
would be so much that if full use
was made of them, India might
not only achieve self-sufficiency
in food requirements but might
be able to export hundreds of
crores of rupees worth of food to
other countries”,

The Minister is very hopeful of ex-
porting food to foreign countries. In
spite of that, the Government has
been trying to import mere food
since 1946. The Minister said that by
the end of 1960-61 they would be
able to export food to the value of
hundreds of crores of rupees. How-
ever, he has stated that while de-
velopment of irrigation facilities has
been fast increasing in recent years,
a similar pace had not been main-
tained in the utilisation of the water.
Hardly 30 per cent of the impound-
ed waters has been used for irriga-
tion purposes. While deploring the
fact that only 30 per cent of the im-
pounded waters has been  utilised
for irrigation purposes, it never
seems to have occurred to the hon.
Minister as to why only 30 per cent
of the impounded water has been
utilised.

In this connection, a reference may
be made to what Shri V. T. Krishna-
machari, the Vice-Chairman of the
Planning Commission recently said,
when he addressed the Farmers®
Forum in Agricultural Extension om
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the 14th March in the Talkatora
Gardens in Delhi. He said:

“We find that irrigation facili-
ties which were actually availa-
ble have not been utilised for four
million acres.” Elaborating this
-point, he further said that “all this
capital is locked up if the water
goes waste”. It was a national
waste and it was their duty to
see that irrigation facilities were
utilised.”

Now, instead of trying to find out
the real reason for the non-utilisa-
tion of this impounded water which,
according to the Government's esti-
mate, is 30 per cent, these persons
are unanimous in one thing, namely
to blame the cultivator and, if possi-
ble, condemn him. I am sorry to
say that the Congress organisation
and the Congress Governments keep
themselves busy with unrealistic
matters and unrealistic discussions
on small matters in big ways, in
endless series of committees and con-
ferences, which necessarily leads to
the neglect of matters of real im-
‘portance to the people. All these
sermons are aimed at one thing.

ey are aimed at showing that the
Indian cultivator is averse to take up
to improvements and camouflaging
the failures of the Government.

In this connection, I would like to
refer to what Lord Linlithgow, the
Chairman of the Royal Agricultural
Commission, had to say about the
Indian cultivator. He said:

“It must not be supposed that
the peasant is unduly conserva-
tive in his attitude towards im-
provement brought to his notice.

- Only demonstrate to him that
such an improvement is worth
his while and he will readily in-
introduce it. Cautious he must
be, for he has no margin of
- resources, with which to finance
unremunerative experiments. And
where a peasant has already
borrowed and almost certainly
overborrowed at a rate of interest
#¢ say, 17 per cent, it is not the
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cultivator who iz ill-advised jn
rejecting some improvement or
other promising no more than 6
per cent return on its cost. In
cases of that kind, it is the advi-
ser who is stupid and not the
farmer.”

That is what the Chairman of that
Commission says. The real reason,
according to me, besides many others,
is the utter absence of facilities for
improvement from which the Indian
cultivator suffers is probably un-
equalled in any other country, and yet .
he struggles on patiently and un--
complainingly in face of difficulties-
in a way that no one else would do.

It is the fear and hunger of the
Indian cultivator which has to be re~
moved. We have to give him some-
thing to live for. The desire for
richer and fuller life has to be
created in him before he can be ex-
pected to exert himself with full
vigour to improve his own condition.
His resources have got to be im-
proved.

The per capita income is no de-
pendable index of the economic con-
dition of the masses of the people. A
very large section of the Indian
people have an income much below
the per capita figure. Millions of our
people are ildfed, ill-clothed, ill-
housed. They do not get even two
square meals a day. An averag:
Indian in the rural sector, carries his
entire wardrobe on his person. And
the house in which he lives, eatc an.
sleeps is a small, smoky, smelly
room, virtually a hovel. This
is the condition of the Indian culti~
vator who is asked by the Govern-
ment to shoulder the responsibilities
of irrigating the land and utilising
the irrigation facilities that have
been provided by the Government.

Let us consider another aspect also,
the aspect of rural indebtedness, in
which the Indian cultivator is steep-
ed. The amount of rural debt has
been estimated at various figures. In
1830, the Central Banking Enquiry
Committee estimated it at Rs. 9§00
crores,
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Mr. Deputy-Speaker: There may
‘be 7Televance to rural indebtedness
‘in discussing irrigation, but the hon.
‘Member has limited time. He should
mot, therefore, digress to those things.

Shri D. R. Chavan: I am simply
pointing out the magnitude of the
rural indebtedness under which the
Indian cultivator has to work. What
happens? If at all the impounded
water is to be utilised, as the Gov-
ernment says, then, my submission is
that unless the condition of the cul.
tivator is improved, unless he is in
a position to utilise this water which
is impounded, the water will never
be utilised. Therefore, it is very
necessary that the irrigation chan-
nels must be followed by credit
channels also. That is very neces-
sary if the impounded water is to be
atilised.

"Then I come to my own State and
our regional demands. So far as my
part of the counfry is concerned, I
am very sorry that no major irriga-
‘tion works worth the name, except
‘the Nira canal system and few others
‘which are utterly inadequate to satis-
fy the total needs and requirements,
“have been taken up. The existing
-ones are inadequate for the irrigation
requirements of the people of that
part of the country. This area is a
Marathi-speaking area. This falls in
the rainfall shadow area of Bombay-
Deccan, an area which gets less than
20" of rainfall, which is more or Iess
erratic. It is thus an area of chronic
famine and therefore an area on which
irrigation would confer the greatest
possible benefits. This part of the
country has been badly neglected
under both the Plans. No major
irrigation works worth the name are
undertaken there in the second Plan
also. This area has not received a
fair deal.

I would like to refer to some of the
figures concerning the allocation
-under the second Plan for this area.
‘It is proposed to start nine new
‘projects which are estimated to cost
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in the aggregate Rs. 100°73 crores, in
the second Plan. A provision of
Rs. 33 crores has been made for the
plan period. Now let us consider
the split up. As you know, the diffi-
culty is that Bombay State consists
of two regions. One of them is
Marathi region and another is Guje-
rat region. The population of the
Marathi region is 68% as against
32% of the Gujerat region. Regard-
ing the break up of the Second Five
Year Plan, I would like to point out
that out the amount that has been
allocated, Rs. 58°59 crores are alloca-
ted for the four projects, i.e.,, Mahi
Project, Sabarmati Project, Narmada
Project and Banas River Valley
Project in  QGujerat region of
the State. That is for 38% of the
Gujerati speaking people of the State.
The area that will be irrigated by
these projects will be 24,22,000 acres,
in Gujerat Region.

As against this provision Rs. 32' 90
crores are allocated for the four pro-
jects, i.e., Vir Dam Project, Khadak-
vasla Project, Mula Project and Girna
Project in Maharashtra, for 68% of
the total population of Bombay
State. These projects will irrigate
only 7,35,000 acres in Maharashtra as
against 24,22,000 in Gujerat.

Then eight new medium irrigation
projects are proposed under the
Second Plan, each costing between
Rs. 80 lakhs and Rs. 3 crores. The
break up for Gujerat and Maharash-
tra is as follows. A provision of
Rs. 5.20 crores for Gujerat has been
made for Saraswati River Scheme,
Hatwati Reservoir, Shetrunj and
Shamalaj scheme. These projects
will irrigate 1,61,000 acres. As against
this provision of Rs. 520 crores for
Gujerat, a provision of Rs. 5-90 crores
has been made for Maharashtra for
three projects and these will irrigate
only 1,37,000 acres.

So, if we look to the break up and
the allocations that have been made
to the respective regions, I would
submit, that this is the greatest in-
justice that has been done to the




OrSIn.WutBennl.thhand that,
but so far as { am concerned, I have
unfortunately to refer to Bombay
State, which includes Masharashtra as
well as Gujerat. So it becomes very
difficult to put before this House our
regional demands and it is for this
reason that I have pointed out this
breask up so far as the Second Plan
is concerned,

Then, in the Marathi region there
js a major power project, called the
Koyna Project. This Koyna Project
is being constructed in the Marathi
region and it is expected that this
scheme will be completed in 1960-81.
It would generate about 2,40,000
kilowatt power. There is a huge
demand for this power and the people
of my part of the country are in.
sisting that this power should be
given for rural electrification, irriga-
tion and for industrial development.
But unfortunately the power that is
likely to be generated by this power
scheme is already earmarked by the
Government. It is said that about
2,40,000 kilowatt power will be
generated by the scheme and out of
this 2,30,000 kilowatts would be taken
down to Bombay for supplying it to
the industrialists and the richer
classes in Bombay. 10,000 kilowatts
will be utilised for the purpose of
electrifying certain cities in the
hinterland of Maharashtra.

In this connection, I would like to
point out what the Chief Minister of
Bombay State has said. He said,

“The rural areas of the Bom-
bay State are also awake to re-
gional industrialisation and are
clamouring for cheap power.
Certain areas in the southem
part of the State......”

"When he is referring to the Southern
part of the State he does not say
Maharashtra, becawse he is the Chief
Minister of Bombay, but he says “the
southern pari”, whith necessarily

*The rural areas of the Bombay
State are also awake to regional
industrialisation and are
clamouring for cheeap power.
Certain areas in the southern part
of the State—he refers to the
Marathi region—are periodically
famine stricken owing to the
frequent failures of monsoons.
These areas need an assured
supply of water for irrigation and
cheap power for lift irrigation.
Their needs will be met within
the second and the third stages of
the Koyna Projects.”

He says in the second and the third
stages and not now when the power
is likely to be generated in 1980-81.
Unfortunately, the whole of the
Marathi region has been badly neg-
lected. There are no basic industries
located there. There are no small
scale industries. There is no power
for agricultural development, indus-
trial development and for the purpose
of developing irrigation. So, I am
afraid; it is deliberately planned to
keep that area underdeveloped econo-
mically so that it should also be
politically backward. That is the
reason why no allocation is made for
the development of that region. It is
for this reason that our people are
demanding the split up of the bigger
bilingual State, because there is no
scope for the development of their
economic activities. Economic
development and industrial develop-
ment and everything is retarded and
the whole of that region has been
reduced to a sort of one big labour
camp for the purpose that these
persons, labourers of Maharashtra,
should cater to the needs and re.
quirements of the capitalists in Bom-
bay. This is the attitude of the
present Government and this attitude
will be required to be removed if
large scale frictions are to be avoid-
ed. Therefore I request the House
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to understarid our dJdemands and
grievances which are  sbaclutely
legitimate and genuine and help us in
our industrial, economic and agricul-
tural development by splitting up this
bigger bilingual Bombay State.

Mr. Deputy-Spesker: The follow-
ing are 60 selected cut motions re-
Iating to various Demands under the
Ministry of Irrigation and Power
which may be moved :—

Demands Nos. Nos. of Cut Motions.

69 873 to 875, 113, 770 to 772,
811 to 817, 847 to 851, 860,
893 to 899.

70 871, 872, 876, 59 to 61, 523 to

528, 852 to 854, 856, 857,
868 to 870, 900 to 905.

71 906, 907.
125 774 to 778.

Concentration on major irrigation pro-
jects which have failed to reach
expected targets.

Shri Ngushir Bharucha (East
Xhandesh): I beg to move:

“That the demand under the
head ‘Ministry of Irrigation and
Power’ be reduced to Re. 1.

Alarming rise in estimates of major
Irrigation projects

Shri Naushir Bharucha:
move:

1 beg to

“That the demand under the
head ‘Ministry of Irrigation and
Power’ be reduced to Re. 1.”

Need to construct multipurpose pro-
jects in Bihar
Shri Kamal Singh (Buxar):
to move:

“That the demand under the

head ‘Ministry of Irrigation and
,Fower’ be reduwced to Re. 1

I beg
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“That the demand under the

head ‘Ministry of Irrigation and
Power’ be reduced by Rs. 100.™

Need for rural electrification.

Shri L. Achaw Singh (Inner Mani-
pur): 1 beg to move:

“That the demand under the
head ‘Ministry of Irrigation and
Power’ be reduced by Rs. 100.”

Failure to develop and maintain
minor irrigation works

Shri L. Achaw Singh: I beg to
move:

“That the demand under the
head ‘Ministry of Irrigation and
Power' be reduced by Rs. 100.” )

Need for adequate provision for flood
protection

Shri L. Achaw Singh:
move:

I beg to

“That the demand under the
head ‘Ministry of Irrigation and
Power’ be reduced by Rs. 100.”

Slow progress of Koyna Project

Shri Assar (Ratnagiri): I beg to
move:
“That the demand under the

head ‘Ministry or Irrigation and
Power’ be reduced by Rs. 100"

Failure to pay compensation to th
landowners of Pophali land ac-
quired for Koyna Project

Shri Assar: I beg to move:

“That the demand under the
bead Ministry of Irrigetion and
power’ be reduced by Rs. 100>
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Follure to check illepal selling of
ogment gnd ofher. muterial in project

Shri Assar: I beg to move:
*“That the demand under the

head ‘Ministry of Irrigation and
Power' be reduced by Rs. 108.”

Failure to provide electricity to rural
areas

Shri D. R. Chavan: I beg to move:

“That the demand under the
head ‘Ministry of Irrigation and
Power' be reduced by Rs. 100.”

Necessity of remitting the betterment
levy

Shri D. R. Chavan: I beg to move:

“That the demand under the
head ‘Ministry of Irrigation and
Power’ be reduced by Rs. 100.”

available
facilities
Shri D. R. Chavan:

Utilisation of irrigation

I beg to move:

“That the demand under the
head ‘Ministry of Irrigation and
Power' be reduced by Rs. 100.”

Utilisation of Tube-well
Shri D. R. Chavan: I beg to move:

“That the demand under the
head ‘Ministry of Irrigation and
Power’ be reduced by Rs. 100.”

irrigation

Regional disparities in matters of
multi-purpose projects

Shri D. R. Chavan: I beg to move:

“That the demand under the
head ‘Ministry of Irrigation and
Power’ be reduced by Rs. 100.”

Teed to undertake major irrigation
works in the famine-cffected dis-
trict of Ahmednagar

llm D. B. Chavan: I beg to move:

"'nntthedemnnd under the
head ‘Ministry of Irrigation and
Power’ be reduced by Rs. 100.”

Need to provide major irrigation faci-
lities to districts of Satara North
and Satara South.

Shri D. R. Chavan: I beg to move:

“That the demand under the
head ‘Ministry of Irrigation and
Power’ be reduced by Rs. 100"

Girna and Hatnur projects in Bombay
State

Shri Naushir Bharucha:
move:

I beg to

“That the demand under the
head ‘Ministry of Irrigation and
Power’ be reduced by Rs. 100.”

Slow progress of power supply
schemes in Bombay State

Shri Naushir Bharucha:
move:

I beg to

“That the demand under the
head ‘Ministry of Irrigation and
Power’ be reduced by Rs. 100.”

Need for providing irrigation facili-
ties to the rainfall shadow area
of Bombay South

Shri D. R. Chavan: 1 beg to move:

‘“That the demand under the
head ‘Ministry of Irrigation and
Power’ be reduced by Rs. 100.”

Desirability of writing off the loan
advanced by the Government of
India to Orissa Government for
the first stage of the Hirakud
Project

Shri P. K. Deo (Kalahandi): I beg
to move:

‘“That the demand under the
head ‘Ministry of Irrigation and
Power' be reduced by Rs. 100.”

Flood problem im the coastal districts
of Orissa

Shri P, K. Deo: I beg to move:
“That the demand under the

head ‘Ministry of Irrigation and

Power’ be reduced by Rs. 100.”



Desirability of developing multi~
purpose river valley project om
the Brohmani river in Orissa

8hri P. K. Deo: I beg to move:

“That the dempnd under the
head ‘Ministry of Irrigstion and
Power’ be reduced by Rs. 100

Desirability of investigating the
possibility of Indravati artificial
fall hydro-electric scheme in
Kalahandi district in Orissa

Shri P K. Deo: I beg to move:

“That the demand under the
head ‘Ministry of Irrigation and
Power’ be reduced by Rs. 100."

Desirability of investigating the pos-
sibility of harnessing the Chitro-
kot fall in Bastar district for pur-
poses of power generation

Shrt P. K. Deo: I beg to move:

“That the demand under the
head ‘Ministry of Irrigation and
Power' be reduced by Rs. 100.”

Desirability of extending a 132 K V.
line from the Mackkund Power
House to Kalahandi, Bolangir
and Phulbani districts in Orissa
for development of paper mill,
ferromanganese plant, aluminium
factory and various small-scale
industries

Shri P. K. Deo: I beg to move:

‘“That the demand under the
head ‘Ministry of Irrigation and
Pewer’ be reduced by Rs. 100."

Delay in paying adequate compensa~
: tion for land to the displaced
persons due to the Mandira Pro-
ject in  Sundergark  district,
Orissa

Shri P. K. Deo: I beg to move:

“That the demand™ under the
head Ministry of Irrigation and
Power' be reduced by Rs. 100.”

Abandonment of some projects
Bhri Surendramath Dwivedy: 1 beg
0 move: .
“That the demand under the

head ‘Multi-purpose  River
Schemes' be reduced to Re. 1.”

Priority in the matter of execution of
projects '

Shri Surendranath Dwivedy: 1 beg
to move:

‘“That the demand under the
head ‘Multi-purpose River
Schemes’ be reduced to Re, 1.

Unsatisfactory progress of Damodar
Valley Corporation Project

Shri Kamal Singh (Buxar): I beg
to move:

“That the demand under the
head ‘Multi-purpose River
Schemes’ be reduced to Re. 1.”

Working of and progress in the Hirg-
kud Dam Project

Shri Supakar (Sambalpur): 1 beg
to move:

“That the demand under the
head ‘Multi-purpose River
Schemes’ be reduced by Rs. 100,

Taking up of the Tikarapada and the
Naraj Dam' in the Mahanadi
Valley Project

8hri Supakar: I beg to move:
“That the demend under the

head ‘Multi-purpose River
Schemes’ be reduced by Rs, 100"

Irrigation from Hirakud Dam
Shri Supakar: I beg to move:

“That the demand under the
head ‘Multi~purpose River
Schemes' be reduced by Rs. 100"
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Feilure to excavate Rup Naroyan
River

Shri Ghosal (Uluberia): 1 beg to
move:
“That the demand under the

head ‘Muiti-purpose River
Schemes' be reduced by Rs, 100

Failure to remove the silt of the
Ganga basin

Shri Ghosal: I beg to move:
[

“That the demand under the
head ‘Multi-gurpose River
Schemes’ be reduced by Rs. 100.”

Non-utilisation of the water of the
Damodar Valley Project for
irrigation

Shri Ghossl: I beg to move:

“That the demand under the
head ‘Multi-purpose River
Schemes’ be reduced by Rs, 100"

Need to supply water of the Damo-
dar Valley Project free of any charge

Shri Ghosal: I beg to move:

“That the demand under the
head ‘Multi-purpose River
Schemes’ be reduced by Rs. 100"

Need to implement small irrigation
projects

Shri Ghosal: I beg to move:

“That the demand under the
head ‘Multi-purpose River
Schemes’ be reduced by Rs. 100"

Failure to implement the Ayuta
Drainage Scheme as originally
sanctioned" under the Second Five
Year Plan

Shri Ghosal: I beg to move:

. “That the demand under the
head ‘Multi-purpose River
Schemes’ be reduced by Rs, 100.”

Slow progress of the Koyna Project
Shri D. R. Chavan: I beg to move:

“That the demand under the
head ‘Multi-purpose River
Schemes’ be reduced by Rs. 100"

Need to reserve fifty per cent of
electric power of the Koyna Pro-
ject for rural irrigation and
industry

Shri D. R. Chavan: I beg to move:

“That the demand under the
head ‘Multi-purpose River
Schemes’ be reduced by Rs, 100"

Need to undertake Varna River Pro-
ject in the district of South
Satara, Bombay State

Shri D. R. Chavan: I beg to move:

“That the demand under the
head ‘Muiti-purpose River
Schemes' be reduced by Rs. 100"

Need to reduce the cost of lifting
water by the systematic study of
electric pumping

Shri D. R. Chavan: I beg to move:

“That the demand under the
head ‘Multi-purpose River
Schemes’ be reduced by Rs, 100"

Failure to take notice of criticism of
the Ukai Project

Shri Naushir Bharucha: I beg to
move:

“That the demand under the
head ‘Multi-purpose River
Schemes' be reduced by Rs, 100

Need of proper planning for wutilisa-
tion of water

Shri Surendranath Dwivedy: I beg
to move: .

“That the demand under the

head ‘Muilti-purpose River
Schemes’ be reduced by Rs, 100.”
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Failure to undertake Tikarpera and
Naraj dams on the river Maha-
nadi under the Hirakud muiti-
purpose. scheme

Shri Sorendranath Dwivedy: I beg

. to move:

“That the demand under the
head ‘Multi-purpose River
Schemes’ be reduced by Rs, 100.”

Inadequatd provision made to solve
Orissa’s flood problem

Shri Surendranath Dwivedy: I beg
to move:

“That the demand under the
head ‘Multi-purpose River
Schemes' be reduced by Rs, 100

Delay in the construction of the Hira-
kud second power house scheme
at Chiplima

Shri P, K. Deo: I beg to move:

“That the demand under the
head ‘Multi-purpose River
Schemes’ be reduced by Rs. 100

Desirability of expediting Mahanadi
Delta Irrigation scheme

Shri P. K. Deo: I beg to move:

“That the demand under the
head ‘Multi-purpose River
Schemes’ be reduced by Rs. 100"

Speeding up the  construction of
canal distribution system in the
Hirakud aend Ayacut in  Sambal-
pur and Bolangir districts res-
pectively

Shri P. K. Deo: I beg to move:

“That the demand under the
head. ‘Multi-purpose River
Schemes' be reduced by Rs. 100"

‘Desirability of absorbing the surplus
staff of the Hirakud project in
similar projects in other parts of
the country or elsewhere

Shri P. K. Deo: 1 beg to move:
“That the demand under the

head ‘Multi-purpose River
Schemes’ be reduced by Rs, 100.”
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Delay caused in approving the Shod-
gar scheme of the Kerala State
Shri Easwara Iyer ('rrlvandrum)
1 beg to move:

“That the demand under the
head ‘Multi-purpose River
Schemes’ be reduced by Rs, 100"

Failure to provide mecessary foreign
exchange for the purehase of
machinery and material to comp-
lete the Neerimangaham project
of Kerala State

Shri Easwara Iyer:

“That the demand under the
" head ‘Multi-purpose River
Schemes’ be reduced by Rs, 100.”

1 beg to move:

Failure in mot cutting down and
removing the standing trees and
forest now submerged in Hirakud
lake

Shri P. G. Deb (Angul):
move:

I beg to

“That the demand under the
head ‘Miscellaneous Departments
and other Expenditure under the
Ministry of Irrigation and Power’
be reduced by Rs. 100.”

Lack of coordination between the
State administration of Orissa and
the Hirakund administration in
connection with the canal control
department

Shri P. G. Deb:

“That the demand under the
head ‘Miscellaneous Departments
and other Expenditure under the
Ministry of Irrigation and Power’
be reduced by Rs. 100.”

Need to make sufficient provision for
construction of minor and
medium irrigation works

Shri L. Achaw Singh: I beg to
move:

“That the demand under the
head ‘Other Capital Outlay of the
Ministry of Irrigation and Power' -
be reduced by Rs. 100.”

1 beg to move:
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Shri Birendra Singhji (Raipur):
"Mr. Deputy-Speaker, Sir, 1 am much
obliged to you for giving me an
.opportunity to speak on this Demand.

I come from Madhya Pradesh
which is the second largest State in
India, But, unfortunately, so far as
irrigation and power is concerned, it
is the second lowest State in this coun-
try. Moreover, Madhya Pradesh is
the second rice-growing State in the

couniry and we have been supplying .

rice practically to all the States in
‘India. But we have to depend mostly
on rain, and if there is; no rainfall,
then the only chances are famine in
the whole of the State. The following
figurcs will show the irrigation faci-
‘lities available in the different States
of India: (percentage of irrigation
facilities available to cultivated area
in various States.)

52

Punjab .. 443
Jammu and Kashmir .. 38-6
Madras .. 37-3
U.P. - 307
.Assam .. 270
Andhra . .. 241
Bihar .- 21-8
Kerala .. 187
‘Orissa .. 123
‘Rajasthan .. 10'8
Mysore . 67
Madhya - Pradesh . 55

‘Bombay .

-

Madhya Pradesh is only 5°8.

Besides this, so far as the First Five
Year Plan was concerned, Madhys
Pradesh did not get any major
schemes. Although almost all
the big rivers take their source from
Madhya Pradesh, rivers like the
Narmada, Tapti, Mahanadi, Sone
and others, we did not receive even
one single major scheme in the First
Five Year Plan. In thc Second Plan
only two schemes have been included,
namely the Chambal and Tawa, but
I doubt very much whether they
would be completed during the Second
Plan period, because our experjerce
has been that even the medium and
minor irrigation projects that we got
in the First Plan could not be com-
pleted and were simply switched on
to the Second Plan. This is the state
of affairs in Madhya Pradesh which
I want to bring to the notice of the
House and the Ministry.

Then 1 wish to say something about
the Rihand Dam and 1 hope my friend
from U.P. will not mind what 1 say.
1 feel very sorry about this contro-
versy. Firstly the river takes its
source from Madhya Pradesh and
passes through the whole area. There
was an agreement with the late Rewa
Durbar and Vindhya Pradesh had been
promised a proper share of the bene-
fits from the Rihand Dam. It was
also being stated that Madhya Pradesh
would get power and irrigation benefits
from the Rihand Dam, but now only
a couple of days ago I read in the
papers that U.P. is sticking fast to its
position and saying that so far as the
Rihand Dam is concerned, Madhya
Pradesh will only receive 5,000 KW.
of power, and absolutely nothing so
far as irrigation is concerned. I think
that is very unfair.

It is unfair because only a couple of
days ago, 1 think, the hon. Minister of
Commerce and Industry stated that he
was going to put up a big aluminium
plant at Pipri near the Rihand Dam
site. But the river takes its source
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trom Medhya Pradesh, and Pipri is
ouly . within 80 miles from the Surguja
. border of Madhra Pradesh, ard yet we
are not going to get enough power and
irrigation facilities. 1 do hope that
both the Governments will come to
some terms at the zonal conference
and take an early decision in the
interests of Vindhya Pradesh and
Madhya Pradesh and the areas adjoin-
ing the Rihand Dam.

In the Second Five Year Plan, the
Gondli project in the district of Drug
was to be taken up on this undertaking
that the water would be supplied to
the tenants there, and so for this
specific purpose the peasanrts gladly
gave whatever land they had. But,
after a year or two, the Government
of India decided to put up the Bhilai
stee} factoryv. and it was decided that
the water ‘rom the Gondli  project
would be made available to the Bhilai
plant, and no water would be made
availabl: frr irrigation purposes. The
tenants have represented against this,

- and my submission is when the ten-
‘ants had been promised irrigation and
they gave thcir Jands on that under-
taking, that promise should not be
side-tracked. The promise to give
them water can be fulfilled by taking
up another scheme called the Khar-
khara dam in Balod Tehsil of Drug
District. People have represented in
this connection, and 1 do not see why
it should not be looked into. As it is
I understand that the Kharkhara dam
wouid be taken up only in the Third
or Fourth Five Year Plan. 1 per-
sonally think, that in view of the pro-
mise made, this should be executed in
the Second Plan period itself. This
project will also indirectly help the
Bhilai factory.

With due respect to the Ministry, I
wish to point out one difficulty which
we have been experiencing. Some
irrigation projects are with the Agri-

. culture Ministry, some have to go to
the Planning Commission, and some
others bave to get the approval of so
many other departments, with the re-
¥ult we do not know where actually
any project emanated from. Actually

there must be one department to look
after all the irrigation works, so that
one can easily ‘handle these matters.
Otherwise, the difficulty is that so far
as minor irrigation works are con-
cerned, if we go to the Ministry of
Irrigation, they say that they would
provide the money but that we have
to go to the Agriculture Ministry.
The Agriculture Ministry says that
it cannot do anything unless they
obtain the consent of the Planning
Commission. So, what happens is that
the money allotted for the State is not
spent and all the time is wasted oniy
in correspondence.

I wish also to refer to the rate n?
interest that the Goverrment of india
charges to the States in respect of
loans advanced, particularly because,
as I said, Madhya Pradesh is the
second lowest in the matter of irriga-
tion, If T am correct, the rate is 4 per
cent. for power projects and 3 per
cent. for irrigation. I do not question
the rates, but they should have re-
lationship to the irrigation facilities
available in particular States, -

For instance, I toured the Punjub
and also South India, and actually .y
eves were filled with tears when ! saw
the irrigation projects in those States
as compared to Madhya Pradesi.
When I came back to Madhya Pradesh,
1 did not see a single project in my
State as compared to those States, but
we are supposed to pay exactly the
same rate of interest as the other
States where irrigation projects have
got a long history, where they have
got trained personnel and natural
facilities. So, let the rate of interest
charged by the Government of India
be fixed on a fair basis,

Today we say that we want more
production of rice and wheat, but
actually what is happening is that
most of the water is taken for sugar-
cane and other cash crops, and there
ig not enough water for rice and
wheat. Therefore, more water should
be made available for food crops, and
the rate of interest charged should be
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lowered in respect of States where
irrigation is meagre and poor.

The other thing in which Madhya
Pradesh lacks in the matter of irri-
gation is in respect of earth-moving
machinery. The schemes were there,
earth-moving machineries were pro-
vided for, but they were switched on
to certain big works.r They were
moved on for Bhilai work. I do not
ming that because that is also impor-
tant, and we all want steel, but when
the work was over, the machinery
must be returned immediately. What
happened was that earth-moving
machines which were condemned and
useless were sent for these minor irri-
gation works, and the result was that
by the time they arrived, they did not
move, and it took 1} years for these
machines to come and go. So, I sug-
gest that whenever irrigation projects
are taken up, earth-moving machinery
should be ear-marked for particular

projects,

15 hrs.

In conclusion, I would like to offer
my heartiest thanks to the Ministry
for this reason that amongst most
other Ministries, both the Minister,
the Deputy Minister and others took
Members of the Parliament into confi-
dence, convened not one meeting but
several meetings and put before them
their difficulties; and I know that so
far as Madhya Pradesh was concern-
ed, the Minister even sent for the
Minister from Madhya Pradesh to
come and explain the position. That
was a really happy thing, and I con-
gratulate the Ministry for this.

The only thing that I would like
to emphasise is this. We come from
the second largest State, second so far
as the rice tract is concerned. There-
fore my humble prayer to the Minis-
try is to remove this lacuna which
everyone points out that it is the
second lowest State so far as irriga-
tion is concerned; let it come up to
that level in irrigation also. And we
pray that the U.P. Legislature and
the Government of India may also
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consider the question of the Rihand
dam.

Shri Karni Singhji (Bikaner): I am
grateful to you for giving me the
opportunity to speak on this very
vital subject, as irrigation and power
vitally affect the State of Rajasthan.
Yesterday, in a half-an-hour discus-
sion raised by my hon. friend Shri
Harish Chandra Mathur this matter
was pretty well thrashed out and 1
would like to add my full support to
what he said yesterday. We are also
grateful to the Hon. Minister for the
kind assurance that he gave to see
that as far as the power project of
Rajasthan was concerned, the matter
would be considered sympathetically
and that as far as possible the speed
of the work would be accelerated.

I have all along, since 1952, felt
and maintained that most of the delay
that we are facing is not due to the
Central Government but due to the
Rajasthan Government. At  the
various consultative committee meet-
ings, I have emphasised on various
occasions that the Central Govern-
ment should take over these impor-
tant projects. Of course, I understand
that there are various difficulties in

the way, but surely in a fast develop-

ing country like ours, particularly
in a desert State like Rajasthan, the
Central Government could consider
itself competent to exercise greater
control and vigilance over power pro-
jects and irrigation projects.

I have on numerous occasions on
the floor of this House during the last
six years emphasised that due to the
various petty quarrels and changes in
Ministries in Rajasthan—I may re-
mind my brother members here that
we had almost seven changes in the
first five years—and due to the feeling
of regionalism in which Rajasthan
specialises, none of our projects, both
irrigation and power, received the due
share of importance which it should
have. As far back as 1953, when I
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mltpn.kmlonshrilt K. Gopalan's
resolution cu,,uqeup!nyment, I had

“The irrigation projects which
. the Central Government is so well
sponsoring and in  which the
Government of Rajasthan have
also a share must be guided and
controlled by the Centre more
strictly, so that the cases of the
units of the union of Rajasthan
do not go by default”

1 find that five years have gone by
and the slow progress of these works
still goes on. I am very grateful to
my hon. friend Shri Harish Chandra
Mathur that he brought up this very
important point and that the case of
Rajasthan has been able to get its due
share of publicity.

I think it ir due to the lack of
interest of the Rajasthan Ministry
that not only are we getting less
amount of power from Bhakra-Nangal
but the amount of water that we are
getting for irrigation from this very
canal is less. In my memorandum to
the Gadgil Committee some years ago,
I had worked out some figures.
According to the 1839 scheme, nor-
thern Rajasthan was to get 12 lakhs
of acres cultivated by the Bhakra pro-
ject. but eventually, the amount was
only 9,20,000 acres. Subsequently, 1
believe that Rajasthan was allotted
considerably less than that. I agree
that the Central Government must
share part of the blame for that, but
the major part of the blame must go
to the State Government for their
lack of interest. ‘

Now, one of the biggest projects,
namely the Rajasthan canal, is being
launched, for which I think the Cen-
tral Government and the Ministry of
Irrigation and Power must be congra-
tulated. It is a stupendous task which
is going to bring a canal nearly three
hundred miles through the deserts of
Rajasthan. I also believe that this
canal is likely to be made navigable,
which is supposed to be a fantastic
.!niin-duen. 1 again know from
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past experience that no matter how
keen the Central Government may be
to sponsor these projects and to make
them a success, unless they recetve
the co-operation of the State Govern-~
ments, they cannot make them the
success that they wish to.

1 would once more emphasise that
although there may be insurmount-
able difficulties in the way of the
Centre exercising greater control, yet
some method should be found where-
by the desert parts of Rajasthan and
their projects are controlled entirely
by the Centre. If the Five Year Plan
funds for these have partly been
allotted to the Rajasthan Government,
they could be spent under the control
of the Central Government.

There is one more point which I
have been emphasising for the last
many years, and that is the question
of lift irrigation in northern Rajasthan
in the brackish water areas. I do not
know if all my friends here are fully
aware that there are certain areas in
Rajasthan where the water is so
brackish that no human being can
drink it. This brackish water beit
runs along the proposed Rajasthan
canal for at least fifty to sixty miles.
I have on numerous occasions request-
ed the Ministry that there should be
a system of lift irrigation to supply
water to these brackish water areas
as otherwise people have to go no less
than thirty to forty miles a day to get
water for drinking purposes.

During the discussion in the infor-
mal consultatwe committee, I had
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snd the Ministry had given an assu-
eaamine the

rance that they would

matler. Can I hope that this very
important point will be looked into?
I agree that the costs involved mey
be considerable, but then we talk
sbout a welfare State, and surely, in
a welfare State, is it not our prime
responsibility to see that thirsty peo-
ple are given water? If we pay our
taxes, they are meant to be used for
the benefit of our brother-citizens who
are less happily placed in life than
we are.

Shri Kamal Singh: In view of the
rather depressing food situation, and
the added emphasis coming from every
quarter on enhanced food production,
it needs little questioning, in fact, it
is pretty obvious, that we must in-
crease our output and production so
far as food is concerned. Today, all
over the country we have a serious
shortage of power and water. I think
if we wish to take our masses and our
country out of the whirlpool of eco-
nomic stress, we must provide more
facilities for power and for water.
We cannot allow our cultivators to
rely on the vagaries of the weather
whose inclemency is increasing day
by day. Figures and statistics have
been given by Hon. Members who have
preceded me about the unutilised
water resources, and I need not
repeat them. 1 think it would suffice
to say that it is very necessary that
our irrigation and power projects re-
quire much higher priority than we
have been hitherto giving.

The severest critics will allow a
word of praise for the Ministry of
Irrigation and Power for the efforts
that have been made since indepen-
dence, especially where power is con-
cerned. 1 am no severe critic. But
1 have to congratulate this Govem-
ment and the Ministry on the achieve-
ments in both Irrigation and Power.
Whereas before independence, electri-
city was known only in the big cities,
today even in remote areas, we find
electric light, pumping sets and tube~
wells, ’

2

The several nulﬂm siver
valley projects are certainly feathers
in our cap. We are proud of them.
In fact, publicity does not seem to
have lagged behind—with the rather
glamorous and attractive townships
and other things that we see, the
photos, cinema reels, literature, both
illustrated and non-illustrated, V[P
tourism, chits from foreign dignitaries
and so on. They are very attractive.
I find on going through the different
reports that some rather nice superla-
tives have also been used. I have got
a list of such remarks—(1) the DVC,
a project which has swelled up from
Rs. 74:98 crores to Rs. 100 odd crores
with lavish townships, rest houses and
so on. I believe a complete irriga-
tion staff has been lying useless since
about two or three years. This multi-
purpose scheme is admittedly known
as the ‘doyen’ of our irrigation and
engineering feat, the ‘last word’. (2)
The Bhakra Nangal started with a
modest figure of Rs. 156 crores and is
now resting at Rs. 172°5 crores. It
has been loudly acclajmed as the
‘largest project of its kind in India’,
with the ‘highest straight gravity dam
in the world’. (3) There are several
other projects, Hirakud, Tungabhadra,
Nagarjunasagar, Chambal etc. Some of
these have been completed and some
are still to be completed. Regarding
Hirakud, I came across the following:

“The dam, including the dykes
on both sides, will be the largest
in the world”.

The point in my giving these enu-
merations is because I think the large
masses of our people are not concern-
ed with the unique features we are
providing to our multi-purpose river
valley projects. They are concerned
with availability of cheap power,
irrigation facilities so that they csn
make both ends meet. Yet what de
we find?

mmmnn!m-ctump-,
pesed 1 have krrigated 20 h&m-



it has been partly—not wholly—con~
tributed by the Bhakra Nangal canals.

So far as power supply is concerned,
I believe there is a serious shortage.
The test is here in Delhi. There are
quite a few areas which are not con-
nected with AC power, including
some MPs’' flats which stand connect-
ed with DC,, in spite of repeated pro-
tests by the inmates.

Then there is the 60-crore Tunga-
bhadra project which is practically
completed. According to the Ministry,
64 lakh acres in Mysore and 1} lakh
acres in Andhra are expected to be
irrigated. In this year’s annual re-
port, we find the following:

“A total area of 80,000 acres
was brought under irrigation on
both sides of the river by October
1857. As the region had heavy
rainfall this year, full use of avail-
able water could not be made”.

One of my colleagues who spoke
earlier, in the morning, made a few
remarks about Tungabhadrca. 1do not
want to go over the same ground
again. But I do feel inquisitive about
the prospects of the rabi season, that
is to say, whether any water was
given during the rabi season, whether
irrigation was satisfactory.

Shri Ranga (Tensli): About Tunga-
bhadra?

Shri Kamal Singh: Yes. Now, I
come to the DVC. Enough has been
said about it, and yesterday the
Public Accounts Committee submitted
their report. They have made certain
revealing and pertinent observations.
This hag been amply dealt with by
Members who spoke before me.
Reference has been made about lack
of advance thinking, lack of planning
eic. . There has been some mention
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establishment, the establishmeat stil!
continuing, although the power pro-
ject is nearing completion. Reference
is also made to irrigation facilities
from the Tilaya and Konar dams
regarding which there are only two
schemes which are still on paper. 1
do not wish to dwell on these
remarks. The only point I wish to
make is this: It makes one rather
unhappy to come across such remarks.
The situation we had last year in
Bihar during September when the
monsoons failed was—I would like to
tell my brother Members—completely
chaotic. It was not expected that
DVC power would fall in such short
supply that even our tube-wells in the
most pressing season could not be
properly utilised.

Some remarks have been made
about unutilised resources by farmers
and tenants. I know in 3Bihar tube-
wells have not been fully utilised.
But I would not say that the fault was

of cultivators. It was in previous
years due to the lack of effort on
Government's. part to make the

tenants tube-well-minded. Last year,
it was due to failure of DVC current.
According to the Bihar Government,
I believe there is very serious power
shortage in Bihar whick will last till
the end of mert year, so much so
there can be no industrial and little
agricultured progress in the State
during this period.

I would like to say something about
the power and irrigation shortage in
Bihar. The D.V.C. supplies power
only to South Bihar. So far as North
Bihar is concerned, the D.V.C. will not
be able to supply power; and, except-
ing for some diesel units scattered here:
and there, there is no provision for-
generation of power. We have to
wait till the Gandak and Kosi schemes
are ready. But, till then, it is not
possible to go on in this fashion.

The per capita consumption im
Bihar is 42 units as compared to the:
countrywide figure of 15 units, which
is rather remarkable. I would appeel
to' the hon. Minister to consider this
point and to be a bit more helpful so
far #s our plight is concerned.
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{Shri Xamal Singh}

There is a scheme for = 30 M.W.

steam plant at Barauni. What Is
strengthening the argument is the
‘recent decision to put up a refinery
‘there. We hope that the Minister will
seriously consider the great shortage
«f power in Bihar and give assistance
for our projects.

So far as irrigation is concerned,
189 crores of acres are cultivated in
Bihar out of which only 16:22 lakh
acres are being irrigated by canals
.and tubewells. This is the estimate on
paper. 1 do not think this is very
<correct. I think it is exaggerated.
.But, even on this figure, the percentage
<comes to 8:6 of the cultivated area.

Bihar is usually divided into North
and South Bihar. In North Bihar, the
-only canal is the Tribeni canal system
with an insignificant command area.
In South Bihar, the only elaborate
canal system is the Sone canal which
was made in 1875 which irrigates
.approximately 8 lakhs of acres in the
districts of Patna, Gaya and Shahabad.

1 would like to plead that this acute
:shortage in irrigation system may be
considered in the light of the food
situation. We should have more
attention from the Ministry regarding
the scheme of Ganduk which is the
<heapest project possible costing only
Rs. 38 crores with a comparative irri-
gation potential of 27 lakh acres. The
Kosi is still coming.

I would like to emphasise on the
Sone Barrage scheme. 1 do not have
much time at my disposal but I will
only say that this Sone canal system
is becoming obsolete and silted and
has gone into disrepair and there is a
danger of its being totally unservice-
able unless something is done imme-
diately. There is a proposal pending
with the Ministry regarding the Scne
Barrage Project costing Rs. 21 crores
wut of which Rs. 2] crores have been

_:sanctioned for rencvation of existing
" <anals. From the Rihand Dam addi-
tional water would be available in the
SBone. This additional water we must

mmmdmbmhmu
in the districts of Patna, Gays and
Shahabad. From this Rs. 21 croves
project we would be able $o irrigate
an extra 7 lakh acwes, bringing the
total to 13 or 14 lakh acres in thesa
three districts. If the Sone barrage
scheme is not taken up, thers iz a
danger and the possibility of the Sone
canal becoming totally unserviceable.

I would like to read out once again
the suggestions I have mentioned,
regarding irrigation and power short-
age in Bihar. My suggestions are:

1. For South Bihar adequate
power from the D.V.C. should
be set apart immediately.
Bengal gets entire benefit from
irrigation and flood control
besides power. Bihar is not
getting any sufficient power.

It is a serious situation and in
view of the progress desired
industrial as well as agricul-
tural, it is imperative that
more thought should be given
to this.

2. For North Bihar, the 30 M.W.
steam plant at Barauni should
be taken up immediately.

3. The Ganduk project in the
North and Sone barrage pro-
ject in the South which are
both  multi-purpose, apart
from other projects, must be
taken up immediately.

4. In view of the food situation,
high priority should be given
to irrigation and power and
attempts should be made to
reduce the gaps between
utilised and unutilised
resources of the country.
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_see water as far as that could
be reasonably cheap. (Inter-
ruption.) We should confine
ourselves to the minimum
essentials; and let us not think
in terms of townships etc.

Let us reduce publicity and be more

unassuming. We are concerned only

- with the results and not with the
glory or the halo cast around.

And, lastly, let us be more exact in
our planning and more realistic and
practical. Let us come down from the
high Heavens, from the clouds to
earth and be in grips with the facts
that are around us.

"o yeww fay (Hrowge)
Yo fet wiwT wrew, ™ fafash
¥ o fafaeee arzw &, ot qifer AmRa,
7z © fafeely 1 P @ & o o
fafaeelt a1 s wATT WG F
Ty £ fowr gv @ fafaed & 3¢
fafreer a7 @ 2, a¢ @ @ I
fafre g 159w a9 & fw §
ar ¥ F w7 oy fyad & e ¥
firgrt & fom oY g & @R T
& fav @ ¥ wsuy w7 o feey
fafaeedy & fray & oY ag o) fafaeed
# 1 75 w399 sfolow dfefady
# T 3w frar § | wF g &
arq wE Tore F faorelt o ag=Tf
21 T & o fafeedr R |y
TATEY Y HTaTHT ® § )

wx § yu fafeeed #Y foamaw
"R & IR F A fFwR gwe w0
oTgaT § 1 gl F 99wy @
T aET wTawnElr &Y 9T ar Sy
8 & ¢ X o fafred & AR
weft wifgd | 9 s Wi E o
ﬁ:wmgwqmﬁaﬁwﬁ
5T §, 8 B worg T A o
fe & TE¥ s wiT @ W ot A

Iy €8 Fafaeedr ¥ se fimar e
W a<g smar w7 oF fafred & g
AT AT wTeT Y & 9 O AdY
&, v w1 wreay Y o § 1 4w e
& wgm fie oY 3 Y ot v F W
wreR  xfotaT grdwew o § ¥ %2
fafreed & 2w gfdimm o gqrax
fafreedy & wosTwr ot fed mfs
Mam eI a8 o7
& a0 ¥ o< faafadare St a%

o F 2o a1 QT qraT W
T Fgg e a1 @
Fiea 7 A aEd e &
a7 ¥¥ ¥F qa% &9 T & faafed F
TAGTE IR FTA F T81 ATAT 7 Figart
& | FfEeT & gwwar § o a5 o1 Aav g
& gw Fita &% afwr wr e frar
ST | gET A afET &, T gifcies
afag 9T g fa? & Antargs e srr
T1fRw | oF aE i &1 far gmr
Ffe, @E aE AT fa
g =nfen W7 frad aow $eiw far
ot =mfge 1+ @t w1 fav gafag
s foreft Y g zroie dEw it €
fx & woe fedlt s € ¥ anw
Tt &Y WX =R F dger warie Y
ATES &4 T g, § IT a5 ¥ W
et Y g€ ¢ 1 o g
f criferr & At F o g€ & W12
ot ol g Y AT LT A GE D )
qféers THETIvEE FAE 7 uaT g fod
% wwdtege faar § forid o dro o
st fas g sl wgrd v Wi
s @ aff & o e owmw o g
gt & W swawr aw qfr g & fawr
awy aw fir fafaed wred &

e i b e ¥ g aTed
et g e wrod vt awfiR dare fag
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forre fis wir § w7 W@ W_ W
farert sreea 7 gut fe wed O -
dcdvitse ¥ & aw o wfew g1 o
fro HYo TT TEH T WRETAT 93 W
T STAT 74T 4T YT A 4 Lo FUT
AF qEF AT & | ATHET A A v e
Tt § | WTRAET AR AT AX G Lol
§ = fe mr qr @Y 99 AW AE
X O wAT 97 FTYT | G 830 F
qg = AT BT 77 | I 89y H
wo,03 FOT & ®AT & T AR W
g Q9o FUT & FAT 2 | T 98 WA
& fe o0 qzwr avex gux g =i
Y 7% Ifqw 9 ARTATRT FAT Y |

g 2ad g fF foad 779 39 o
TEL wfwer &t § 97wl A felt A
Tw o & o fdy F oftdeor & o @
Rl g A & T
IT TR & feiwe & fag oF Sfedee
et Tavr cqfua @Y 1 o &2 q1eX
TvE 9 FHITA 7 % farger gfeqse
fmmafer s N e T &}
getfer = Afafedes & 88 5
s & gafare @R & W § @
IgwY @71 I A% f wrar 77 getfen
z axfaferas & fe o ) oo aw 3w
& fr gu? F ke F age oY gul
g ierag frogrdm N
wgw df T &7 T § AT aE XW ANE
§ & fx ag w1 owifenr z ifefrde
7§t g | wofaY & =wrear ¢ fF Y
e @ AR A% s ¥ fag
gw $fedde fedwmm fan enfaa €

.

ay awdEr AT 9 fe el
- e §ge = 7 <. ¢ fafaaw oy

i ¥y dow vt dfer gty fie
Il Ffrer Ao Al Y aweft ) Ry
wrg 7w v e dT o gk of-
for & age &% & 9 AT SEwy /]
NN AT gEE § e
FaEaT g AW faa v @ ¥ fag arfear-
He & gy wd wr oY fin 2fewsfr
W sfwer § W o whae
*ATAT WY qife ag fegear & qumw
fgea ®1 7 WLk ag oW qwEE $T
o fs afac ot 2o w1 @ s
AR W FOT oo FAF 6 oW FEE
HIET AT W § orft § Wi &Re
AT 7 &7 WA INT wiKy €A
o § orft ¢, Foraar Sy fear s o
& Io%T 7O wraEr Y 9I

Wh % § ¥g e {fvdrm &
avay § AT wTEaT § | ¥ OF W
Ao fesin D awgu ead @
TEYHFNGR AT §F Iy
7% 9T+t ag wgr a1 fir 7 ARV &
w ggar § 1 e ag o avdew

© Oroae Waw 9T I fEd A ey

BN T I WATATEY HAT AT | TR
fore &7 & wror A e wEE A ey
& =g drr a1 T & 1 e A wrey and
Feed ford wr g a= T wifge , ge
au zfaw fag O wigr i ardy
®Y FH FTAAT T 1 79 T ¥ WA
€9 ITH AN w6 oY Ay O
afwe A g WX crfae ofr gl
€ gt ¢ wrer A |re Jew K R
o1 12 e i aF I = wff
waw ¥ ' '

qfFem & gl dwnlt W@
qrfY Y erareat WY S wgey folf & wre-
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. ofver wor of & S gRR o o e Wk e o fora oY qar Y g fiew ovrg
# W fis gwra arfeerT ¥ wer o & W AN SEH IR o o ¥ ¥ g
faew dw e F gy Wi wEd o P § 7 w1 ¥ 7 wmay w<ar g e
v & aowYar w5t ¥ fog wol Wi Y Tl arlt wd WY S o) i frge

g g fear Wik @ wveew & Sed
Ty wirees Y oifeemr goe &
IR € FHET FT AT FR@ ¥ fog
TR} 8 18¥s ¥ o ¥ gET ST
ofisiz guT 91 aw ¥ S wW AF TH
¥ ¥ Uy AT 4R Wil |
9 R waard § v fir arfeene
TR 7 frr &% ¥ Asw Y, WA@Y
IOT A AT &Y T B gowT ¥
forg o & 3T A arfewn & WA
fear & | & o f FAT v e
fergear fis Wz § Fr 9u & wraew
gifeem ¥ &% a7 o afad Ie
| ¥s § Y BT gur WX I9F A
s leIdfrds I N @waaa §
TNIE TR IAH AT I J
e w3 foar grerifs ag #1% gnd
faq datgw adf ] 9 9% warfaw
O so BEEY O qifse #Y o
& o awdmm 0 gxde oy Y -
Rt e i sa AT Fag &
fr @ fead gardy gift site = Faad
qrfpeaTT Y ift | fggen & a=ft &
aet Fertaer a7 T u9d fag o
a1 1fge | AR 9 AT Y w9 fafa-
‘I ¥ a4t fis d xa am
w1 QU U e w6 e aifeee
¥ qowT $F § gATT I R A
% W 9 A ITHY I 9 g A
fafre gfewr 3w age wR ad
& X o sy fafre § WA
T A ofraviiy warife
FEqT WY g7 ¥R ¥ fod a=¥ dw A Y
guTT o § S g wrE awdie A
woft § oI g oY gadr ardt ) @i
e ot vR o aw At &
e ured gu o s awdiel s

WRafrem¥frFaw g sk
FeE A% X IgH wEAa F N Wy
fog & s T $1am @ Yo Fra-
Zrar g | foemr evar 3T W
D agdww g T 1w A A R AT W
¥ ww o afgat goaw, s wi Tl
T & W A fad sy ¢, <@
ifew 9w woh wEwT deer A
=fgq |

TA¥ X F I A7 W |-
ferx ®arar ¥ Tr@w g AR §
gifes #rr FTH AT TR FY dOA
Foft § I =5 S wRET HOET T
FIT CRIRT ¥Y T § g wrar §
g ¥ gwar & Afer 1w I F oW
Haw #1349 &1 w=ir § Wik W "
I AL WY ¥9oo FAF & AATT LYoo
wrw aF & e A s wr mEEr ¥
& o7 g% § A WOII w7 T few
wgt o< fp oty Sy w27 Gar At §
agt 9X W §T 9T [T T el
i SuR fag Y wrg & a1 © FAT
a wfaw Tmdd & fed gER TR
& & wwd g 9 ¥ wwwan g s o o
# 4G FUTET T ¥ GIRA TR W19
a7 gFa g OUR wufaq & g §
ﬁ'mmﬁhTﬁWaom
¥ AT LYoo FHT W FAFT MIFY 1

TaTT Bwarw & ae 8 F 7@
g W § v ag fegem W
fr ff afes ghrar & T
g AT AgT i 1 2o WA ¥
O ag darw F oy stz 33y e
¥ wOw ¥ X QAT §F A

v o F drdage ¥ few feed &



[eare xware fgl .
T qg gL ATHHY AT TAAHE R 300
firz & wOw hta # § ot gad figar
¥ ot 2 anfas 2 o< Al ey
# too UWHY A At fdl Y Yoo
wy gfiT o fielt & too wwy
T G A SRR FC AT & 1 W
| I gl A, forerely o et
Ia4 TwgT #Y § IAET I Ay
& forg spwraaT SR AT vro st UE
& fr sporfaet 3R ¥ womar aTErC N
et Y T F@T aifgy s s
¥y W tie d2 N w6 wmreomy
Y JE A T @y dar & T
A g TY AT { AT ¥ I W I
faar? frel M Erew wwfEEsY
T & arwft | w3 gar? forw T
# ¥ < g A2 AT § agt o I
¥ Y A Ad wifs ag gorEr
T g § N A a7 97 ow G
fewmr g ¥ =T WT & @i 9T
f& o & *raA > g9 Wqd wfe
TFE % & WY JAT 9 FUTH 7ga wiaww
Sz et & 7w Ay etz
¥ Ta® & @A At ® faq A1 a7
wreaveT & fif 3= 1% % gemar it
+ft & sy arfe & 39 97 wER &Y
% | ToRGIR § IR I L o @
NI, T aw F IR E,
/e W TG T AT AT IAHY
QY a6 ¥ faeAr fgo @ o R
g ¥ smefEEt & T T 9T §
o Te gwmfas & A7 A IRV
wf Ay oma

I AE Jora H Wrewy aiae
TRtee & | % gm0 faafed § Ty o
T e g 2% fegwar W @R
TAETT ST § | Iy Y & wE A
rexy #r opw gd | fred aver aw R
¥feT & wrer g v Y A frgr
wyr o o= g I afor 1y wme

Wmﬁmﬁmm't(ﬂh
TOET & e wye wrger § s wfter

" oy qraT & W § 9y el fed @

& 7 g sy dfrgee W agw wor
% 109 X ST TRT F e i I @
ST ag G et ot St Ay e
¥ Wi Y #Y g ¥ 1 e @ ooy
¢ & f& wrET dne Y freelt e
Juw gt & 1 fir fad e o g
FHATT RN I TR @ &
arEaqr A WY T I ¥ AT A e
AT UFE & FO« N o ¥ ¥
srwa ¥ §au g Y & 9 amey oY
Y ATE THE T SUTE § AT AEACHA
0 | T AT T AR ¥ e g
Y SR 9T Qo AT LY W aw WY T&
I Y FOw T wT g | et
# wgar Wgar § v wx faafed § o
o 9 Tt & S qETT apn-
FTa FL 1 9q 9y &9 Fanr , fow v
FUEY o | & A &, IUHT Iy I
7 ag=ar @ 1 afed ad agwar fis wE
g TEE vem o, Afar ama o,
AaTETie TIT guT £ | 59 WS W
T ¥ I S F A e
FaTT W F |

W am § W oWEq W
¥ o § o aw wEw WAy
q FO AE F FrAfaR § @y
arger § 1w 3§ w0 Nd o
At vy § g Qe § N Poreiy oY ey e
2 1 7 a7 duwr kA ¥ qmaga § Wit
7 Jzw TaAHe & wrogw § | W ¥W
dure waiRe & qre o § @ «fe
F2rr i aT M fargw woT R AW
fad g o8 fafoargy mft we awd
R amvR M wwrarar § By
g durw wY v fear §, cafed sawr
v gt Y o & s oWy
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s dow R fir fra® W), sw A ¥
W w2 N N 6 wfee fod
7 qifeariz %t Jor ox el ok st A
dorw vy A Aoy qv oy o
oI & WTT T T TFS A7 & A
o & Phfmd & qomw N ofzre
QeTIEE FHE T AT A1 I Fa
fe & w7 & wrage A § wfAd @
g Y o 37 ¥ fag dare @Y F
qfeT 7 I O &1 el ¥ as
2 ofsers Qwravew w94 1 foe w6
9% W GATAT | IOH w1 wan § fn fam
2R ATl ¥ 9T ¥ a7 oW om g &,
it aw B werw Aww Ad gar 2
a1y e & B ot sfee 7 &1 e
2 7 gy, I T & *-T ww Y AP
grag A agr &n & Hfew AR
I qEr A sfwat & 0 @
T & wEar g fv o fond
qfemrie I g9 #FF mgAvEEr
F ot 7y S AfE AT 5F Y Fwf-
argw foam ar a%

THE A F AT T F AT H
G AT TWAT ATZAT § | T F A% Q-
I 2 ATE UFT JHT § A qET
wifer § &0w giY 1 w9 v
w31 ¥ faafas F % &g W aarf &,
/fF 97 Y TET g 7w § e T
o SN QX AT 7 ¥y L A€ weY |
Ayed forg & a3 & o 1 R
Wfer & & ot § | a9 9w
Rt g€ & 1 it W A S
w wwer ¢ el W e
§ TWw wEm qwEEl AR
wifresT w7 xareT § oET aRdET A1
T Y AT THT Y s T AR )

ft fo wo mRf  (ERTEE) :
e N ¢
- roere yearw tay - 3 oF fod W
W et § + durw 3 awdar 0 wTw
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uwy wftw § o aow dRf 2
zafed g &, st fr w9 o 0 &,
T @1 WY AT &Y & H TOrT &
Fiftrer ¥ Tfzd 1 ATEw fHQEgR
q Y og § 9% fod w1 Y wré
ety T At Frert oy, agi o
T A FFrew A 1 ww WY fad
afear & qiv e & A% vo WM
a% 1 999 F97 T IH AAY 7 aFAv
& faerar €7 1 T A9 & ag 9o
T g e fedone & faefes & o
Y LW IS |

T § &7 mafefeenT & sy
# OF 419 T ARAT § | TR A9
wiEt Fr Aot oA & A owr-
Arfs® TS 9T Y R AT | I
fear At gl & fr Forer fowry
aEV ] | WX &9 SUTET AT § | W
AT nAfRfaS AT SNraa & a3 o
& & Tt & 5 Iy faarey #Y wifsz
X ¥mr & ) qEfad W 97 aww goATS
A & a=l 7 T 2R, S G A
FOATIH EYAT & ITHT aTH FH =19 &7
2 1 77 fe=l Wil domw & Qfudz g
2 fir Z0 ATaaT farsl &% a7 4 oF a
9871 AT § fF 9« faordt € gay
F9t & aF o & Iarai Wy w6 faaret
g faeelY | 37 AT ¥ w0 fawsht At
Fe  GfEdrgo & o, ATy 8
foeelt & WA | damw WX T
& gra & fod salt o faorelt a=t &
for agt & An & firery 7 1 faeely
aga T@ e &, TowE §, aEi 9
quT wureT faw awar &, agi 9% e
AT | SIET AT ST @ G oT ¥
AN, GHH & % qATE SR E |
aafie g dwrw & WA §F  Faorlt
# Wt § O A o A & I
frweft 7 iRt | dw wwtiE fod ¥
fod dmr &t e xgt o Y Sehw
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[ v fag]

¢ R o2 foephor § fareY wgt
agrr §, I ¥ fad faorslt A & 1 W
W I ¥ ket & fod gw faosly
] @1 O graT GA WY Fq 28R} &
AR A fawslr gfes T & wd
wiife 87 sra frarare faoreft oY Joer
yRfefads g fr & S ) gafed &
W § v g § e faorslt &
W § N Juw Wik faeet W QYA
& 3w W &¥fqer v wrfgd e s
&Y faorelr ¥ wrfgd o

The Deputy Minister of Irrigation
and Power (Shri Hathi): Mr, Deputy-
Speaker, Sir, during the course of the
debate several Members who have
taken part have covered a large num-
ber of subjects varying from the
planning, the execution of the projects,
the utilisation of the benefits and cven
covering minute details as to rhe re-
gional development or each indivi-
dual project in an individual district.
It would not naturally be possible to
reply to all the points or to reply to
the needs or otherwise of a
project in a particular locality, or it
may not be possible to justify either
inclusion or non-inclusion of a parti-
cular project. But, so far as is
possible, it shall be my endeavour to
meet as many points as I could, and
on the points that would be left un-
covered either by me or by my senior
colleague tomorrow, as is the pro-
cedure we are adopting, we shall cir-
culate to the Members the req:iired
information.

As I mentioned, Sir, the discussion
has traversed a very long range right
from the planning to the utilisation,
and in between there are various
other subjects also, for example, the
addition of irrigation potentialities, the
question of training personnel, the
question of utilising the surplus machi-
nery and surplus personnel, the rise
in estrmates, the provision for power,
tural electrification, the need for

transmission lines and so forth. But,
one of the most important factors that
should weigh with us and with every-
body is the efficient and economic
execution of the projects.

Our effort should be to see that the
projects are executed most economi-
cally, most efficiently and in the short-
est period possible. But even that
would not be sufficient, If the execu-
tion is done but the utilisation has not
been properly availed of, then also
mere execution of a project in a record
time or even efficiently would .0t be
to the expectation of all of us.

Naturally the Members have drawn
attention and referred to various
aspects in the execution of the pro-
jects. They have also referred to the
time lag in utilisation and they have
also drawn attention to the increas-
ing of the irrigational potential of
the country, especially when we are
experiencing shortage of food. There
could be no question about the fact
that it should be our endeavour to
add to the irrigation potential of the
country. But we should also see that
when we fix our targets for increasing
the irrigational potential, it should be
a realistic target having regard to the
circumstances, namely, the resources,
the personnel and all other available
materials that are at our disposal. It
is no use fixing unrealistic targets and
then experiencing a sort of dis-
appointment.

I would say that so far as our targets
laid down in the Plan are concerned,
they are not only realistic, but they
are also capable of being fulfilled and
it would be possible for us to fulfil
the targets at the end of the second
Five Year Plan, nor are these targets
such as anybody can say that they are
slow or that they do not compare with
the progress and the rate of develop-
ment of irrigation in other parts of the
world. The present age, which is
rightly called the age of irrigation,
has various programmes of irrigation
in different parts of the world. The
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total area irrigated in the world in the
beginning of the 18th centwry was
about 20 million acres, which at the
end of that century went up to about
100 million acres. In the present cen-
tury, by the middle of the 20th Cen-
tury, the area irrigated is about 300
million acres and is expected to go to
about 500 million acres in the remain-
ing 50 years. That means that the rate
of adding irrigation potentialities in the
world is about 4 million acres per
year. In the second Five Year Plan,
we are expecting to add 21 million
acres to the area under cultivation.
That would mean an addition of about
4 million acres per year.

Shri Panigrahi: What about the
targets of the first Five Year Plan?

Shri Hathi: I am just coming to the
point as to how far we have achieved
and also the question of utilisation.
As I said, mere achievement of the
targets or even constructing projects
in time is not sufficient, but we must
pay equal consideration to the other
part. There is no doubt about it.

As I have mentioned, the irrigation
potential is increasing at the rate of
about 4 million acres and we have also
resources. As suggested by various
Members, water resources are avail-
able. So, the only question that is
before us is the time lag in utilisation.
Now, it is perfectly justifiable that in
this present juncture when we are
experiencing great food shortage, we
cannot possibly look to the old
standard of development of land—10
years, 18 years or 15 years. It would
have been all right in days when we
were not experiencing food shortage
or when we were surplus or even self-
sufficient, but the present is the time
when we cannot be complacent about
it. We have to see that we take as
minimum a time as possible so far as
the. utilisation of the projects is con-
cerned. To that end every effort
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should be made. I do not think there
can be any two opinions about the
facts. The various suggestions that
have come from the various Members
as to the steps that should be taken
for seeing that the waters stored are
utilised in the minimum possible
period are of course welcome.

There were also suggestions made
on allied matters. I am first going to
take up the general subjects and shall
take up individual points later on.
Another point that was dealt with was
about the need for training personnel
and of absorbing the surplus personnel.
It is known to the House that the
Ministry is trying to see that the
surplus personnel from one project
are absorbed in other projects. For
that purpose, employment exchange
cells have been opened in different
projects. A list of the various surplus
personnel, together with their quali-
fications, etc., is being sent to various
projects. Efforts are made to see that
the surplus personnel from one project
are absorbed in other projects, and
wherever possible, the surplus per-
sonnel have been absorbed.

At present, the two projects which
arc nearing completion and where the
question of surplus personnel has
arisen are, of course, as the House
knows, the Hirakud and the Damodar
Valley projects. From the Hirakud
project, some of the technical, skilied
personnel have been absorbed in the
Chambal project. The House would
be interested in knowing the figures, 1
shall mention them. QOut of 3,164
surplus people in the Damodar Valley
Corporation, 2,666 have been absorbed
elsewhere, in other projects. About
366 still remain to be absorbed. The
remaining have independently got jobs
elsewhere. From the Hirakud project,
out of 1,942 skilled personnel, about
685 have been absorbed.

An Hon. Member: Where?



Shri HMathi: In different projects.
7687 unskilled persons have been
absorbed.

Shri Panigrahi: Is it the employment
exchange figures?

Shri V. P. Nayar: What is the source
of information?

Shri Panigrahi: What is the source
of information that out of 1,842 people,
885 have been absorbed?

Shri Hathi: 685 skilled people have
been absorbed in different projects—
with the railways, the Bhilai steel
plant, Chambal, etc.

Shri Panigrahi: I want to know the
source of information.

Shri Hathi: My source of information
is that we have employment exchange
cells in different projects. Those
officers were in liaison, and work in
complete co-ordination with the
officers of the Labour Ministry. They
tour round and take a list and tap all
the resources where those persons
could be absorbed, and we get state-
ments from the various projects.

16 hrs.

So far as training is concerned, the
House knows that we have different
schemes for training officers from State
Governments, for training fresh engi-
neering graduates and also with a
view to handle the earth moving
machinery we have two training
centres where about 40 trainees are
being trained and because it is but
natural and proper that when heavy
and costly machines have to be operat-
ed we do require skilled and trained
people. For that purpose, training
facilities for mechanics are also
afforded and the two centres are at
present training 40 trainees at each of
them.

80 far as surplus machinery is con-
cerned, the House perhaps knows that
in the Central Water Power Commis-
gion we have a directorate which deals

with the collection of information and
transferring the machinery from one
project to another. Up to now the
the surplus machinery from Bhakra,
Damodar and Hirakud Projects have
been actually transferred to various

. other projects, such as, the Nagarjuna-

sagar Project, the Kosi Project and the
Chambal! Project. The amount of
money saved by this is about Rs. 25
crores. This machinery which was
surplus in these projects has been
transferred and for that purpose we
have opened a special directorate. We
are also sending an officer from the
Commission to go round the projects
and see the surplus machinery because,
as was rightly mentioned by Shri
Panigrahi, the State or the Project
authorities may not part with their
machinery. There was a time when,
1 may say, the attitude of the State
authorities and the Project authorities
was to dispose of this machinery and
to purchase new machinery at the cost
of the project, because that would be
contained in the estimates for the pro-
ject. There was a time when the
machinery was surplus and we found
it diflicult to transfer it. Now the
things are just the contrary because of
the difficulty of foreign exchange. It
would be difficult for a State to import
new machinery and therefore even in
case of surplus machinery which is
not required, it would not be willing
to part with that. Thzrefore we have
now prepared a drill. They have to
intimate as to what machinery is
with them, by what time if at all they
require that machinery on a particular
project, when they would require it
and if they would not be requiring it
within threa months, then they have
to give it to the other projects. If
they want new machinery, the Central
Water Power Commission Directorate
has to certify that there is no surplus
machinery anywhere existing and then
only the State authorities would be
in a position to get the necessary
foreign exchange and the licemca for
its import from foreign countries. Bo
I can well appreciate the anxiety on
the part of hon. Members to see that
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.we do not unnecessarily spend and

- that we try to save as much as we
could on machinery. I can also appre-
clate Shri Panigrahi’s remark that the
State Governments may not be willing
to hand over the machinery.

So far as the question of price is
concerned, we have also decided upon
a procedure that when the officer from
the Central Water Power Commission
goes and finds out surplus machinery
that has to be sent to other projects
and if there is any dispute regarding
the fixation of the price that will be
settled by the Government of India.
So, on that account there should be
no anxiety.

Then the other point that was
raised was about the economies that
were possible as a result of the various
conferences. Shri Panigrahi, perhaps,
referred to the proceedings of certain
committees or decisions taken by the
committees. I might also inform the
House that apart from these Com-
mittees, this question was takem up
by the Seminar of Irrigation and
Power engineers which met at
Hirakud. The Project authorities were
requested by that conference and there
was a resolution passed that as much
as possible, economies should be
practised and the use of cement and
steel should be restricted. By other
researches and methods such as the
use of what they call surkhi and
puzzolon, the use of cement has been
decreased.

The House might be interested to
know what has been done in some of
the projects as a result of these. In
the Nagariunasagar project, there
would be a saving of about 2 lakh tons
of cement by the use of surkhi and
40,000 tons by the reduction of cement
in the concrete formation by other
researches. In Bhakra Nangal, by the
use of puzzolon, there will be a saving
of 20 per cent.; in Chambal, about
- 8860 tons. In Hirakud, nearly 80,000

- tons of cement were saved because of
" shariging over from cement comcrete

35 MARCH 1958  Demanas jor Grants 6634

to masonry. In Koyna, it will be
about 25,000 to 30,000 tons. This list
is not exhaustive. These are some of
the instances in which economy
actually has resulted or will result as
a result of the measures and decisions
taken by the Irrigation and Power
Ministry.

This is not enough. We have to go
further than that: that is about the
operation of the earth-moving machi-
nery, heavy machinery. We have, I
think, more than Rs. 40 crores worth
of machinery in the different projects.
We have to see that all this machinery
is being handled, operated and main-
tained in as efficient a manner as
possible. For that purpose also, the
Ministry appointed a committee which
looked into the minute details as to
what should be the life of a machine,
how long it has worked, if it has not
worked, why, what are the spare parts
required, and what should be the best
way of standardising the wmachinery.
Because, it happens thus. One project
purchases a particular kind of machine
and the spare parts. Another project
purchases another kind of machinery
and the spare parts. The first machi-
nery and equipment is out of order
when the project is over. Al the
spare parts remain there. For the
second machinery, these spare parts
would bec useless. They have to
import spare parts again for that
machinery. Therefore we have speci-
fied that only particular models should
be taken. There also there is a danger
of monopolising particular makes only.
Therefore, we have also provided that
at particular intervals, this also could
be changed and if there are gpecial
reasons, the States might be permitted
to purchase certain other machinery.
I am only going to say that we have
adopted certain measures and certain
standards which would result in auto-
matic economy. That is, by the proce-
dure itself we would be able to achieve
that result. That is so far as the sur-
plus personnel and technical personnel
are concerned.

Then I come to the point made by
Shri T. Subramanyam in regaxrd to the
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National Projects Construction Cor-
poration. That is also an organisation
which aims at utilising the surplus
machinery and surplus personnel. It
is actually a corporation which will
undertake major works of river valley
projects, and therefore, the surplus
personnel from different projects could
be absorbed by that Corporation, and
that would be a permanent body
which can take up works in different
States.

The difficulty that the States experi-
ence is this. If a State is a small one,
and the project which it has to execute
is a big one, it has to employ a number
of engineers. The project might last
for four, five, six or seven years, but
after the project is completed the
State would not be in a position to
retain that army of technically trained
persons, and then again the question
of unemployment would arise, or the
question of absorbing those persomns
would arise.

That small State, in the first place,
has not the requisite trained personnel;
on the other hand, it is not possible
to retain them, if at all they employ
all these people. Therefore, this
national corporation could collect the
required technical personnel, they
could also utilise the surplus personnel,
and take up works on different river
valley projects.

Of course, the idea of an all-India

service of engineers is preferable, and

it should be, if possible, translated
into action as early as possible. The
Ministry, as the House is aware, has
taken up this question. It also placed
it before the Board of Co-ordination
of Ministers, They appointed asub-
committee, and that sub-committee
also made recommendations, and that
hss been again taken up with the
several State Governments. The Mi-
nister in charge of irrigation and

‘power has addressed letters to all the

Chief Ministers, because, after all, an

"all-India service could only be formed
with the consent of all the State Gov-

Shri Surendranath Dwivedy: How
many of them are not agreeable?
Majority ot them?

Shri Hathi: About seven major
States.

Dr. P. Subbarayan (Tiruchengode):
What are the States?

Shri Hathl: Anyway, we are pur-
suing the matter. It is a question of
getting it done by mutual co-operation.
It cannot be a question of compulsion
so far as this matter is concerned, but
I am only pointing out that the sug-
gestions that have been made by the
hon. Members were under the com-
sideration, active consideration, of the
Ministry and that they are being
followed up, or action is being taken.

Shri Harish Chandra Mathur (Pall):
Since 1954.

Shri Hathi: The other point that was
raised was by Shri Surendranath
Dwivedy. He mentioned about the
flood works in Orissa State. Some
other Members also, Sardar Iqbal
Singh for example, mentioned about
the necessity of expediting flood works,
the necessity of giving sanctions to the
flood protection works as quickly as
possible. Shri Dwivedy said that only
Rs. 49 lakhs were provided for Orissa.

Shri Surendranath Dwivedy: This
year, according to your Report

Shri Hathi: But perhaps he does not
know that the total amount provided
out of Rs. 60 crores to Orissa is Rs. 3
crores. As the House is aware, the
machinery for this flood organisation
is that every State has to have a State
Flood Control Board. They have to
formulate the scheme. Then, after
they examine it, they have to pass it
on to the Central Water and Power
Commission, where there is a separate
flood wing. They examine it. Imme-
diately, the Finance Ministry also
examines it from the financial aspect,
and then the schemes sre taken up
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by the Central Flood Control Board.
This Board meets very much before
the flood seasons so that the mnext
year's programme couild be chalked
out. But even in the meantime, if
ihere are any schemes coming forth,
they are being sanctioned. I do not
think there is any particular scheme
lying with the Government of India
where the sanction has not been
accorded......

Shri Surendranath Dwivedy: But,
have the Government of India made
survey of the Orissa floods?

Shri Hathi: ....nor has any case
arisen where the Orissa State Govern-
ment asked for more money but that
was withheld. On the contrary, so
far as I recollect, about Rs. 65 lakhs
were given, but something less was
spent; during the second year also.
more was given, but something less
was spent. But I do not recollect any
instance where the amount was
required by the State Government but
was not given by the Central Gov-
ernment,

Shri Surendranath Dwivedy: That
was not my complaint.

Shri Hathi: So far as investigation
is concerned, the House knows that
we have the four zones where the
investigations are being carried on,
but it is not possible for the Central
Water Power Commission to go to
every particular spot. We must under-
stand that irrigation is a State subject.
Detailed survey at each place has to
be made by the State concerned.
Wherever they want any technical
assistance, wherever they want finan-
cial assistance, the Central Govern-
ment will give all the technical help
and all the financial assistance, but
the actual fleld survey and the actual
collection of data will have to be done,
as it is done, by the State Govern-
ment.

The next point that was made was
as %0 what has been done so far as
rural electrification is concerned. We
bave more than five and a half lakhs
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of villages. At the beginning of the

Plan, hardly three thousand villages

had been electrified out of 5,62,000

villages. At the end of the first Plan,

8,500 villages had been electrified.

And in this plan, we have fixed the

target for 10,000 additional villages; '
and transmission lines for about 35,000

miles will be laid.

So far as power generation is con-
cerned, we have also to bear in mind
that we are spending Rs. 427 crores
on this. In the First Plan, we had
achieved the target so far as power
generation was concerned. So far as
utilisation was concerned, the House
would recall that in 1853-54, every-
body was anxious as to how the
1,50,000 k.w. power generated from
Bokaro would be utilised, because one
set was being utilised and the others
were not being utilised; and everybody
said that all this money was locked
up. But I can say that we are advanc-
ing and we are progressing in this
matter. The demand is developing to
such a great extent that even after
doubling the power capacity—from
3'¢4 million k.w. we are now going to
6'9 million k.w. in this Plan—we shall
be experiencing a shortage of power,
because the country is progressing
industrially; and with the railway
electrification also side by side, we
find it difficult to cope with the full
demand. Of course, it may be possible
to get power from the D.V.C. or from
the Rihand or from some other pro-
ject. But as it is, out of the five zones,
the eastern zone, and the western
zone will not be self-sufficient in power
even though we would be doubling
t.e power potential of the country by
the end of the Second Plan.

Now, therefore, it is not a question
of not utilising the power. It is a
question of meeting the load demand.
There was a time, as I said, when
with the power that was generated
everybody was worried as to whether
it would be utilised or not. Now that
position does no longer exist. On the
countrary, everybody is anxious to
know how the growing demand for
power will be met.
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A Member trom Madhya Pradesh
complained that they were not having
any major projects. Naturally, every

wants that there should be

- some project or other in his State,

Shri P. R. Patel (Mehsana): What
about Gujarat projects?

Shri Hathi: The hon. Member from
Bihar also wanted a Sone project.
Members from Gujarat, Maharashtra,
Orissa, West Bengal-—all want pro-
jects in their areas. There are a
number of schemes. There can be a
number of schemes, because, as other
Members have already said, we have
got 1356 million acre feet of water
running annually into the sea, out of
which we are utilising only 76 million
acre feet. I would like to clear up
one impression. All the 1356 million
acre feet of water cannot be utilised
because of climatic conditions,
because of the terrain and because of
various other factors, like how to find
suitable dam sites and so on. At the
most, what could be utilised is 450
million acre feet. Out of that, we are
utilising 76 million acre feet. By the
present Second Plan, we shall be
covering about 172 million acre feet
of water. That still leaves us with
ample resources of water to be utilis-
ed. Naturally, when these resources
are unutilised, there would be a num-
ber of schemes which could be taken
up.

But we have to look to priorities.
We have to look to regional develop-
ment. We have to look to the avail-
ability of resources. 1 think, looking
to the overall picture, we have given
due priority to irrigation and power.

So far as the targets are concern-
ed, on the power side, we have ful-
filled the projects. On the irrigation
side, so far as the creation of irriga-
tion potential was concerned, we had
done it. So far as utilisation was con-
cerned, we have not done it. It is no
e saying that we have done a parti-
culer thing, because in the initial
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stages our attention was more
sed on the collection of detailed data,
investigation, surveys, materials, con-
struction and so on. The routine
time was 13 to 15 years. It is not the
case only here in India, but in other
countries also, development does take
time. Of course, it should be our
endeavour to curtail the period of
development. We should try to do it,
if possible, in five years. An endeav-
our should be made. There is no
doubt about it.

As 1 said, so far as the creation of
irrigation potentialities was concern-
ed, that was done. So far as power
was concerned, of course we have
achieved the targets, and 1 have no
doubt that even in the Second Plan
we shall be in a position to achieve
the target so far as both irrigation
and power are concerned.

Shri Surendranath Dwivedy: Some
projects are going to be abandoned.

Shri Hathi: 1 may say that up to
now, no power project is being aban-
doned. There is no question of a pro-
ject having been included which is
going to be abandoned or which has
been abandoned. There is no question
of any power project being abandon-
ed once having taken up.

Shri P. R. Patel: Is there no power
project for Gujarat? .

Shri Hathi: In Gujarat, there is a
power project, the Ukai project.

Shri P. R. Patel: What is the pro-
gress made in Gujarat?

Shri Hathi: The Gujarat Grid is
there.

Mr. Deputy-Speaker: Answers can-
not be extorted.

Shri D. R. Chavan:
should not go unheeded.

Shri Hathl: About the Ukai project,
I may just mention that that preject
has come to the Advisory Commities

But questions



‘Advisory Committee appointed a sub.
committee to look into the questior
of the cost, the submergence, the
utilisation of water etc. and that sub-
committee has now finalised its repor
. and it is being exmained by the Tech:
" nical Committee of the Planning Com:
mission in consultation with the Bom-
bay Government. That is the latest
position.

Shri P. R. Patel: Why was it not
considered before?

Shri D. R. Chavan: Is it a fact that
there is some opposition from Maha-
rashtra to this?

Shri Hathi: So far as irrigation or
power projects are concerned, this
Ministry is concerned with the techni-
cal examination, the financial aspect
and the economic returns and nothing
else. And, I do not think Maharash-
tra or Gujarat question would come—
so far as irrigation and power in the
technical examination is concerned. It
is at present at the technical level.

Mr. Deputy-Speaker: Shri Achaw
Singh has written to me to say that
he wants to go and that he may be
accommodated. I think hon. Mem-

bers would permit me to accom-
modate him. Perhaps, they might
be feeling nervous that there

might be no time. I am equally
nervous. What to do now? About
forty minutes have been taken by
the hon. Deputy Minister intervening
and the rest of the time that remains
tomorrow-—one hour--would be taken
up by the Minister 1 think.

Shri Harish Chandra Mathur: We
have put two hours in your pocket, to
be utilised at your discretion.

Mr. Deputy-Speaker: When 1 search
my pocket I find that an hour and a
half has already gone and there is
only half an hour left. If the hon.
Members agree to sit a little longer,
I have no objection. I think the hon.
Mambers would be satisfied with 10
minutes each.

Shri L. Achaw Singh: Sir, T am the
only person from Assam and the north
east region.

Mr. Depuaty-Speaker: The hon.
Member should be thankful to the
other Members for they have allowed
him this lenience.

An Hon. Member: Nobody has
spoken from Assam.

Shrimati Laxml Bai (Vicarabad):
Nobody has spoken from Andhra, Sir.

Mr. Deputy-Speaker: Andhra, and
then there is U.P.. Madras and Kerala.

Shri L. Achaw Singh: Sir, there are
a number of cut motions but I am
going to confine myself only to a few.
I nced only emphasise the importance
of irrigation in a predominantly agri-
cultural country like India. In the
vear 1950-51, when we started the
First Five Year Plan. the irrigated
area was only 50 million acres. That
was less than one-sixth of the coun-
try’s total area under cultivation. The
remaining 250 million acres under
cuitivation depended on the mercy of
the fickle monsoons.

The rainfall in this country is irre-
gular and unevenlv distributed over
the vear. Torrential rains which bring
floods in their wake are sometimes
followed by long periods of drought.

At the end of the First Five Year
Plan, the net irrigated area was 555
million acres. Agricultural develop-
ment in this country has not kept pace
with the growth of population. Our
population is increasing at the rate of
4'5 millions a year. Today we must
obtain more out of every acre of culti-
vated land. The existence of 98 mil-
lion acres of cultivable waste land and
58 million acres of fallow land points
to the scope for more intensive and
extensive cultivation. There is greater
need and importance for larger irri-
gation facilities.

[Mr. SPEAKER in the Chair.]

When we closely examine the pro-
gress of the First Five Year Plan and

\
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the Second Five Year Plan, we find
that there has been a big gap and
shortfall in the targets and physical
achievements. It has been said that
in the Second Five Year Plan 33
million acres would be brought under
cultivation from all irrigation sources,
medium, major and minor works. It
is doubtful even if hal? of the acreage
has been brought under the plough.
Now, we are facing acute food scar-
city in the country and we are also
importing huge quantity of food-
grains. If we could achieve the target
we could avoid the pressure on
foreign exchange. In the achievement
of the targets, the major irrigation
projects have achieved the lowest. It
was 47 per cent of the target while
the minor irrigation works achieved
a higher percentage. That was 81
per cent of the target. But we find
that the expenditure on major irriga-
tion works was higher. The purpose
was to improve the fcod production
in the country. But the minor irriga-
tion works yield quicker results. It
will be interesting to know that the
area under minor irrigation is in
excess and much more than the area
under irrigation with the help of
major irrigation works such as canals.
Even though a large number of major
frrigation projects has been started, it
is idle to expect that they will be able
to irrigate the vast countryside in a
satisfactory way. 8o, the construc-
tion of minor irrigation works such
a8 tanks and wells and the installa-
tion of water lifting devices have an
important place in the programme for
the development of irrigation. It is
suggested that a careful examination
should be made of all the major irri-
gation schemes and if there is any
likelihood of a shortfall in <the
target of expenditure, funds may
be reallocated to minor irrigation
works and if possible additional sums
.of money should be provided for
“minor irrigation works for every year
becausé¢ they promise quicker results.

It is very often complained that

while new irrigation works are being
completed the existing works are not
being properly maintained so that the
net increase in irrigation is less than
the estimated figures. Repair of dere-
lict tanks and wells and maintenance
of existing works should be given as
high a priority as the construction of
new works. Unless repair and main-
tenance work are properly attended
to, the net contribution to food pro-
duction by minor irrigation projects
would certainly decrease. So, in the
remaining years of the Second Plan,
the allocation for minor irrigation
should be split into two separate
accounts: one for repair and mainten-
ance and the other for new projects.

Now, I would like to tell the House
about land reforms. The delay in the
introduction of land reforms has also
been a handicap in the implementa-
tion of some of these minor irriga-
tion works. Agriculturists in many
parts of the country are faced with
various problems such as eviction,
high rent, etc. and have got no incen-
tive to effect lasting improvement in
their fields. It has also affected food
production in the country. Unless
satisfactory land reform measures are
adopted and intermediaries are elimi-
nated, irrigation projects cannot make
much headway.

Regarding multi-purpose river wval-
ley schemes for flood control, irriga-
tion facilities and generation of hydro-
electric power, I would like to draw
the attention of the Ministry to the
5th report of the Estirnates Commit-
tee published in 1951-52. It says:

“The Committee therefore notes
with great concern the siow pro-
gress at which some of the
schemes which have been started,
are proceeding despite the fact
that crores of rupees have already
been spent. The Committee fesl
that there are serious flaws in the
administrative and organisational
set up of the various projects and.
unless there is a radical change,.



there is no hope that our ambi-
tions will be realised in the near
U future at & comparatively less
cost.”

- 'These remarks still hold good and
I am afraid that if the present situa-
tion continues further, the cost of the
projects may get out of control and
not only the present but also the
future generations may have to suffer
as a result thereof. Efforts should be
made to avoid waste and unnecessary
expenditure and keep a proper check
on the progress of the schemes. 1
would like to point out one aspect of
this matter. We find that a large
number of vehicles, trucks and motor
cars are maintained for transporta-
tion of materials and carrying the
staff. We understand that they are
maintained above the normal require-
ments and the excess is used for pur-
poses other than those I have already
mentioned. Moreover, when cars and
trucks are allotted to individual offi-
cers for their exclusive use, they are
misused for private purposes. Vehi-
cles are used by families and friends
of officers at Government expense.
This is also a very unhealthy practice
and should be checked.

Coming to my part of the country,
I am sorry to say that the Govern-
ment has so far completely neglected
Manipur in the matter of providing
the necessary irrigation and power
facilities. Out of 8,000 square miles,
seven-eighth of the area is hilly.
There are ranges of hills and rich
forests as well as swiftly flowing
rivers. The valley is about 1,000
square miles and can produce enough
rice not only to feed its own popula-
tion but also surplus rice for export.
Except handloom industry there are
no industries and agriculture is the
only means of earning the livelihood
for the people there. Yet, the Gov-
ernment has not done anything to
develop agriculture and irrigation in
Manipur, Moreover, due to the trans-
port bottle-neck, the tribal people
living on the hills suffer chronically
. fvom scarcity of foodstuffs. In the

interests of the tribal people as well
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as in the interests of the people in
general, some attention should have
been paid to the provision of irriga-
tion facilities in that part of the coun-
try. It is much regretted that no
allotment was given for irrigation in
Manipur during the First Five Year
Plan. It is much more regrettable
that no separate amount has been
provided for development of irriga-
tion in that territory in the Second
Five Year Plan.

Due to want of irrigation facilities
crops are destroyed every year. Some-
times due to overflowing banks and
sometimes due to dearth of water
extensive damage to crops occur. If
proper steps are taken to maximise
food production by provision of more
irrigation facilities, there would be
greater production of foodgrains and
the economic condition of the people
there will greatly improve. I, there-
fore, strongly recommend that some
provision should be made from the
coming year for the development of
irrigation facilities in that territory.

I want also to tell the House about
an interesting experiment carried out
by the Manipur Administration in the
Thoubal Community Project area.
There is a vast waste land of about
10,000 acres. It is known as Lousipat
and is a water-logged marshy land
There is also another natural lake
used as Government fishery called
Kharungpat. In between these two
there is hillock. It was decided that
the hillock would be cut and water
drained to the fishery. So, engineers
were engaged, investigations carried
out and work of digging the hillock
started in 1958. The work was almost
completed within about five months.
The hill was rocky and 3,000 to 5,000
people used to work daily without
any stop. At last it was found that
there was no difference in the water
levels of the two fisheries and water
could not be drained. Therefore,
there is something wrong because
they found this later on when all
these things were almost completed.
In the meantime when the rains came
the whole cavity or channel was filled
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up by landslides and everything end-
ed in a confusion. More than 60
iakhs of man-day labour was wasted.
We demanded an enquiry into this
matter but to no effect. I would like
{0 request the Ministry to make a
thorough investigation into this pro-
ject by technical experts and further
examine the possibility of throwing
out this area for cultivation.

I would like to make one more sug-
gestion about the provision for cons-
truction of dams on the Iril river and
the Khuga river. These are small
rivers but their currents are very
strong as they come down from steep
hills,. The Khuga river joins the
Imphal river and most of her waters
are wasted. About 15000 acres of
cultivable and cultivated lands are in
dire need of regular supply of water.
About 20 villages have asked for a
dam on the Khuga river at Kumbi, 32
miles from Imphal. If the dam is
constructed it will also benefit many
tribal people as well as refugees of
the Saiton colony who are all agri-
culturists.

The dam on river Iril will serve
several purposes. There is the likeli-
hood of the water being used for
power. At least the dam on the river
will irrigate vast flelds and will also
serve the purpose of controlling floods
caused by the turbulent waters of this
rivers. Such a dam may be constructed
at Pukhao. There is a villaged called
Pukhao and a dam may be construct-
ed there. Floods are an annual fea-
ture in the Imphal East tahsil, and
it is about 100 square miles, and
the people of that locality suffer
every year and valuable life and pro-
perty are lost. Therefore, it would
be necessary to control the river and
also check the floods in that area.

Mr. Bpeaker: The hon. Member's
time is up.

Shrt L. Achaw Siagh: I would like
t0 fnish within two minutes. The
-Maniptr administration has failed to

utilise agricultural loans for lamd
improvement. The agriculturists have
asked for the utilisation of agricul-
tural loans; every year, the loans get
lapsed and are returned to the Cen-
tre. Now, the administration claims
that the difficulty lies in the fact that
the hill people are poor and they can-
not provide security and so the loans
cannot be utilised. Some means
should be found out so that the loans
may be utilised and irrigation in the
hills may be carried out.

Lastly, I would like to point out to
the delay in the investigation of the
Litan power scheme. The power
supply in Imphal is in a very critical
situation, and the administration has
also failed to improve the power sup-
ply there. The street lights are very
dim and for domestic as well as indus-
trial uses the supply of electricity is
strictly limited. The amount allotted
for improvement of the Imphal power
supply in the first Five Year Plan was
only Rs. 14 lakhs. But it is wondertul
that only Rs. 5 lakhs were utilised.
The amount allotted in the second
Five Year Plan for power supply is
Rs. 93 lakhs. Now, it is two years
since the second Plan began, but no
progress has been reported.

It seems from an answer given to
my question on the floor of the House
on the 13th November last that
Rs. 2,33,300 has been sanctioned for
the Imphal power scheme. The preli-
minary survey has been completed,
but then it has been found that on
technical grounds the site may not be
suitable. So, I would request the
Ministry that a further investigation
may be made to decide on & suitable
site. If the present one is found un-
suitable, an alternative site may be
chosen and the scheme be implement-
ed as early as possible.

‘Mr. Speaker: I would like to know
if the House would like to sit for
some more time. :

Somnm.uenun;No,sir.'



Mr. Spesker: If the House sits for
mne hour more, 1 could accommodate
our more Members. ,

Some Hon. Members: No, Sir.

Mr. Speaker: All right. Dr. P. Sub-
arayan.

Dr. P. Subbarayan: Mr. Speaker,
lir, I shall take very little time so
hat some of my hon. friends will
ave the opportunity of addressing
his House, on this subject.

There are two projects in the
fadras State to which I would like
p refer. One is the Parambikulam
roject of which, I am sure, the hon.
finister is aware. It was put into
he second Five Year Plan but work
as been delayed because of the want
{ agreement between the Kerala and
he Madras States. But I think there
3} now a chance of an agreement in
his regard, and I hope when the
greement is come to, provision will
e made for this. We are laying
rTeat emphasis opn food production,
nd so this will bring under cultiva-
ion over two lakhs of acres in the
Joimbatore district. I do not want to
woast, but I can tell the House that
ome of the best agriculturists in this
ountry who understand the science of
igriculture are found in the Coimba-
ore district. Mr. Anstead, who was
Jirector of Agriculture :n Madras in
he old days, said that this is a place
vhere the man doeg know to get two
>lades of grass where one grew.

Therefore I would like the hon.
Minigter to think of this Perambiku-
am Project and provide for it when
ccasion arises.

With regard to power, I cannot
really grumbile because there is the
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Madras State is concerned, I think
they have utilised as much water
power as they possess with regard to
the production of power.

Even with regard to irrigation we
are getting to the saturation stage
because the only perennial river which
we can boast of is the Cauvery and
that has been exploited to the full. I
think food production in Tanjore Dis-
trict is going up because of the Met-
tur Project and the two new canals
which have been constructed on both
sides, both for Salem and Coimbatore,
irrigating over 50,000 acres. But still,
the hon. Minister has been laying
emphasis on what he calls medium
projects and minor projects as well.
I would like to bring to his notice a
project which has been mentioned
several times and which the Madras
Government have thought of and not
gone on with it because of the consi-
derations of income from the project,
i.e.,, the Thoppayar Project in the
Omalur Taluk of the Salem District
It will no doubt be a small
but I assure the hon. Minister that he
would bring satisfaction to the people
who live in a really dry area which
may be compared even to the deserts
of Rajasthan, because there is only a
rainfall of eleven inches in the year.
If this project can be undertaken and
completed, it will irrigate, no doubt,
only about 4,000 to 5,000 acres, but
4,000 to 5,000 acres in an area of
drought will mean a great deal to the
people and it will make the area a
smiling one where hardly any crop
can be grown. I would like to bring
this to the notice of the hon. Minis-
ter because this area is very badly
served.

We have heard of tubewells and
when you compare the number of
tubewells which have been construct-
ed in other parts of the country, we
have had no share in it at all, it I
can point it out to the hon. Minister.
I think some survey with regard to
the importance of tubewells and how
they could be constructed in my area
could be taken into consideration
because when we are complaining of
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want of food production these wells
might add to irrigational facilities in
areas which are badly served. I hope
the hon. Minister will think of the
South a little more. Of course, we
have heard of the old Hindi proverb
“Dilli dur hai”. That seems to prevail
very much now, I would therefore
like the hon. Minister to conrider the
importance of the South in the mat-
ter of food production because two
States in the South of which I know
a little, both Madras and Kerala, are
deficit, as the hon. Minster knows.

Shri Dasappa (Bangalore): And
Mysore.

Dr. P. Subbarayan: And 80 is
Mysore, Shri Dasappa nuturally
pleads for Mysore. 1 agree with him.
I am as much concerned with Mysore
as Shri Dasappa is. 1 had oniy men-
tioned the two States as an example.
I was not forgetting either Mysore
or Andhra. But Andhra is fortunate-
ly better served than we are with the
facilities of perennial rivers that thev
possess. Even Andhra could come fo
our help and 1 am glad that the
Andhra Government is considering the
question of the Krishna-Pennar Pro-
ject running the waters of the Goda-
vari into the Krishna and running it
into the Pennar and taking it over to
the South. Now that we are friendly,
because I consider the Andhras as
much Tamils......

Shri Thirumala Rao
We are always that.

(Xakinada):

Dr. P. Subbarayan: Shri Thirumala
Rao says, “We are always that”. So
have we been. There is no dispute
between Andhra and ourselves. What
I plead for and ask for is that the
Andhras might be generous, and let
us utilise the waters that they are
not capable of utilising. I do not want
to take it away from them. If they
can utilise all in their own portion,
well and good I shall wish godspeed
to them. If they are not able to uti-
alli the water and it is running
into the Bay of Bennl. I think
might as lot Pennar have

Eif

it and through the Pennar, ths south-
ern part of the country. I hope the
hon. Minister will look into thess
matters and see what can be done tz2
nnprove the firrigation facilities, spe-
cially in the southern area.

Shri Easwara Iyer: Mr. Speaker,
would not take much time, but con-
fine myself to certain aspects of this
problem so far as they affect my
State.

I would submit that India, being s
country which has a lot of water
resources and power resources, is not
utilising these resources to their ful.
lest possible extent. It is well known
that so far as the water resources of
India are concerned, we have only
utilised perhaps 6 per cent. of the
Ganges water and 5 per cent. of the
Indus water. So far as hydel projects
are concerned, the power that is found
in India in the hydel projects is onl¥
10 per cent. of the total energy &s
compared to 60 per cent. of the power
that is used in Japan from hydro-elec-
tric schemes.

The south, as my hon. friend Dr. P.
Subbarayan said, has given the lead
in irrigation and also to some extent
in power projects, hydro-electriz
schemes. So far as irrigation is con-
cerned, the well known Cauvery canal
came into existence in the second cen-
tury AD. and so far as power pro-
jects are concerned, we have the
Pykara scheme and the Pallivasal
scheme which are earliest develop-
ments in hydro-electric projects.

Coming to the Kerala State, I would
bring to the attention of the House
through you Sir that Kerala is about
15,000 square miles in extent, Qut of
this, 5,300 square miles are hills and
forests, and 2,500 square miles are
canals, rivers and backwaters. We
have hardly 7,200 square miles for
habitation. Kerala is on e of the most
densely populated areas in India, bav:
ing about 1890 per aquare wmile. JIa



. this Kerala State, we have got peren-
nial sources of water as Dr. P, Sub-
barayan would agree. These wates
resources could have been utilised fo:
power projects. It is regrettable, I
would say it is very regrettable, that
these power projects have not been
developed. They might have been
developed and electricity or power
easily got at the cheapes: price from
the Kerala State.

I need not give figures. Electricity
procuced in the Kerala State—at least
from Travancore-Cochin State which
was part of Kerala State before—is
the cheapest. This has been acknow-
ledged, if I may refer to the Govern-
ment of India, Tariff Commission
Report on the grant of protection or
assistance to the calcium carbide
industry. On page 10, it is said:

“In India, the lowest rate at
present is 3-96 pies per KW-hour
in Travancore-Cochin. Generally,
elsewhere it is much higher. The
rate paid by the Birla Jute Manu-
facturing Co. Ltd., is 8 pies per
KW-hour. An increase of 1 pie
per KW-hour for power involves
an increase of 2xpsnditure of
Rs. 20 per ton.”

The disadvantage suffered by Indian
industry owing to non-availability of
cheap electric power is evident from
a single factory. It is seen from this
report itself that a difference of 1 pie
would cause an increase in the price
structure by Rs. 20 per ton. That
means that if 10,000 tons of calcium
carbide is produced, it will cause a
loss of nearly Rs. 8 lakhs, the differ-
ence between the prices of power in
Kerala and other States being about
four pies.

Thus, cheap electricity can be pro-
duced from various projects in Kerala
State, but it is unfortunate that due
encouragement is not given to the
development of hydro-electric pro-
jects there. Possibly it may be said
that we have no major projects or
major rivers like the Ganges or the
Indus where major projects could be
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taken up. Certainly we may take
pride in Bhakra-Nangal as a major
project, but it cannot be said that
because we have not got major rivers,
we should be denied the opportunity
of developing hydel power. We can
produce cheap electricity by resort-
ing to medium and minor hydel pro-
jects in our State. That could be seen
from the schemes submitted by our
State Government to the Planning
Commission.

Let me refer to the price at which
electricity could be produced, and.also
the possible potential, so far as our
State is concerned. A realistic assess-
ment there would show that there is
a potential of 2-25 million KXW which
could be developed at a cost of Rs. 650
to Rs. 850 per KW of installed capa-
city. If you take thermal installa-
tions where electricity could be pro-
duced by the use of lignite itself, as
in Neiveli, the cost would be about
Rs. 1,000 per KW of installed capacity,
and if we use even the latest deve-
lopment of atomic energy, it will come
to Rs. 1,500 per KW of installed capa-
city. This would show how desirable
it is that hydel power should be pro-
duced at cheap rates in our State.

If the funds that would be utilised
for the Neiveli project—I am not say-
ing it should be scrapped—could be
utilised by the Madras Government
for other industries, we could supply
Madras with plenty of electricity on a
long-term contract basis. It is not a
case of Kerala wanting power for its
own use. It could produce power for
the use of the neighbouring States
also.

For example, the Idikki scheme
submitted to the Planning Commis-
sion has got a possible potential of
half a million KW, and I am told that
it could develop power to the high
voltage of 400 kilovatts, This scheme
has been submitted to the Planning
Commission, and ] am told that every
detail has been completely examined.
I would request the hon. Minister to
bestow anxious consideration on this
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scheme and see that it is implement-
ed without delay, so that electricity
could be produced there and be made
available not only to the industries of
Kerala and for rural electrification of
Kerala, but also to the sister State of
Madras and other places.

Under the Second Five Year Plan
I find three schemes have been sub-
mitted and underteken also. They
are the Nerimangalam, Pannayar and
Sholayar schemes. The Nerimanga-
lam scheme, I am told, has got a
potential of 45,000 KW, Pannayar
30,000 KXW and Sholayar 54,000 KW.
This is certainly commendable, but
so far as the Nerimangalam scheme is
concerned, we were told that due to
lack of foreign exchange we could not
get the plants. Of course, now I
understand it has been included in
the hard core of the Plan and we are
thankful to the hon. Minister for
doing so and for giving us the neces-
sary plants, but I would also request
the hon. Minister to give us enough
foreign exchange for the transmission
lines, because without transmission
lines, it is impossible to distribute the
electricity generated.

In regard to the Pannayar schemc.
it has a potential of about 30,000 KW,
but the scheme which has been sub-
mitted for the approval of the Plan-
ning Commission has been delayed,
and technical approval has not yet
been given on the ground that there
is no foreign exchange available.
I am told that the foreign exchange
necessary for this is only about
Rs. 115 lakhs, and if only one-hun-
dredth part of the foreign exchange
that is required for some of the major
projects is made available for this,
we could have a useful and elegant
hydel project in the south. 1f Bhakra-
Nangal is awe inspiring because of it«
vastness, I would say that {f you go
to Madupetti, and which I hope the
Minister also has seen, you will see
that it is something which will evoke
your admiration because of its beauty,
elegance and usefulness.

17 hrs.

We can develop cheap electricity in
our State. We have engineers, we
have workmen, and we have assis-
tants who are very earnest and enthu-
siastic about the development of these
hydel projects.

Regarding the Sholayar project,
there seems to be some dispute bet-
ween the sister Sta‘ec, Madras State,
and our State, and, therefore, it has
been long delayed. But we do hope
that we shall be able to evolve an
agreement and we shall solve these
difficulties. So, the work need not be
held up on this scorz. But as a mater
of fact, the work is being held wup
because there is this dispute, and
technical approval has not been given
to the Sholayar power project which
could generate electricity to the tune
of 54,000 k.w. And because of this
in Perungalkuthu the fourth generat-
ing plant has also not been put up,
and nearly 2,500 workmen are in dan-
ger of being retrenched on the ground
of the Sholayar project not being
implemented.

We must also take into considera-
tion the question of amending the
Indian Electricity Supply Act itself,
under which we have created so many
State electricity boards. Under that
Act, provision has been made for the
formation of such electricity boards,
and power has been given to the State
Governments to nominate persons
who fulfil certain conditions. But I
would respectfully submit that the
Act should be suitably amended so
that a representative of the workers
also could take part in the manage-
ment and thereby an enthusiasm could
be created in the minds of the wor-
kers, labourers and the employees
that they are also interested in the
development of the national Plan; I
am not saying that they are now not
interested, but more enthusiasm could
be created by this. They are really
interested and they take pride in the
fact, but the enthusiasm must be



created in them and for this purpose,
a representative of the workers also
should be taken on the electricity
boards. And I would suggest that
Government could give the lead in
seeing that labour is given share in
the management.

There is one more matter which is
of vital importance so far as the
Kerala State is concerned, which is
more or less allied to flood havoc, and
that is sea erosion. This is a problem
which is not being faced perhaps by
any other State. Our coast-line is
about three hundred miles long, and
in every place where the sea erodes,
it is responsible for flooding the vil-
lages and spoiling the cultivation.
We have to put up granite walls for
protection. But our State is finding
itself helpless in regard to the huge
finances that are required for putting
up these granite walls; about Rs. 30
crores are required for ihis purpcse.
I would earnestly request the Minis-
ter concerned to give the necessary
financial assistance for stopping the
sea erosion in our State.

Lastly, there is a feeling that has
been generated in our State that the
south has been neglected.
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Mr. Speaker: Not power generation,
but generation of feeling.

,Shrl Easwara Iyer: I would say that
such discriminatory treatment should
be avoided, and even if it is intended
as some device—which I hope it is
not—to effectively block the spill-
over of any political ideology, I would
say that it should not happen parti-
cularly when we take Kerala also as
part of India and the development of
Kerala is the development of India.

Shri Tyagi (Dehra Dun): I am very
grateful to you for having called me
at this fag end.

Mr. Speaker: Has the hon. Member
much to say?

Shri Tyagi: Yes.

Mr. Speaker: Then he might conti-

nue tomorrow.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
the 26th March, 1958.
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1635. U.K. Investments in

India . . . . 6502-03
1636. School Buildings in

Himachal Pradesh . 6503
1637. Bridges in chamba . 6503-04
1638. U.K. Bank Rate . . 650405
1639. Gifts to Indian Troops . 6505
1640. Technical Education . 6505-06
1641. Hindi Teleprinter . 6506-07
1642. Schools for Deaf and

Dumb . . 6507
1643. Process Servers ol‘ Tn-

pura . 6507

1644. Tripura Governmem
S44 Employees’ Associs-

tion . . . R 6508
1645 Private Service

Retired Govemmem

Servants . 6508-09

1646. Promulgation of Sectlon
144 in Manipur . N 6509-10

1647. REvasion of Excise Duty . 6510
1648. Defence Services . 6510-11

1649. Census of Gold Used fot
nts . 6511

1650, Library Mmment in
Rajasthan . . 6511

1651. Research Inmmte in
Assam . . . . 6511-%2

1652. History of Frecdom
Movement . . . 6552
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6662
COLUMNS Subject COLUMNS
WRITTEN ANSWERS TO PAPER LAID ON TABLE—contd.
QUESTIONS-——contd. ment to the _Indian
Administrative Service
U-S;-.Q- Subject (Re I.{tlixim of Senio-
1653. Minerals of Punijab . 6512-13 W GntsyR N:s’l !95;'““
16s4. Rehabilitation Finance the xsth, A > 1958,
Administration 6513 making cert ain amend-
165s. Emergency Relief Officers ment to _the Indian
of Tripura 6513—14 Police Service (Re-
1656. f\mprovemznt of Indian anon of Seniority)
rmy . . . 6514
1657. Minerals found in ules, 1954.
Himachal Pradesh . 6514 (s) G.S.R. No, 125, dated
1658. Multi-purpose Schools the 15th March, 1958,
in Punjab 6914-15 making certain amend-
1659. Houses for Scheduled ments to the Indian
Castes in Punjab 6s1$ Civil Service Provident
1660. Multi-purpose  Projects Pund Rules, 1942.
for Backward Areas in (6) G.S.R. No. 126, dated
Punjab . 6515 the 15sth March, 19s8,
PAPERS LAID ON THE TABLE  6516-1- Tenteste the. Tndian
copy of each of the follow- Civil Service (Non-
ing Noh cations was laid on the Europcan  Members)
Table, under sub-section (2) Provident Fund Rules,
of Section 3 of the All India 1943,
Services Act, 1951 — (7) G.S.R. 127, dated the
 GSR. No. 115 dued S Marh g8, makc
the 1sth March, 1958, to the Secretary of
making certain amend- State’s Services (Gene-
ments to the Indian ral Provident Fund)
Administrative Service Rules, 1943
(Recruitment)  Rules, : y
1954, Indian Police STATEMENT BY MINISTERS  6s17-13
Service (Recruitmei.t) (i) The Minister of State in
Rules, 1954, Indian the Ministry of Transport and
Administrative Service Communications (Shri Humayun
Regulation of Seniority) Kabir madea statement r:gard-
Rules 1954, Indian ing the apprehended crash
Police Service (R:gula- of an aircraft of the Indian Air-
g.?:lles ot; 054 Sctilr(l\é;t.yg lines C::lrponu%n en ;cmu u:'
"'gstrg‘i;’c Service Kath.mln u on the 24th March,
er. es, 1954, (ii) The Minister of Mines
&ndlan Police (Cadre and Oil(Shri K.D. Malsviya)made
Rulcs, 1954, Indian a statement in clarification of the
Administr .tive Service replies given on the 8th 5
(Pay) Rules, 1954, 1958 tosupplementaries on Starr-
Indian Policc Service ed Question No. 764 by Shri Ram
(Pay) Rulcs, 1954 Krishan and others regarding
(I{l,‘#}nm)?lgﬁu Scrvic. foreign Credits for Steel Plants,
ifor ules 1
Al Tndin CSernty DEMANDS FOR GRANTS  6519—6658
(Discipline and Appeal) Discussion on Demands for
Rules, 19ss, _and Grants Nos. 69 to 71, 124 and
the all India 125 in respect of the Ministry of
Services (Provident

Fund) Rules, 1955.

(3) G.S.R. No. 122, dated
the 1sth March, 1958,
making certain amend-
ment to the Indian
Police Service (Uni-
form) Rules, 1954.

(3) GSR No. 123 dated

1sth

March, 1958,
mkinc certain amend-

Irrigation and Power commenced,
The discussion was not concluded.

AGENDA FOR WEDNESDAY,

26th MARCH, 1958.

Further discussion and voting

on the Demand for Grants in
?ecl of Ministry of Irrigation

er and discussion on the

for Grants in respect
okalistryoanmpon and
Communications



